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LOK SABHA DEBATES

LOK SABHA

Monday,
30, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mg. SreaxEr in the Chair]
ORAL ANSWERS TO QUESTIONS

Trade and Arms Boyceit Against
Portural

+

*g83. Dr. L. M. Singhvi:
Bhri Bagri:
Bhri Vishram Prasad:
Shri Yashpal Singh:
Shri Gokulanands Mohanty:

Will the Minister of External
Affalrs be pleased to state:

(a) the follow-up action taken by
India and other member-nations of
the UN. in pursuance of the TUN.
resolution calling for trade and arms
boycott against Portugal in order to
force it to grant Independence to its
African colonial territories; and

(b) whether India propose to take
any further initiative in the matter?

The Minister of Siate In the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) The Government of India
has slways vigorously opposed the
colonial policles of Portugal and has
rendered all help to the people of
these territories in their legitimate
struggle for freedom and indepen-
dence. The Government of India
severed diplomatic relations with
Portugal as early as Ist September,
1985. Tndia has also been taking action
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on the Resolutions passed by the
United Nations in order to further
independence and freedom of the
African colonial territories still under
the Portuguese colonialism. However,
certain countries are continuing to
have dipl tic and rcial re-
lations with Portugal.

(b) The Government of India is
always willing to help further the
independence of the colonial territo-
ries under Portugal inside and out-
side United Nations.

Dr. L. M. Singhvl: What specifically
has been done o secure the Imple.
mentation of trade boycott on Portugal
in order to pressurise it to give inde-
pendence to its various colonien end
in particular would the Minister say
whether there is any substance in the
feeling that is gaining ground that
India has been soft pedalling on the
anti-colonial question in recent times

The Minister of External Affairs
(Shri Bwaran Bingh): India has con
sistently followed a very strong and
forthright policy to put an end to colo-
nialism in any form and in any shape
and any suggestion to the contrury is
not borne out by factg at all. As to
the first pert of the question about
specific steps that have been taken,
we have ourselves severed all con-
nections. In the UN General assembiy
and in the committee we have sup-
ported all actions and have put pres-
sure on those who continue trade in
one form or another with the Portu-
guese. We have further suggested
that there should be complete em-
bargo on arms supply eic. to Portugal.

Dr, L. M. Singhvi: Have the govern-
ment considered at any stage the pos-
sibility of imparting teeth to the UN
machinery in its anti-colonial aspira-
tiont as enshrined in the charter and
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if so what are those suggestions, if
not why not?

Shrl Swaran Bingh: Effective em-
bargo on the arms supply of all types
and severing of economic relations pro-
vide enough teeth.

ot guatw fay : w1 TR g
AT Ay & fF s deq yoww &
FAT ot FTET T T AT wrar A
fwd= %1 s ar w1 Wfaw Ty ?

ot wet forg : W e WA
# 9T a1 9T §HT 45 qTHATT 97
Farer wga gt § 1 ag AN g W
waT § et suiE 4w aw
fafrezd sTreie & = Rt 1 3w
"tk ot At gwien o afrarg ¥ &
o faad § & wrow ¥ faa w7 @
w7 § WO AT qaTy wrerd €Y e
Lo 8

wft qwre by W@ gz feda %
T w7 ATAY AT wifew 6 ?

ot vt fog : 9z fdT w1 T
wTRITTae e § wrg oAk § ) ot
as wi adr wrg § fam ¥ wt aw
Fufew srafrafeey § W ga 33% Wt
Tt areg; Faras & foarr g g e &

Shri Kapur Singh: What retaliatory
action has Portugal taken against India
and Indians since our recovery of Goa
from Portugal?

Shri Swarag Singh: Our attitude on
colonial issues and our oppositiun to
the Portuguese colonies has been there
even before Goa was merged into
India. Portuga! had always beean un-
happy and has been trying to criticise
India even before we took over Goa:
only their tone has naturally got more
intensive after we took over Goa

Bhrl Kapur Singh: Perhaps my
question was, not wunderstood; my
question was, what retalimtory action
has been taken.
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Mr. Speaker: Order, order. That
wus the criticism that T have heard;
nothing ‘more than that.

= fegmc e : & 7 I
A g WTE AR § oW A
iw & foA®r wit &% qFmw
¥ ATq qeA0 §, W7 9T qOFTC A I
It T 7T A & fAw W A W@
sue fagr §, oY 3a# w51 7% a0
forefr § 7

Shrl Swaran Singh: 1 could not fol-
low.

WEIW HEE 61T ¥ 3w afaars
&, 377 7o agAA F fAu qoer Ao
2w I51T & AT A et wwear
fst & 7

Shri Swaran Singh: On the colonial
issue, there is preponderance of ppin-
ion in favour of the colonial people,
the people under colonial domination
getting their freedom, and on this
issue Portugal iz more or less isolated
and it is continuing this colonial form
nolwithstanding near-unanimuous inter-
national opinion on this issue.

Bhri Gokulananda Mohanty: May 1
know if the Government have any
information as to which of the coun-
tries have acted in support of the UN
resolution and which have not?

Shri Swaran Siogh: Mos! of the
countries huve supported the UN re-
solution. It is true that some of them
have not fully acted upon those re-
commendations.

Shri Hem Barua; May | know if it
is not a'fact that some western powers
have actively violated the UN resolu-
tion calling for trade and arms boy-
cott of Portugal and, if s0. may I
know what are those nations and what
steps the Government have taken in
the matter either bilaterally or by
the United Mations?

Mr. Speaker: That is understood.
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Shri Swaran Singh: Functioning in
the United Nationg and putting across
our viewpoints forcefully,—hy thesc
we make our views known to them
and our views are brought to their
notice.

aeftr o
+

*gs54. ot witw fay fagmeit :
ot wwmmite arelt

ot gew Wy wwEg -
T AW Wt g5 qaT W E
o f

(%) w0 FowrT TE AT wY
# Wq TF G I F I FEA &
feadr foedY 7 qrarmal #1 fawre w7
o

(@) w0 T AT W H Aaw
gfas 99 AT FTH a1y I w ey
® i qEEFE A K1 e oo §;
i

() o= war w19 ¥ gAY
fog IR & Frey & 4 arerw &
awa ® fwrad wqar sfsamgar g4
T F w7 X7 AT AT & o AT 6
foreft & 7

sem wft o wwn-wfew (we
wofelt wfget) : (%) T o
w1 & g & 7 F T qATAw 0w
W RAEAT § STy yewyi 9 %
wifeofy afgfe gwo aqg 97 faure
st ¥ | ¥ aag w1t gemy fewr.
faafta

(@) &7 (7). o, 7t

I‘“‘i‘hm:‘nlg-'m
wy AT AT qTT gAT §—wk Wy
ek & w7 ¥ a1 gAt =Y § fr—7awr
et sl s aren # oeg-TwT-
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wex wex & wgrn % fag fafewe fegr
mrr g ?

Mr, Speaker: What percentage has
actually been allocated?

Dr. Sarojini Mahishl: The total con-
tribution up to the 28th February us
Rs. 75.80 crores, out of which Rs. 27.27
crores have been utilised for the pur-
chase of defence squipment.

ot wrritw g Fagredt - v gowT
4q FAATAY fs Treg-TAT-HE 7 AT WA
qT T &, s frara aw o frear
& o geTrRr v fRaaT 8 7

WEIW WEING : JF UTT A4 qEA
£
Dr. Sarojini Mnhishi: No, Sir.

Shri R. Ramanathan Cheitlar: The
late Prime Minister, Shri Lal Bahadur
Shastri, had made ap observation thet
it people in this country could contiri-
bute three paise per capita, it will
umount {o 8 large sum of money, and
so, may I know what steps will the
Government take to augment the
natiomsl defence fund by adopting this
method?

Mr. Bpeaker: That is about new
collections. We are concerned with
the ytilisation of the old one.

Shri B. Ramanathan Chettlar; It con-
cerng the National Defence Fund, Sir.

Mr. Speaker: It is, but not in this
question, Shri Basappa.

Sbri Basappa: May | know whether
a fresh appesal has been izsued by the
present Prime Minister, afier she as-
sumed office, to the women folk of
India, who have vast gold in ineu
possession, to contribute gold and, if
50, what is the reaction?

Mr. Speaker: Order, order. Reactior
of what?
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Shri Basappa: If a fresh appeal is
issued by the present Prime Minister,
I am sure the womenfolk of India will
respond at once to the Government's

call . .. (Interruption).

Mr. Speaker: Order. order.
another question,

Shri Basappa: May 1 know whe'her

any appeal has been made?

Mr. Speaker: Order. order.

oft oo e - W@ AT W
T8 1T ¥ AT ¢ fE e o
oS NAW FTHTT A i oy
AT AT I & oY g AEITFA &
FH ¥ goErl awid w1, fadie
it 2w & wmtl &7, =, formw
#AAT &1 78T Wy Figant g v =
¥ AT &) o A famr T 7

(ofrreft gfrer i) : w3 T AT
are awY w2wt #1 a8 gfermr A g fr
T ATy § wrf Fad e TR Wy

wfy WIS e e were "E R,
BT WA o7 o7 fE 5T AT R W
am ®t JrAerdr ¢ fE wer waw et
T FT T X gOa w1 & fan
a7 T w7 & fam fafy 2 e
1T g

siwAt g wht : 2aTy TR T2
sfermT ot 20

oft e ¥ gz w9 R R S
Y7 atfaear & &1 dwd ¥ @R Fara
TI A 1T KW F AW TG 7
w7 st feat § o7 oifeeama & &g
gq awd ¥ gawr afaw qwar qamw e
gw &; afz &, o\ ave @ AT
§ qama g6t w1 wrk qrewT figerm ?

oft ferdwre momy ot g

MARCH 21, 1066

That is

Oral Answers 6656

sl sfry it : oz @ faeg
RO AR |

TR WHRT | AFE ST
7y, e

ot g W YT | T T
oA I A @t § 0F
RV SO AT AT

oo wEhE - fq AT §E
w1 AT 9, T W A greE A Agr
g arfFsararg { | d gAH
9§ qam@r ¢

Embargo on Arm Supplies to India

*655. Shri Mad:._n Limaye:
Shri Kishen Pattnayak:
Shri Narayan Reddy:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shri Prakash Vir Shasiri:
Shrl Jagdev Singh Siddhanti:
Shri Hukam Chand Kachha-

valya:

Shri Daljit Singh:
Shri P. R. Chakraverti:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Bhrl R. 8. Pandey:
Shri BR. Barua:
Shrli Dharmalingam:
Shri P. C. Borooah:
Shri D. C. Sharma:
Bhri Sidheswar Prasad:
Shri Linga Reddy:
Shri Hem Raj:
Shri Maurya:
Shri Eam Harkh Yadav:
Dr. Bam Manohar Lohia:
Shri Murli ManoOhar;
Shri Basumatari:

Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 5%0 on the
29th November, 1965 and state:

(a) whether the Western Countries
have removed the restrictions on the
export of military hadware to India;



6657 Oral Answers

(b) whether the UK. Government
and other Governments have started
1ssuing licences to export war mat-
erial to India; and

(¢) if so, whether any firm guaran-
tees have been asked or given for
uninterrupted supplies to India by
these countries?

The Minister of State In the Minis-
try of Defence (Shri A, M. Thomas):
ta) to (c). It is not in the public
interest o give detailed information
on the subject.

ot wy ford ;W@ EEC A A
fareft amwei & &g ghaards agman
¥ art ¥ ¥F gAO0q w AR AT 0
fir gfegTe 33 & fag w1 s QAT
Nfgq—IrT w2w) fadig & farars
FOFX &1 3977 1WA ¥ fag a1 waa
e AW w1, O & fedl Wt wwag F
Farq 37%T edarg w3, a1 7€ g &
frafa & fag gfeard agmar &
afyy ?

Shri A. M. Thomas: The matter has
been taken up from time to time, This
question has to be viewed from two
standpoints. One is from the inter-
vst= of vur country and the other us
frum the viewpoint of the susceptii-
lities of the countries which give u-
these arms. From the viewpoint of our
own country, the Houge would agrec
that the malter of flow of vital cquipy
ment und the sources also is not being
given publicity. From the standpoint
of the countries which give, they nave
got their own political dificuities and
susceptibilities which we have (o res-
pect At the same time, | may inform
the House that the main sources or
supply are UK and USA. As far us UK
is concerned. recently we have g
intimation that they have lifted the
ban on supplies of military hardware,
The USA Goverrrment have intimated
that supplies of non-lethal equipment
on cash and credit basis would 1w
resumeq on a seleclive hasis
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oft oy forerd : ooy s, A
TERE T AL A e aww gt ko
53 o oy arrerdy At wift & 1 e
oY 76T GANTE, a1 ag AWTAq |

e W w & oft T aaer
g7
L ol fee T WY o T g
l, oY T g T WY ST T

fiag wrrm wigm § fe ot
fawt arer  gfeardr ggraa Wt
& W FTerT ¥ 3% e ay egrem
Rt & A w wwE e g
§ fs § gg s wRwA fang %
fyars & < &, Faw Wy T WY 2
o ¥ v € gfvar & famrfor & forg 2
AL

Shri A. M. ThomRs: Wec huve in-
formed the UK and USA Governments
that the country which is aggressed
aguinst and the aggressor should not
be put on the same par. We¢  have
Lirought this 1o the notice of the gov-
ernments which are gupplying arms
Apart from that, mainly our weapons
are of UK origin and any stoppage of
supplies of arms and parts ftom UK
would have great consequences in our
country, So, we have taken up this
matter and us [ said, UK Govern-
ment have intkmated that they have
lifted the ban on supplies of ilitory
hardware.

ot wy fowd :  afraner faaret
w7 AEATY & w7 o) wIw T
fred §, w07 TOETC X T A €
faiefy avwat w1 s feamar §—A9,
wrAferar w1 weqfron off var & fam
afemre faiy g, Afer & gfegre wg-
fre % fgars vedame e g o
gamr &t T & fag oifeam w
i faly 1, dfe dare & ook oy
waratfas 2w & fyars 97 gheary wr
Rame gur ? yfvaméy fegmat & ait
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o grrgrdr F FTAA F T ¥GT Q0
T foeer 78 &, w6 ST G arwa
w1 v+ fesrar T g ¢

Shri A. M. Thomas: | can very well
understand the anxiety of the hon.
Member. Of course, in a way, it re-
flects the feelings of the people in our
country. We have certainly brought
this aspect to the notice of the coun-
tries concerned.

ot fevm qewmaw @ g s A
Tk gu fr e wt a7 ag v
qudt §, @ K IH 9T AT w4 8,
e gl & o faol g 7 @
ardfr B, & AT GIETT £ AW @
dm @k @ ) 8, fomd o ®
ok 9T TR Qreft e A T ufr
g,aTmeA s ag?

Shri A. M. Thomas: I would beg of
the House to consider that in the pre-
sent context it would be better to
avoid any questions on this matter.
We are having delicate talks and nego-
tiations and, therefore, it is better to
avoid such questions.

ofy few qeamaw : wew wERg,
wt Fafaeet wgree & 76t a s{d?
i wr T g ?

weqw wEhw AW & v fag
¥ T e £

oft i Fayg fagrely: arfveems

& WY gu T & s s, feda

WK g8t 3T & w87 gerE 9%

T & At ) e agre wed § e

fw2a & ay T wer d § 1 & qg xrr

g § e o a1 ¥ ot suc g o,

T T T A T I FC & GA

HIEE AT TR )

Shrl A. M. Thomas: There are sev-

erzl agreements. Without getting in-
formation on the particular agreenient
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that the hon. Member has in view I
would not be in a position to answer
that guestion.

ot gew w wwEma ¢ 9w gw
Tk gt &, 99 wAw gF W AT &
i faed a2 g1 oy & 1 v -
@I &8 Tt & wrew-fadaar smar
®A T NqEA F 4T, A gt afchenfa
IoW A1 9 {7 W &M & gfqae
a &, afew T wwet a4t a7 gy far
T qOIT F 7 %97 AU EE AL A
fare st Ty’

Shri A. M. Thomas: That has been
our attempt, Sir, to be self-sufficient
as far as possible, and the hon, House
is aware of the new slogan we have
kept in view of self-reliance.

Shri R. Barua: May I know whether
the supply of military equipment is
dependent on Indo-Pak amity?

Bhri A. M. Thomas: The UK. Gov-
ernment has informed that in view of
the fact that both sides have with-
drawn their forces to the 5th August
line they are thinking of resuming the
supplies of arms and ammunitions of
the type which they were previously
supplying.

Shri P. C. Borooah: During the last
session the hon. Minister of Delence
indicated, in answer to a question, that
out of about 7 million sterling pounds
worth of defence equipments ordered
for and licensed for supply by the
British Government, the supply waos
only goods worth about 500,000 ster-
ling pounds. The hon. Minister just
now said that the ban has been lifted
May I know by what time the sup-
plies will be completed and what hus
been already supplied?

Shri A. M. Thomas: That gquestion
was answered by the hon. Minster of
Supplies and Technical Development.
He has given certain figures also. [
do not know the latest position. The
Ministry of Supplies may be addressed
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in this matter. We have got only this
general information and the Jetalls
have to be worked out whether wany
lyicensing procedure would still re-
main etc. All these things have to
be worked out.

it fadvwe wam: oy AT feelt &
fodft g€ & & 5 mfeem o &
Wy feer WY el ¥ gw e
gfaardt & #7€ waw At et | v ot
¥ g o qut §1 3§ -
wrA FT R § 1 O Feafar § gfaurdi &
A # sren-frtT g 4 gfee &
gaT 3W & w7E e o o W g u
o Tery # fadvit qar o ot wfar
&, a1 T 3F €1 g7 w0 ¥ fay
wTAvE FAH IS TGN C

Shri A. M. Thomas: [ have already
said that there hag been a& general
relaxation in the rigidity of the stand
that these countries were taking. We
would certainly be attempting to
achieve self-sufficiency to the extent
possible and we are taking all steps
that are necessary in that direction.

Wo T waYgY wifgar @ e
g, & T & f W9 6 e § e
#ar s gfeared & wmes afrandt qeg
Fart #§ {—are wrey & Ay ¥ oft
& W1 W A 4@ qarw € Jaw 9@
feeramd 1 ¥ gaT 7 & fE T vy
W 7T ¥ g B i W
STTF W 7T arafre € § fr g
w W #§ o1 fer fier oY fagy ond,
wif& areaT 7 A gfearC gfa &
fafaw ¥ w1 firdr, a1 97 77 yfemrdy
¥ wE v w1 o fear oo
figraforar & da e

aWw  WRN: a7 e A e
L o

Mo wlﬂ!dﬁu:ﬁﬁwﬂ
o1 wwr Aff frar AT &
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weow  Wghy

q¢ garw fear qr

Wo T WA Wifgan AfeT 7=t
wETEq AW wqrw AFF & % Ko w1y
e faaamg o

Tfrardt arr & wrv g afad
Fergeama & avaeg & o agy fewfor gt

e wiw o yfmt we g9
W | W WTT Y aary 3 ey

WMo T mwipe wifigar : a0 g
wWifardl, Tz aw 7 A | % w7 9T
werdreT g a1 77 faare w1 e gfaar
¥ argfoe ot @y ot & ofrer &
TTEaw AT € AT Wag §, IAET
Qe & fordr ¥ ol arey 1 K a1 380
o ¥ fad ?

ot 7g et A

oW AN ¢ € 91 qude
faare w307 ar AfY, THeT wAT™ THA AT
urw gfowar 2 7

wo Tw Wty wifgon: gw I
afere sy far mft Y & geci w1 A R

o W oAy 6 9T feae
w1 a1 Tft, 72 T T wrw ofova &
w aear k7

WMo T sty wfgan: wai it
¢ ¥wAY 7 owmd  wgE, W9 CH
I AT AT T afwr ? wwoqn
awt § avrdi gvft &

WEW WRITE: WTT A AT 44 K
7 ofwir |

o aw wagx wifgw v &
fFw & wqw w¥m, w7 AT wE
% WY JOATY |

Shri A. M. Themas:
1 have . ..

In fuect, Sir,
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Mr. Speaker: The simple question is
this, whether we have ever discussed
with these powers who give us thesc
aid and arms, that this aid given to
certain countries, which was intend-
ed for a particular purpose, has not
been utilised for that purpose, rather
thut purpose has been frustrated und
spoiled by their giving that aid amrd
used by the country concerned or
other purposes?

Shri A. M. Thomas: Yes, Siv, this
matter has been answered by no less
u person than the Prime Minister. We
have already, on different occasions
pointed out this aspect to the coun-
tries concerned.

e W wrivge wifgen : & e
»T9Y W% ITEAT §, §OA1 TEG A3
fear & | waT #&1 THE w1 3 T
§r 7 o fr 37 =Ty TR R @ AR
1
Shri A. M. Thomas: We have

brought this to the notice of the coun-
tries concerned.

Shri Basumatari: May I kncw whe-
ther there is any condition a'tached
with the supply of arms and ammuni-
tions lv India, or can we use it any-
where and wherever we like?

Shri A. M. Thomas: [ have saud that
we have got the general information.
I have also said that it would not be
in the public interest to disclose any
further details.

waw TTT ol gt &N W
wfwwrtt

-
*g56. ot gro Ao fowrth :
¥o THY AW :
oft fan wyrerd
sft fedwre ma :
sft e W wweTe
ey

ot wrTew w7 ey

MARCH i1, 1068

Oral Answers 6664

sff g0 wo wWrAW :
st gitw gwm -

#q7 ditforwamd Aot 7 T W
s OSG fw

(v) w1 ag @ § fr ceeen
¥ ggw Ty qud geer b
& wfgerdt & g oA & wqom
rear qr A1 faqeq7, 1965 & ;9w
oy ¥ Iew gra &1 o€ ot #
wrfar fek mr ¥ ; o

(=) afz zi, &1 71 @@ woEer
# wrf wrdart Y A€ p 7

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) and (b).
Sir, an Officer of the USIS in Cal-
cutta had invited some students o
u dinnar party given by him at his
house on 3rd December, 1985 in
honour of the Attorney General of
Wisconsin who was in Calcutta at
the time. After the Chief Guest had
spoken and answercd questions, an
Indian national serving with the
USIS who had recently visited US, wa:
asked by the host to give some ex-
periences of his in the United States.
This speech apparently was somewhat
long and did not interest the students
who started talking amongst them-
selves. As the speech was being dis-
turbed the host asked the students
concerned to keep quiet. When theyv
continued talking. he aked them to
leave the room. An unpleasan!
exchange of words followed.

The West Benpal Government inves-
tigated' the matter and informed the
Government of India of the detailg of
the case. The Ministry of External
Affairs then took up the matter with
the American Embassy who assured
the Ministry of External Affairs that
they themselves were sorry at the
unfortunate happenings.

Shri D. N. Tiwary: May I know
whether this matter was ever taken up
at diplomatic level and whether this
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information was sent to the American
Government  telling them about the
indecent behaviour of their officer?

Shri Swaran Singh: | huve already
said that the Ministry took up this
matter with the American Embassy
and informed them of this incident.

Shri D. N. Tiwary: May [ know
whether the officer who asked the
students to leave the room tendered
any apology or not?

Shri Bwaran Singh: At that time,
when the incident took place, as I have
already gaid, there was an exchange
of hot words on either side......

Shri D, N. Tiwary: Afterwards.

Shri Swaran Singh: That is a
matter between that officer and the
senior officials of the U.S. Embassy.

it fegvae vam : W, afref
Tarer % fawer wwr w7 o wFAE
nmardl # gdr 9t wT ofvedf amm
F@TL &1 417 i W IEE IaC f7m
T4 &, 37 ¢a1 wra.w qwan § fr 9w
aairwT wfgrT} # faarfagi w1 mfegt
&1 g1 W & faws womer 13
q4r feafa ¥ wrem goT ¥ w0 oA
fata 9= fagr W 99 90T wwET
Y 00T THTY FY iw o oAy 6 7

Shrl Swarap Singh: The informu-
tion that T have given is the informa-
tion that has been supplied to us from
the West Bengal Govermment. Even
when the matter came up before the
West Bengal Assambly, the type of
suggestion which the hon. Member is
making was not made out. There
were some suggestions put forward
but the West Bengal Government did
no! accept those suggestions,

oft pew Wy wwwrg : # gg areT
wrgm f fe o womma fem omam k
faerfaal o1 91T wroR gro el
g w1 qfw e, w1 g S
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ga wrat § ? afx gi &Y I WA
T A AT g § 7

wreaw WY Ay g ey fear
g1

Shri 5. C. Samanta: May I know
whether the students who were invi-
ted were inviled individually or they
were invited from some unions and,
if so, what are the unions from which
they were invited?

Shrl Swaran Singh: | have no infor-
mation as to whether they were invi-
ted individually or from any unions.

Shri Bubodh Hansda: I would like
1o know what was the difficulty for
the Central Government to enguire
into the matter. Why was [t entrust-
ed to the West Bengal Government?

Shri Swaran Singh: The matter
took place within the jurisdiction of
West Bengal Government and we have
no reason to doubt the correctness of
their investigation.

Shrli H. N. Mukerjee: From what
the Minister says, it is quite clear
that the U.S1S5. officer concerned
did behave very badly for otherwise
the matter would not have gone so
far. May I know, in these circum-
stances, why the Government does
not insist that these people who en-
joy a quasi diplomatic status, some
thing very similar to it, are not told
that they are undesirable people In
this country bLecause fhey seem to be-
have as if the country belomgs to
them?

Shri Swaran Siagh: I have already
said that these facts were brought 1o
the notice of the US. Embassy here
and they themselves said that they
were sorry at the unfortunate Inci-
dent.

Mr, Speaker: The Member asks why
was the suggestion of his recall not
made, declaring the person persona
non grata®
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Shri S8waran Singh: In such matters,
the matter is brought to the notice
of the Embassy concerned. Unless a
matter is very serious, we do not,
generally, declare a person as persona
non grata.

Memorial for Jawans in Delhl

*657. Shri Hem N+
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Hukam Chand Kachha-

wvalya:

Shri Bade:
Shri Yashpal Singh:
8Shrl Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shrl Dhualeshwar Moena:
Shri Jagdev Singh Siddhanti:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Defence be
pleased to refer to the reply given
to Starred Question No. 514 on the
29th November, 1065 and state:

(a) the progress since made in the
finalisation of the scheme o 14ise a
memorial in Delhi m the memory of
the Jawans of the Armed Forces
who laid down their lives for the de-
tence of the motherland since Inde-
pendence; and

(b) the site selected for it?

The Minister of Btate in the Minls-
try of Defence (Shri A, M. Thomas):
(a) and (b). The scheme js still
under conaideration,

Shri Hem Raj: May 1
long has this been under considera-
tion and how long will it remain
under the consideration of the Gov-
ernment?

know how

Shri A, M. Thomas: As far as the
Defence Ministry is  concerned, the
Chiefs of Staff have already selected
a site at Duala Kuan and that land
is under the control of the Ministry
of Works, Houting and Urban Deve-
lopment. We have addressed that
Ministry in the matter and we have
also asked them to expedite the matter
so that we may take necessary action.
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Shri Hem Raj: What is the form of
memorial that will be set up?

Shri A. M. Thomas: As soon as the
site becomes available, the necessary
architectural designs and egtimates
will be prepared.

ot "y fomd s AT F O
T foem o1 o gwe wman § fr fow
frr gl wage gz gwia g g
34 fa %1 fgrg, Afem, frw, Gt
axaT 71 e afaq faar e ot 34
fea faeett # w7 ga7 78 mg<n # veafy,
U H&T, AT, g0 g4 wifz
@ TTF FiE At wEeE T Wit
azrfar Tefidgs w1 s TR
wTaTg !

Shri A. M. Thomas: It is a
gestion for action,

sug-

Mr. Speaker: Has this suggestion
been conveyed to the Government?

Shri A. M. Thomas: I am not
aware.

ot fewm qEATOe - T O AETT
et 7T Y WA § A o A A
guT &, TS Wi T T 07 6 A
gt grarfar afafegr aewmw
wor v ?

weqw wgwe ¢ T vE e
adft &Y wrar ¥, €@ 9T v )

oft wy ford . 5 gur §1 W0
ar ¢ 1 ot ot ag wg  fir e
i

off g W W SO T
o gt qx aw R, & e ag
fir a¥ o T ¥, oft aF I FAA
# a1 frw STy & AT WA W, IW A
¥ o ¥® A & ey ey i ?
w1 oW R T it A faer
w7
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weaw wgtww W av fae o
Aarer {1 q¥r gAr ¥

oft gww Wy weETy - IAwT A
w7

Shri A. M. Thomas: The question,
as you have correctly pointed out;
relateg to the capital of this country
and suitable memorials. ...

Mr. Speaker: Will it be consider-
ed in other places also?

Shri A. M. Thomas: That is, ‘more
o less; left to the Stute Governments?

ot worTw fy - fee & &mm firdr

& wraa W wg 9@ gf & oAy gEw
wora1 gogwE wE & | & I g
§ fr s A xw e w1 Wl
warfoa agf wor & ?

Shri A. M. Thomas: We appointed
a committee consisting of the Chiefs
of Staff and they have, as I have
alreadv indicated, selected & site at
Duala Quan which is on the main
road connecting Delhi Cantonment and
New Delhi and is in the vicinity of
the Services complex.

sh waw fg fgrelt. aovr= o
A1 wrer wAet o af ot o
faeelt gt % e § 1 T wTIY ¥
w2t A A E v g v R, W7
ey ot & o forg™ wow gl o
urgfar <1 &, ®\m 9w ww Faarfeet w
WT ATHATAET 34 FTOr & HA¢ Wi
- g ?

Mr. Speaker: He wants to know

whether the list of names will be
inscribed.

Shri A. M. Thomas: It will certain-
ly be considered.

Shri Majithla: May I know whe-
ther this memorial which is supposed
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to be erected is only going to be in
the form of a bhuilding or whether
they are proposing to have gome funds
collected aolso for the benefit of the
offsprings of the jawans who have
lost their lives?

Shri A. M. Thomas: It is too early
to give any deflnite scheme, As 1
have already staled, as soon as a site
becomes available, we will draw up
the architectural designs and also the
estimates of the initial cost and maln-
tenance and all other relevant details
which have been pointed out by the
hon. members.

Shri Narendra Singh  Mahida:
Every civilised country in the world
has an unknown warrior's tomb. May
I know why this matter has besn so
delayed and whether the India Gate
can be turned into an unknown
warrior's tomb?

Shri A. M. Thomas: As far as India
Gate is concerned, there is already an
all India war memorial there and that
has been erected under an agreement
between Goverrrment and Govern-
ment—it is a Government to Govern-
ment agreement—and the assurance
given by the Government of India to
the Commonwealth War Graves Com-
mission stands in the way of modify-
ing that memorial to any extent.

Shri 8. M. Banerjee: During both
the Pakistani and Chinese aggressions,
all the jawans, whether Hindus or
Muslims or Sikhg or Christians, have
laid down their lives to defend our
saired motherland. 1 would, there-
fore. like to know whether care will
be iaken to see that this memorial
depicts the natioma] integration not
only in the Army but also in the whole
country.

Shri A. M. Thomas: It is a valu-
able suggestion which will certainly
be kepi in mind

Shri Bata Singh: May 1 know
whether there is any scheme to
rename the roads in the capital after
the names of jawans who have lald
down their lives for the country?
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Shri A. M. Thomas; That is
present being considered.

not

ot wnefrom g AT 1A T
T & ag QHY S § AR HYAT SrEdT
& 1 & v A g fv g 9 v
i1 AT Agr 411 F1 waafa geir ? afe
ARY AT A WA A7 § Ay g0 A
&3 qu grm ?

Shri A. M. Thomas: Certainly the
public will have access to these memo-
rials.

Shrl H. N. Mukerjee: The Minister
said a little while ago that it was a
Government to Government agreement
in regard to whatever is the memo-
riul—India Gate and all that sort of
thing. We are not only & successor of
that Government but also a free
Government which has liberated itself
from the colonial yoke and in those
conditions, is it not desirable for Gov-
crnment to consider whatever agree-
ment was entereq into by the British
Indian Administration with the UK.
Government in those days as obsolete
oand to utilise the structures which are
there for some purpose more worthy
and more apposite to our present cir-
cumstances?

Shri A. M. Thomas: Apart from
the terms of the Government-to-Gov-
crnment agreement, it ig to our inte-
rest to see that a separate memorial
is ralsed rather than that our memo-
rial should be tacked on to the other
memorial.

Shri H. N. Mukerjee: The point
was in regard to the character of that
particular thing. Do we continue our
rolonial status to the extent of recog-
nising everything which the colonlal
government had done on our so-called
behalf?

Shri A. M. Thomas: That question
does not come up in this particular
matter.

Shri Kapur Stagh: May T know
whether in view of the small magni-
tude and other similar factors relating
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to our recent military conflicts, Gov-
ernment propose to consider whether
it is all appropriate and necessay for
us to have war memorials at present?

Shri A. M. Thomas: Yes, the prin-
ciple has been accepled that there
should be a suitable war memorial.

oft TRvTR AT ST qAaT
99 H ¥@ A T7 A6 eqry T@w Sgar
fa fras w=u afawrd A= v ifrars
£ warf ¥ gwm W qg A7 f
wuge Ay & ol fagd fa 20 ¥
frer frm s & @ &Y o1 daT gavE
fargqr st s 7w @ wrEdmar
®T 99T /9 9% 41 691 T on fr W
T % waw safad ¥ # gavga #q ?

Shri A, M. Thomas: As far as this
particular case ig concerned Govern-
ment will certainly consider whether
suitable suggestions could be invited
from Members of Parliament also.

Shri R. S. Pandey: In regard to
the selection of the site for a memo-
rial for the jawans, may I know whe-
ther apart from Delhi the capitals of
the different States also have been
token into consideration?

That question has
The hon. Member

Mr. Speaker:
aiready been put.
has come late.

Collective Security Area in Asia

*g58. Shri Shree Narayan Das:
Will the Minister of External Affairs
be pleased to state:

(a) whether any suggestion that
India should take a lead in the forma-
tion of collective security area In
Asla backed by a nuclear guarantee
from the West has been made; and

(b) if so, the reaction of Govern-
ment in thls regard?

The Minisier of External Affalrs
(Shri Swaran Singh): (a) No such
suggestion has been made to us

(b} Does not arise.
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Shri Shree Narayam Das: In view of
the fact that China is fast developing
nuclear weapons including inter-con-
tinental ballistic missiles, and  the
capability of Pakistan is also growing
in this regard, may I know whether
cffective steps have been taken by the
Government of India or are proposed
to be taken to safeguard the security
of this area namely India and other
adjoining countries, and if so, what
those steps are?

Shri Swaran Singh: We have been
taking steps from time to time to
safeguard our integrity and to guard
against a threat India from neighbour-
ing countries according to a very care-
ful assessment more from the point
of view of conventional weapons than
of nuclear weapons, and I think the
Defence Minister has from time to time
been keeping the House informed of
the steps that have been taken and
arc being taken to strengthen  our
defences.

Shri Shree Narayan Das: May |
know whether those countries which
have got nuclear weapons are consult-
ing among themselves with regard to
safeguarding the security of such areas
or such countries as do not poasess
these weapons and are not likely to
possess them in the near future, and
it s0, what progress has been made
in this regard?

Shri Swaran Singh: I do not think
that any consultations between the
nuelear powers are taking plase on
the subject which the hon. Member
has mentioned. When we talk to nu-
clear powers we find that they have
#ot their own views on these matters.
For instance, there is the Soviet Unlon
and there is the USA; these are twn
big nuclear powers; thelr own assess-
ments on these matters vary from
region to reglon. But I would like to
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poweers should be very carefully consi-
dered

ot wo mo fwr®t : fipem
¥ garg o ¥ g of ¥ § o wdt
wifeers & & ot sy gt § o
3% ¥ ot gfregw det wdw W
t wmt ow wr gy ogfm o
goarf w1 gveew &, W W A W
Wt o ¥ ad gu fe ot aae
Fwfaat dT ¥ 1w, gz o o
Th Ty W g, W et & fag
frgem e aw wr g 7 W oad
w ™ ¥ferd &t ey o fedt
mitifz Far ST aAw g ?

Shri Swaran Singh: On that issue,
the Prime Minister has made the posi-
tion clear that our decision is to
develop our nuclear energy for peace-
ful purposes.

Shri Harish Chandra Mathur: 1
wonder if the hon. Minister of Exter-
nal Affairs is not aware that even in
the House of Commans the UK Prime
Minister stated that when his Forelgn
Secretary was visiting USSR he was
directed to discuss this particular issue
with the USSR Government? It ia
the UK and USA which feel more
concerned about the gecurity of this
arca than we have shown, What |is
the nature of the proposals put for-
ward by the UK Government to the
USSR Governmcent in thls ronnection
and what is the reaction of this Gov-
ernment and what in our own idea In
this matter?

Shri Swaran Singh: If the hon.
Member has in mind the recent visit
of the UK Prime Minister to Moscow,
it is a fact that his Foreign Secretary
and also the Minister in charge of

inform the House that in the t
of disarmament certain proposals have
been put forward by the USA and alan
by the Soviet Union, in which sugges-
tions have been made that non-proli-
feration should be achieved and to that
extent, the legitimate fears and legiti-
mate ‘uinerability  of non-nuclear

Digarr t were in his team when
he visited Moscow. In concrete terms
T do not think that anything substan-
tial came out of the discussions which
were directed more towards achleving
disarmament. That Is a matter under
the consideration of the Committee
which is meeting in Geneva,
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Shri Harispy Chandra Mathur: My
question was entirely different. ...

Mr. Speaker: He says that other
Lountries are more concerned with our
proteetion by their nuclear umbrella,
and asks what are the concrete pro-
posals that they have in mind and
what is our reaction to the same.

Shri Swaran Singh: They have got
no concrete proposals. They have not
made any concrete proposals to us.
Therefore, we have not naturally been
able to form our reactions.

Shri Harish Chandra Mathur: My
question is whether these great coun-
trics are expressing this concern and
taking steps behind our back or in con-
sultation with us? If they are doing
in consultation with us, what is the
nature of their discussion with us or
what is it that they have put forward?
I have heard that at least half a dozen
times Mr. Rusk and Mr. Wilson have
expressed that they feel extremely
exercised about this one problem
which is uppermost in their minds,
namely, the development of nuclear
power by China threatening this re-
gion, What is the nature of the dis-
cussions they have had with Govern-
ment, and have Government them-
selves formulated any concrete pro-
posals in this regard?

Shri Swaran Singh: The hon. Mem-
ber is right that the US Government's
representative as also the UK Gov-
ernment’s representative have  from
time to time made statements expres-
sing concern about the results which
might flow from China emerging as a
nuclear power. But they have not
sugpested in any concrete terms as to
what could be done, and they have not
consulted us as to what should be
done. We on our side have suggested
that the nuclear powers should join-
tly consider what steps they should
take to cnsure the safely of non-nuc-
lear powers if they have to bring
about non-proliferation and non-
spread of puclear weapons.
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Shri Harish Chandra Mathur: Do I
take it that we leave it to them, the
question of our security?

Shri Swaran Bingh: That is a sepa-
rate question, We are certainly con-
scious of our responsibilities The
question was as to whether they had
discussed these plans with us or not.

Dr. L. M, Singhvl: Since no notable
progress has been made towards the
worthy objective of non-proliferation,
do Government not feel that the ar-
rangements at present existing are
extremely inadequate and that there
is no reason for them to be blissfully
complacent, as they are? Also, whe-
ther In the conventional context and
as a stabilising influence, any under-
standing or “accord is sought to be
reached with Japan in particular?

Shri Swaran Singh: This question
relates to nuclear  guarantee, and
Japan is not a nuclear power; she has
no intention o acquire nuclear wea-
pons.

On the question of our defence In
relation to conventional weapons, we
have in the very beginning said that
this is a very important aspect and we
are taking adequate steps from time to
time to strengthen our defences.

Dr. L. M. Singhvi: My question re-
lated specifically to the complacency
of Government in spite of the failure
of any progress todards the objective
of non-proliferation. Are Government
convinced that the present arrange-
ments are adequate” If they are not,
what are the doing about it? Tt 15 a
very pointed question.

Shri Swaran Singh: There is no
question of complacency at all; we
have to work for bringing about non-
proliferation. At the same time we
have to strengthen our defences and
we are taking it up.

Shri Harl Vishan Kamath: Before
I put my question, I wish to point out
that this question is about collectivs



6677 Oral Answers PHALGUNA 30, 1887 (SAKA)

security, not merely nuclear policy.
He said that it related to nuclear
power only.

Mr. BSpeaker: Nuclear
comes in the question.

gusrantee

Shri Hari Vishnu Kamath: And also
collective security. Now, has the Gov-
ernment’s attention been drawn to
the warning sounded by the former
Prime Minister of Japan, Mr Kishi,
and the present Prime Minister, Mr.
Sato, both in December last, warning
sounded to al] Asian nations against
the nuclear menace of China, and if
s0, has the government been in touch
with Japan, USSR, Britain and USA
as a follow-up action of the initiative
taken by Shri Lal Bahadur Shastri
when he visited Britain in 1084 and
had discussions with the British Pre-
mier? Is there a proposal to have n
de-nuclearized zone in Asia?

Shri Swaran Singh: We have been
in touch with the governments the
names of which had been given by the
hon. Member from time to time. But
T would like to make it clear that we
are not thinking In terms of the col-
lective security aspect which was
pointedly brought out by the non.
Member. We believe and we have
always believed and we continue to
believe that collective security pacts
do not afford any protection and that
they are iIn fact really something
which derogates from the sovereignty
of the country, and India is determin-
ed to keep her sovereignty and also
continue to take steps to safeguard her
honour and Integrity.

Shri Harl Vishna Kamath: Proposal
for de-nuclearized zome in Asa?

Shri Swaran Bingh: We are In
favour of de-nuclear zone but ne pro-
gress in that respect had been made,
particularly because the main mass
land of Asia, China is emerging as o
nuclear power. They have not even
signed the Moscow test ban  treatv.

Shri H N. Mukerjee: May 1 know

it the government, which rightly
stressed the importance of non-pro-
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liferation idea in regard to nuclear
weapons, is careful about not being
inveigled by certain interests into &
kind of collective security arrange-
ment particularly with anti-China
stance because in spite of the provoca-
tion of China, we should not be
inveigled into that kind of a slance.

Shri Swaran Singh: That is a view-
point which I take note of. We our-
selves will take such steps as are
necessary to protect our integrity and
to ensure our defence, [ have already
indicated government's attitude to
defence pacts,

oft forw wroaw ¢ Xrar ¥ oo
femaafare  siwtw 1 off §, W
I wifiw At & @ fod ag 3w ¥
daat  wr wm oot & we
wTgaT § fF g oy w1 fotema 3q 07
wrgar y ?

Shri SwaPan Bingh: T is & fect that
China is not assoclated with disarma-
ment talks ut Geneva for the obvious
reason that those talks are taking place
under the guspices of the UN and The
People's Republic of China is not in
the UN. I would like to inform the
House, however, that the UN had ado-
pted another resolution for holding a
world disarmament conference to
which China also has to be invited.

Shrl Hem Barua: Has the govern-
ment’s attention been drawn to a state-
ment made by the US Senator Mike
Mansfleld which says that Viet Nam
will escalate towards a general war
on the Asia mainland? In that con-
text may 1 know if the hon. Prime
Minister when she visits the United
Statex very soon is going to have talks
on this particular aspect so that Viet
Nam may not escalate inlo a geners]
war in the Asian mainland with Presi-
dent Johnson, short of India organi-
sing a collective security area in Asra?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhl): India is certainly interested
that these conflicta should not escalate
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and should not affect other parts of
Asia. Tt is difficult for me to say exact-
ly what will be discussed in Washing-
ton, but it is possible that the question
of Vietnam which does affect peace In
Asia might come up for discussion.

Shrl Aem Barua: My question was
slightly of this type, 1 wanted the
hon. Prime Minister to take the initi-
ative in discussing this matter with
President Johnson. ...

Mr, Speaker: She has replied to it.

Shri Hem Barua: She said she does
not know what will be discussed.

Mr, Speaker; How can it be answer-
eod immediately?

Shri Hem Barua: Is she going there
with a blank hand? (Interruption).

Mr. Speaker:

question.

Order, order. Next

Newsprint Situation

+
+g59, Shri P, C. Borooah:
Shri M. L. Dwivedi:
Shrl Bhagwat Jha Asad:
Shri Subodh Hansda:
Shri §, C. Samanta:
Shri C. K, Bhaitacharyya:

Will the Miniter of Information
and Broadeasting be pleased to state:

(a) whether the Executive Commit-
tee of he Indian Languages News-
papers Association has urged the in-
troduction of a statutory price page
schedule to meet the serious newsprint
situation; and

(b) if so, Governmenls reaction

thereto?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Yes Sir.

(by The matter is under considera-
tlon.

Shri P. C. Borooah: What is ‘he
shortfall of our annual requirements
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and what is the quantity of indigenous
production thereof?

Shri Raj Bahadur: The main gques-
tion pertains to price-page schedule.
1 think I ean answer the gquestion
about the newsprint, but it should be
a separate question.

Shri P, C, Borooah: When it ia
about newsprint shortage, naturally
the question of production also comes
in. If you do not allow it, T shall put
my second question.

Mr, Speaker: You may put your
second question,

Shri P. C. Borooah: My second
question is also perhaps like the previ-
ous one. May I know whether it is a
fact that the regional research labo-
ratory at Jorhat in Assam has devised
a new method of manufacturing news-
print by de-inking used newspapers
and may I know whether the Govern-
ment have any plan to augment the
production of newsprint with this new
method?

Shri Raj Bahadur: It
watched with Interest.

would be

ot wo wio ot : & a¢ arrT
wree g fie ot o far o oy v
e waraTT At A W v qfawsi
¥ v gy fay, A ow qafwe
FEomAAt e At srwd e
R A gTy Ay aar fay ?

off ow wpye ¢ qET 9T AT
farey sre 7 Frrgarer ot ol & 0 ot
s & quwen § R AW @W A
1 owrew I fege w1 g 9T
FEAT LA @ T ¥ a7 fredt @
Hqa @@ 21
Shri Subodh Hansda: I would Llike
to know whether any periodical checks
are given in respect of the price-page

schedule as is usually declared by the
newspapers and, if so, on how many
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occasions steps were taken and whe-
ther any discrepancies were found
and what steps were taken against the
dircrepancies and difficulties?

Bhri Raj Bahadur: I do not think
we have introduced the price-page
schedule at all so far.

Shri 5. C. Samanta: May I know
whether the opinion of the Press
Council of India has been invited in
the matter?

Shri Raj Bahadur: The Press Coun-
cil of India is yet to come Into being.
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Shri Daji: The hon. Minister said
that the matter is under consideration
and in answer to a subsequent gues-
tion he added thet since other papers
have already increased their price it
comes tn the same thing, These two
positions arc contradictory. Is it the
Government's view or dccision that
because the prices have been raised
by two pnise, the question of price-
page schedule should be dropped or is
the Government actively considering
the introduction of this mcasure?

Shri Raj Bahadur: 1 think the hon
Member has not been able to follow
what I said or I did not make it quite
clear. I said that we do not have muth
of control over the pricing of indivi-
dual newspapers and the fact thal the
price has been increased in same
measure answers the requirements
of the price-page schedule scheme.

Shri Daji: You do not
persuade them?

Shri Raj Bahadur: 1 never said that;
I am not saying that. I repudiate that

Shri Man Bink P. Patel: Are thore
any restrictions on the supply of news-
print to the newly introduced weekly
papers and, if so, when are they likely
to be relaxed?

Mr. Speaker: That is a different
thing altogether. Next question,

Repatriation of Indians in Shanghai

want to

+
*881. Shri M, L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Bhri Subodh Hansda:
8hri P. C. Borooah:
Shri D, N. Tiwary:

Will the Minister of
Affairs be pleased to state:

External

(aYy whether the Indians now in
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Shanghai have petitioned to Govern-
ment to arrange for their repatriation;

tb) if so0, the reasons therefor; and

(¢) the action taken thereon?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (c). As
the result of increasing hordships
and the restrictions placed by the
Chinese authorities, many of the Indian
nationals in Shanghai have expressed
a desire to leave China after dispos-
ing of their assets, which in mosat
cnses ngpresent their life-time sav-
ings. Indian Embassy officiglz in
Pcking have been carrying out regu-
lar visits to Shanghai and have taken
up with the Chinese authorities the
question of hardships faced by the
Shanghai Indian community, the dis-
posal of their assets angd the depar-
ture of those who wish to leave China,
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Shri Subodh Hansda: As this ten-
dency for repatriation is gradually
growing, particularly in the South-
East Asian countries, I want to know
whether government propose to get
them back or take the matter to the
UNO to pelieve them of the difficulties.

a5 AT wfE
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Shri Swaran Singh: There is no
point in taking this to the UNO, be-
cause the Peoples' Republic of China
is not in the UNO.

Shri P. C. Borooah: Arc government
satisfled that circumstances exlst
necessitating the repatriation of
Indians from Shanghai?

Shri Swaran Singh: 1 have already
said they are facing hardships. They
originally continued to stay on there
thinking they will be able to continue
living there and some of them have
married local Chinese women. It will
be esscntially for them to decide
whether they want to stay on or go
out.

Shri Harl Vishnu Eamath: Is it »
fuct that since the invasion of our
country by China in 1962, a very large
number of Indians in Shanghai and
other parts of China have been kept
virtually under house arrest and they
are subjected to various other kinds
of hara t like disp: i
property, expropriation of property
and, if so, are the government in a
position to tell the House the approxi-
mate number of Indiang so harassed
and detained and what arrangements
are being made to rematriate them,
it 1 may use that word, because for
western countries, it ig Fatherland and
they talk of repatriation, but to us it
5 Motherland,—what arrangements
are being made to rematriate them to
India?

sion o

Shri Swaran Singh: A fairly large
number of persons of Indian origin left
the Peoples Republic of China afier

the conflict. The number left behind
is very small, TIn Shanghai, it is only
15

Shri Hari Visheu Kamath: What
about other parts of China?

Mr. Speaker: The question relates to
Shanghai.

Shri Swaran Singh: In other piaces
also, the number is not large.
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The Minister of State in the Ministry
of Defence (Shri A. M. Thomas): (a)
Yes, Sir, The aircraft were visually
identified as two F-88 of Pakistan Air
Force.

(b) No tactical action could be taken
due to delay in the visual report reach-
ing the Air Defence authoritics,

fc)y No, Sir,
(d)y Does not arise,
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Shri A. M. Thomas: That aircraft
flew through Gadra city which ig with-
in 12 miles of the line of actual con-
trol, at a height of 10,000 ft. The jet
aircraft takes barely a minute to ~over
12 miles and by the time the informa-
tion was carried to the air authorities,
in Jodhpur, no further action could be
taken.
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WRITTEN ANSWERS TO
QUESTIONS

External Publicity

*660. Shrl Linga Reddy: Will the
Minister of Information and Broad-
casting be pleased to state:

ta) whether the working of lu
Ministry has been streamlined in res-
pect of external publicity; and

(b) if so, the main festures there-
of?

The Minist of Laf 4 and
Broadcasting (Shri Raj Bahadur): (a)
and (b). External Publicity 12 the
concern of the X.P. Division of the
Ministry of Externa| Affairs. Except-
ing All India Radlo which runs Fx-
ternal Services, this Ministry with
its Media Units only assists the
Ministry of External Affairs in Fxter-
nual Publicity and functions as a pro-
duction unit of that Ministry far
publicity material. Efforts asre con-
stantly made to improve and stream.
line the functioning of this Ministiy
in that respect.
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Trans-Border PastuTes

+666. Shri Sidheshwar Prasad: Will
the Minister of External Affairs be
plcased to state:

(a) whether it is a fact that India
has ceased to enjoy its trans-border

pastures right in the Himalayan
regions;
(b) if so, what were the trans-

border pastures rights of India and
Tibet on the 15th August, 1947 anu
1si January, 1966, respectively; and

(e) whether Indians are not being
allowed to enjoy their trans-border
pastures rights and the reasons there-
for?

The Minister of Extermal Affairs
{Shri Swaran Siogh): (a) As a result
of the Chinese aggression on India
and the rontinuous border tension
kept up by China, trans-border pas-
ture activities traditionally cnjoyed
by border inhabintants have been
greatly curtailed

(b) and (c¢). On various points
across the international border the in-
habitants on both sides have been. ac-
cording to custom and tradition, enjoy-
ing certain pasture rights without pre.
judice to the sovereignty and adminis-
trative control of the respective gov-
ernments over the areas concerned. On
account of the military concentrstions
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and aggressive activities by China on
the border the traditional and cuslo-
mary trans-border movements have
been greatly reduce parlicularly since
1962,

Commitiee of Representatives of Nagas
and Peace Mission

*667. Shri Narayan Heddy:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shri Vishwa Nath Pandey:
Shri D. C, Sharma:

Will the Minister of External Affairs
lie pleased to state:

(a) whether it is a facl that Govern-
nmient have get up a Committee consist-
ing of the representatives of under-
ground Nagug and the Nagaland Peace
Mission Observers to investigate inci-
dents of violence in Assam, Manipur
and the adjoining areas;

(k) il su, whether they have sub-
mitted any report to Government; and

t¢) af go, the details thereof?

‘The Minister of State in the Minis-
try of Extermal Affalrs (Shri Dinesh
Singh): (a) The Government have
agreed to the appointment of two rep-
resentatives of the Government of
Intia and of the Underground 1o work
with the Observers team already set up
to investigate into incidents of violence
in Nogaland, Assam and Manipur,

(b) No, Sir.

(¢) Does not arise.

Forcign Minister’s Visit to Bhutan

"668, Shri D, C. Sharma:

Shri Daljit Singh:
Shri A. 8, Saigal:
Shri P. C, Borooah:

Will the Minist.r of External Affairs

e pleased to state;

(a) whether he visited Bhutan re-
cently; and

(b) if s0. the oulcome of his visit?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) It was a courtesy visit.

Radlp News in Sanskrit

669, Shrl U, M, Trivedl: Will the
Minister of Information and Broadcast-
ing be pleased to state:

{a) whether any news is broadcasl
from All Indla Radio in Sanskrit;

(b) it so, at what time and {from

which inetre band; and
(¢) it not, why not?

The Minisier of Information and
Broadcasting (Shri Raj Bahadur): (a)
Nu, Sir.

(b) Does not arise

(c) News broadcasts, by their very
nature, ar¢ meant to serve s wide an
audience as possible, In deter r
the various languages in which news
should be broadeast, All India Hadio is,
therefore, guided by the extent 1o
which a particular lunguage 18 sp.aken
and understood, Asg the number of
people who speak and  understand
Sanskrit ig comparatively small, it has
not been considered necessury 10 in-
troduce news broadcasts in Sanskrit.
‘The suggestion is, however, bemng fur-
ther examined.

Persons of Indian Origlip Detained in
Burma

*670. Shri Harl Vishng Kamath: Will
the Minister of External Affairs b
pleased to refer to the supplementarices
on the statement made by him in the
Lok Sabha on the 28th February, 1066
regarding the late Prime Minister's
visit to Burma and state:

(a) the number of persons of Indian
origin in Busma who have been detain-
¢d there for the so-called cconomic
offences; and

(b) the steps taken by Government
so far at the diplomatic level, or other-
wise, tn secure their release and the
outcome thereof?

The Minister of State in the Minis-
try of External Affalrs (Shri Dinesh
Singh): (a) We do not have full infor-
mation abaut people of Indlan origin.



However, about 70 Indian nationals
were known to have been held in de-
tention for alleged economic offences.

(b) As a result of our efforts with
the Burmese Government, 33 have al-
ready been released The Burmese
Government are considering the re-
lease of the remaining.

Indians in Kenya

*671. Shrimati Maimoona Sultan:
Will the Minister of External Affalrs
he pleased to state:

(a) whether there is any difliculty
faced by the Indians in Kenya in ac-
quiring Kenyan citizenship;

{h) if so, what; and
{e) Government's reaction thereto?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Government are not awure
of any such difficulty.
th) and (¢). Do not arise.
Pak. Refusal to glve visas to Indian
Journalists

672. Shri Jashvant Mehta:
Shri P, R. Chakraverii:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr, Ram Manohar Lohia:
Shri Hem Barua:
Shri Sarjoo Pandey:
Shri Ram Sewak Yadav:
Shri S. M. Banerjee:
Shri Mohammad Ellas;
Shri Hari Vishnu Eamath:
Shri Prakash Yir Shastri:
Shrimati Maimoona Swultan:

Will  the Minister of
Affairs be pleased to state;

Faxternal

ta) whether it is a fact that the
journalists from India were refused
visas by the Pakistan Government to
report the Indo-Pak. meeting of Min-
isters under the Tashkent Declaration
at Rawalpindi e the lst March, 1966;

(b) if so, the reaction of Government
thereto; and

(c) whether any reasong have been
given for refusing visas to the Indian
journalists?

‘The Minister of State |n the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) to (c). The Pakistan
authorities were reluctant at first to
grant visag to the Indian journalists
on the grounds of lack of accommoda-
tion facilities, However, on the inter-
vention of the Indain High Commissio-
ner, they decided to grant visas 1o two
Indian journalists.

Succession Rules Regarding Gifted
Property to Jawans

*673, Shri P, R, Chakraverti:

Shri P. C, Borooah:
Will the Minister of Defence be
pleased to state:

(a) whether the ownership o1 lhe
immovable and movable property
gifted by the StatesCentre for the
rehabilitation of the bereaved families
of the jawans killed during operations
on the frontiers, devolves on the
children|parents of the deceased
Jawans on the re-marriage of their
widows; and

(b) the precise rules goverming th.
succession to such property?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b). No spe-
cial rules exist in this matter. The
position will vary according to the con-
ditions of grant of the property.
Whare the properly is given to the
widow ag an absolule gift, ils owner-
ship will remain with her even on her
re-marriage. Where it is given to the
widow as & conditional gift with a
provision for its transfer to the child-
ren or parenis of the deceased Jawans
on her re-marriage, its ownership will
pass to the other beneficiarles on her
re-marrisge.
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Broadcast by S.5.P, Leaders

*674. Shri Madhu Limaye:
Shri Kishen Pattanayak:
Dr. Ram Manohar Lohia;

Will the Minister of Information and
Broadcasting be pleased to refer to the
reply given to Starred Queation
No. 533 on the 20ih November, 1865
and state:

(a) the name of the person who was
invited to broadcast on behalf of the
S5SP;

(b) whether the Chairman or Gene-
ral Secretary of the 5.5.P, or leader of
S5.5.P. Parliamentary Group or any
other Member of Parllament was In-
vited to broadcast from A IR. upto the
29th November, 1865; and

(c) il not, the reasons for inviting
cquivalent leaders of other partics
except the S5P.7

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (c). The name of the Member
of Parliament referred to in the reply
given top part (b) of the Starred Ques-
tion No. 533 on the 20th November,
1985 is Shri Yashpal Singh. Howcever,
Members of Parliament are invited 1o
broadcast not on the basis of their
party affiliations but on their merits
ag broadcasters.

tb) No, Sir.
Int lonal C tion on Racial
Discrimination

*6715. Dr. L. M, Singhvi: Wiil the
Minister of External Affalrs be pleased
to state:

(a) whether Government have rati-
fied the International Convention out-
lawing racial discrimination adopted
by the U.N. General Assembly on the
21st December, 1965; and
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(b) if not, the reasong therefor”

The Minister of External Affairs
(Shrl Swaran Singh): (a) sand (b).
Not yet as this Convention was passed
only at the last session of thg UN
General Assembly (1965) and became
open for signature only some days ago.
The matter is being examined by the
Ministries concerned and u decision
will be taken as soon as possible.

Cease-fire Violations by Pakistan

*§76. Shri Shree Narayan Das: Will
the Minister of External Affairs be
pleased to siate:

(a) whether the Secretary-General
of the UN.O, has taken cognisance of
various cease-fire violations commit-
ted by Pakistan towards which his
attention was drawn by India from
time to time;

(b} if so, the number and nature of
such cases,

(c) in how many such cases, ithe U.N.
Observers have made enquirier and
submitted their reports to the Secre-
tary-General; and

(d) the aclion tuken by the Secre-
tary-General?

The Minister of External Affairs
(Shri Swaran Siagh): (a) to (d). Upto
and including 6th January, 1080, the
Permanent Representative of India (u
the United Nations, under instructions
from Government, addressed 53 |etters
to the U.N. Secretary General, bring-
ing lo his attention 2041 cuses of ceasc-

fire violations by Pakistan, These
letterg were circululed by the U.N.
Secretariat to all Members of  the

United Nations as Security Council
documents. The cases were invest-
gated by the U.N, Observers and their
findings included in the reports issucd
by the Secretary General on the
observance of the cease-fire. Thes:
reporis were also circulated ag Security
Council documents.
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Commitlee on UN. Finances

*§78. Shri Kishen Pattanayak:
Shri Madha Limaye:
Shri Yashpal Singh:
Will the Minister of Exiernal Affairs
be pleased to state:
(a) whether any Committee has been
formed at the UN, ts> examine the
problenmy of U.N. finances;
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(b) whether India is 4 member of
this Commitee; and

(c) the terms of reference of the

Committee?

The Minisier of External Affairs
(Shri Swaran Siagh): (a) and (b). Yes,
Sir,

(c) The terms of reference of the
Comunittee are set out in operative
paragraphs 5 and 6 of the UN, General
Assembly Resolution No. A|RES;2049
(XX), a copy of which is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5818/686].

Protest Note from Peking

*679. Shri P. C, Borooah:
Shrl Ram Harkh Yadav:

Will the Minister of External Affairs
be pleased to state:

(a) whether a strong protest note
was received by the Indian Mission in
Peking from the Chinese Government
immediately after the message con-
doling the death of the late Prime
Minister, Lal Bahadur Shastri, alleg-
ing ill-treatment of the Chinese in
India;

(b) if so, what were the precise alle-
gations; and

(c) Government’s reaction thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) In their note the Chinese Gav-
ernment alleged that the Indian Gov-
ernment has arrested “large numbers"”
of “innocent” Chinese nationals and
thrown them into “a concentration
camp” and jails, It ended with
“demanding a “speedy and definite”
reply to (1) the release of all Chinese
nationals jailed, the return of their
property and compensation, and (2)
ending of “persecution” and guaran-
tees for their safety and personal
freedom.

(¢) These Chinese allegutions are
not new and have been effectively re-
futed on severa] previous occasions
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The great majority of persons of
Chinese origin are residing happily in
India as law-abiding citizens. There
is no guestion of persecution. We re-
ject the Chinese Government's at-
tempted interference in our internal
affairs.
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Coup D'etat in Ghana

*681, Shri Harli Vishouy Kamath;
Shri P. R, Chakravertl:
Shrimati Bavitri Niganh:
Shri Vishwa Nath Pandey:
Shri P. Venkatasubbaiah:
Shri Yasudevan Nair:
Shri Warlor:
Shri D. C. Sharma:
Shri Lakhmg Bhawani:
Shri R, Baraa:
Shri Liladhar Kotokl:

Shri R, S, Pandey:

Bhri Yashpal Singh:
Shri Basumatari:

Shri Ram Harkh Yadav:

Will the Minister of External Aftairs
be pleased to state:

ta) whether it is a fact that there
has been a Coup 4'etat in Ghana;

(b} whether as a result thereot, a
new (Government has ~oma i~ power;
and

(e) if so, Government's attitude
thereto, particularly with regard to
the question of its recognition?

The Minister of Stute in the Minls-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, Sir

ic) The Government of India have
noted the desire of the new Govern-
ment In Ghana to continue {o maintain
cordial and friendly relations with
India which we have reciprocated.
Normal relations continue to exist | et-
ween the two countries,

Balloon Tyres

*@8. Dr. L. M. Singhvi: Will the
Minister of Defemce be pleased to
state:

(a) whether the indigenous produc-
lion of balloon tyres is adequate for
sur Defence requirements;

(b) if not, whether they are being
imported; and

(c) if 80, to what extent?

The Minister of State In the Minls-
try of Home Affairs and Minister of
Defemce Bupplies im the Ministry of
Defence (Shri Hathl): (a) to (c). No
imports have been resorled to in the
past. Indigenous capacity exists 1o
meet requirements of balloon tyres in
respect of jeeps and Docdge Truck
1-ton. Capacily for tyres required for
other types of vehicles is being deve-
loped.

Benefits to Families of Jawams

U77. Shri Hem Raj:
Shri Jagdev Singh Siddhanti:

Will the Minister of Defence be
pleased 1o stale:

(a) the different types of benefits
and concessions which have given by
the various State Governments to the
families of the jawans who were
killed. wounded, incapucitated or were
found missing during the reecnt Indo-
Pakistan conflict, State-wise; und

(b) the number of such families who
are receiving these bhernfiels and con-
*ession State-wise and district.-wise?
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The Minisier of Defence (Shri ¥, B.
Chavam): (a) A statement showing
the concessions granted by State Guv-
ernments and Administrations to the
fumilies of Defence Services personnel
killed, wounded and missing is laid
on the Table of the House. [Placed
in Library. See No. LT-5819/68].

(b) The information is being col-
lected from the State Governmenis
and will be laid on the Table of the
House when received.

Enquiry against A.LR. Officials

2478, Shri Hem Raj: Will the Minis-
ter of Information angd Broadcasting
be pleased to refer to the reply given
to Starred Question No. 231 on the
15th November, 18685 and state:

(a) whether the enquiry against the
two AILR. officials for indirect con-
tacts with China and Pakistan which
were in progress has since been com-
pleted; and

(b) if so, the result thereof?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Further information in respect of one
of the two officials has been received.

(b) The activities of the official
concerned have been found to be of
& suspicious nature. His servizes
have, therefore, been terminated.

Rules for State Award to Films

2479. Shri Ram Harkh Yadav: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government have
amended the Ruleg for entries in
State Awards Contest for films for
1985: and

(b) if so, the details thereof and the
date of enforcement?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
No, Sir.

(b) Does not arise.
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Rana Pratap Sagar Atemic Power
Statiem (Rajasthan)

Pattoayak:
Shri Ram Sewak Yadav:
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Shri Yashpal Singh:
Shri P. R. Chakraiverti:

Will the Prime Minister be pleased
to refer tn the reply given to
Unstarred Question No. 780 on the
B8th March, 1965 and state the action
laken by Government on the proposal
submitted by the Rajasthan Govern-
ment for doubling the capacity of
Rana Pratap Sagar Atomic Power
Station for increasing the eleetric
power potential?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): The setiing up of the
Second Unit has been authorised by
Government, subject to suitable
financing arrangements being made
for the foreign exchange component
af the expenditure. Negotiations for
foreign aid for this project are In
progress.

Cheap Radlo Sets

2482. Shri Linga Reddy: Will the
Minister of Information amd Broad-
casting be pleased to state the extent
to whicn Government have been
successful in making available cheap
radio sets to the village Panchayats
and border areas in the country?

The Minister of Information and
Broadeasting (Shri Raj Bahadur):
Government is actively pursuing the
question of production of low cost
receivers  indigenously. Technical
specifications for such receivers have
been finalised and circulated to the
radio industry. The indications are
that the trade might be able to pro-
duce these receivers provided neces-
sary foreign exchange assistance is
given for the import of some essentlal
components and raw materials

Community Listening sets are now
belng supplied 1o rural aress wunder
the Community Listening Subsidy
Scheme. The question of supplying
cheap radio sets to villages is under
the consideratinn nf the Government.
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Houslag Colony for Defence Personnal

2483. Bhri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri 8. C. Samania:
Shri Subodh Hansda:
Shrimatl Savitri Nigam:
Shri P. C. Borooah:

Will the Minister of
pleased to state:

Delence be

(a) whether there is any proposal
to set up a housing colony for defence
personnel and ex-servicemen near the
Railway Station at Ghaziabad; and

(b) if so. the salient features of Lhe
proposal?

The Minister of State {n the Minls-
try of Defence (8hri A. M. Thoman):
(a) Yes, Sir.

{(b) The Delhi Sainik Co-operative
House Building Society Ltd. has not
been able to make any progress with
the proposal for want of satisfactory
from intending settlers.

resp

Visit of Pak. Natiomals to India

2484. Shri Vishwa Nath Pandey:
Will the Minister of External Affairs
be pleased to state:

Pakistani
during

fa) the number of
nationals who wvisited India
1965-86, =0 far; and

{b) the number
visited Pakistan
period?

The Minister of Extermal Affair-
(Shri Swaran Bingh): (a) During th.
period April, 1985, o February, 1086,
the number of Pakistan! nationals who
visited India was 131917

of Indians who
during the above

(by During the same period, the
number of Indians who visited Pakis-
tan was 81.001.

These iigures do not include traffic
returns:

(i) from the Stute of Gujarat [ur
the month of February. 1966;
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(ii) from the State of Wesl
Bengsal for the periodq Feb-
ruary 18—28, 1086; and

(ili) from the State of Assam for
the period February 26—328,
1988,

Information in respect of these returns
is belng collected and will be placed
on the Table of the House when avail-
able.

Diwakar Commiites Report

2485. Shrl Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shrl D. 8. Patil:
Shri Kamble:
Shrl P. C. Borooah:
Shri Yashpal Singh:

Will the Minister of Information
and Broadcasting be pleased to reler
to the reply given to Unstarred Ques-
tion No. 248 on the B8th November,
1863 and state:

(a) whetter Government have con-
sidered finally the report of Diwakar
Committee: and

(b} it sn, the aclion taken by Gov-
ernment thereon?

The Minisler of Information and
Broadcasting (Shrl Raj Bahadur): (a)
and (b). A copy of the Report was laid
on the Table of the House on the 9th
Maroh, 1966. The Report is being
examined by Government. The re-
commendalions of the Committee
cover a large fleld of subjects and
concern State Governments, Union
Territory Administrations, Union Min-
istries, pres: organisations etc. whose
commenis on them are being invited.
Final decisions on the recommenda-
tion: will be taken after the wviews
of the interests conrerncd are receiv-
ed angd ~onsidered by Government

ALR Programmes

2486. Shri Vishwa Nath Pandey:
Will the Minister of Information and
Broadcasting be pl d to state:

(a) the namee of Members of Par.
lisment who were invited hy All Tndia

MARCH 21 1968
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Radio 1o participate in their different
programmes during the period
between the lst November, 1985 and
the 31st January, 1968 and the dates
on which they were invited; and

(b) the total expenses incurred on
them?

The Minister of Imformation and

(8hrli Raj Bahadur): (a)

statement is laid on the Table of the

House. [Placed in Library. See No.
LT-5820/88).

(b) A sum of Rs. 3535 was paid as
fec o these Members.

ALR. Stations at Luckmow and
Varanas|

2487. Shri Vishwa Nath Pandey:
Will the Minister of Information and
Broadcasting be pleased to state the
number of staff artistes and other
employees of the All India Radin
Stations at Lucknow ang Varanasi
belonging 1o Scheduled Castes and
Scheduled Tribes as on the 21st Jan-
uary, 19447

The Minister of Information and
Broadcasting (Shr{ Ra] Bahadur):

le-hc- Sche-

Sche= Sche-
duled duled duled duled
Castes Tribes  Castes Tribes
ALR.,
Lucknow .. 12 1
A.LR,

Varanasi o 3
Films on Pakistanl Attack

2488 Shri Daljit Singh: Will the
Minsiter of Information and Broad-
casting be pleased to refer to the
reply given to Starred Question No.
213 on the 15th November. 1865 and
state:

(a) the progress since made to
produce flims based on Pakistani
attack; and

{b) when they will be released and
sent abroad?
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The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). Newsreels were released in
India and abroad. Some documentary
films were also relessed in India.
Because of the signing of the Tash-
kent Declaration, newsreels and
documentary films have been with-
drawn from circulation in India and
abroad.

AILR. Relaying Station at Mysore

2489. Shri Linga Reddy: Will the
Minister of Information amd Broad-
casting be pleased to state:

(a) whether there is a proposal for
establishing an A.LR. relaying siation
at Mysore;

(b) whether any building hag been
fixed for the location of the Station;

(c) when the same will be finalis-
ed; and

(d) when it will start functioning?

The Minister of Informaton and
Broadeasting (Shri Raj Bahadur): (a)
A proposal to set up studios at
Mysore which would be connected to
the Radio Station at Bangalore is
under consideration,

(b) The question of laking over the
old building earlier used for the Radio
Station at Mysore is being considercd.

(c) and (d). The scheme, if approv-
ed by the Planning Commission,
would be completed during the Fourth
Plan period.

Increase In nomber of Radlo Biations

Z490. Shri Bibhuli Mishra: Will the
Minister of Information and Broad-
oasting be plessed to state:

(a)} whether it is a fact that the
Secretary of his Ministry has staled in
Allahabad on 1st January. 1986 that
the number of radio stations would
be doubled during the Fourth Plan;
and
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(b) if so, how much area would be
served by this increase?

The Minister of Information and
Broadeasiing (SBhri Baj Bahador): (a)
Yes, Sir. The present number of
Radio Stations is 34. It is proposed
to set up 20 new Studio-cum-trans-
mitting Centres and convert 32 relay
transmitting Centreg into programme
originating Centres during the Fourth
Plan.

(b) 21 per cent: the total area to be
covered being 82 per cent approxi-
mately.

ALR. Station, Cuttack

2491, Shri Dhuleshwar Meena:
Bhri Ramachandra Ulaka:

Will the Minister of Information
and Broadcasting be pleased to state
the number of staff artistes and other
employees of the All India Radio
Station at Cuttack (Orissa) belonging
to Scheduled Castes and Scheduled
Tribes as on the 31st January, 19687

The Minister of Information and
Broadcasting (8hri Raj Bahadur):

" Scheduled  Scheduled

Casten Trines

Stafl Artistes —_ -
Other Employees 25 I
Toal : 25 1

Bainik Bcheol at Bhubameshwar

2482. Shri Ramachandra Ulaka:

Shri Dhuleshwar Weena:

Will the Minister of Defence be
pleased to state:

(a) the quota reserved for Schedul-

ed Castes and Scheduled Tribes candi-
detes for admimsion to the Sainlk

School at Bhubaneshwar (Orisea) last
year; and

(b) the number of such candidates
actually admitied during the last
rear?
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The Minister of State im the Min-
istry of Defence (8hri A. M. Thomas):
(a) No quota is reserved for Sche-
duled Castes ang Scheduled Tribes
candidates for admission to any Sainik
School in India; but if any such candi-
dates qualifies in the Entrance Exami-
nation he is admitted, irrespective of
his position in the merit list.

(b) The number of such Scheduled
Castes and Scheduled Tribes candi-
dates actually admitted to the Sainlk
School Bhubaneshwar in 1985 was:—

from Orissa 3
from Nagaland M
from NEFA 4

Total 41

N.C.C. Students

2483. Shri Daljit Singh: Will the
Minister of Defence be pleased o
state:

(a) the total number of N.C.C.
students in the country at present;

{b) the facilities given to the
N.C.C. studenin regarding rifles and
cartridges; and

(¢y whether Government have pro-
posals to make this training permna
nent?

The Minister of Defence (Ehrl Y. B,
Chavan): (a) 1544 lakhs.

(b) NCC Cadets are given facilitles
to use the following types of rifles:-

(i) DPBF (Drill Purposes Blank
Fire) Rifles for training.

(ii) .22 Rifies for firing practice,

(iii) .303 Rifleg for firing.
Appropriate scales of ammunition
have been laid down for boys and

Rirls of different units of the Senior
Division and Girls Divislons.

(¢’ The scheme of NCC training
hus already been placed on a perma-
nent footing.
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LN.A. Personnel

2404. Shri Hem Raj:
Shri Kajrolkar:
Shri Parashar:
Shri D, C. Sharma:
Shrl Vishwa Nath Pandey:

Will the Minlster of
pleased to state:

Defence be

(a) whether the arrears of pay of
the Black and Grey categories of the
LN.A. personnel have becn paid; and

(b} if not, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). No arrears
of pay are due to be paid to the per-
sonnel referred to viz, ex-Indian
Army personnel who joined the INA
during the last World War and who
were classified as ‘Black’ and ‘Grey’.
These personnel forfeited their pay
and allowances for certain perlods.
The question of restoring the forfeit-
ed pay and allowances has been consi-
dered by Government in the past, but
not agreed to. The personnel have,
however, been given various conces-
sions. The details are given in the
Statement laid on the Table of the
House, (Placed in Ldibrary. See No.
LT-56821/66).
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Milltary Training School at Anandpur
Sahib

2408, Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(ay whether it isg a fact that the
Punjab Government have requested
the Central Government to open a
Military training school on the lines of
the Indian Military Academy, Dehra
Dun in the themory of Guru Gobind
Singhji at Anandpur Sahib in Pulgdb;
and

(b) If so, the reaction of Govern-
ment in this regard?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (h). The Punjab
Government forwarded. in September
1965, to the Governmeny of India for
nece’sary gction, a copy of a letter
addressed by two persons to the sditor
of the Tribune, Ambala, suggesting
the establishment  of a Military
Academy at Anandpur Sahib, The
Punjab Government were informed
that there was no plan for the estab-
lishment of any additional Military
Academy in the country in the context

of whirh the =ugpgestion could be

considered.

Consuliative Meetings between Indis
and Japan

2499, Shri Kolla Venkalah:
Shri Ram Harkh Yadav:
Shrl Merll Manohar:
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Bhrl D. C. Bharma:
Bhrimati Tarkeshwarl Sinha:
Shri Madbu Limaye:

Shri Kishen Pattnayak:

8hri P. C, Borooah:

Dr. Ram Manchar Lohia:

Will the Minister of External Affairs
be pleased to state;

(a) whether there Is any proposal
for instituting consultative meetings
between the Indian and Japanese
Governments;

(b) it so, who proposed the meet-
ings;

(c) the main points on which con-
sultation wil] take place;

(d) when the meetings will take
place; and

(e) the resullsg expected of the
meetings?

The Minister of External Affairs
(8hri Swaran Singh): (a) The Gov-
ernments of India and Japan have de-
cided to hold meetings between the
officials of the two Governments once
a year alternately in New Delhi and
Tokyo.

(b) The proposal for the meetings
emerged out of the mutual dusire of
the two countries for closer relations.

(c) General questions arising from
the current international situation and
other matters of mutual interest for
the two countries.

(d) The first meeting has already
taken place on March 3rd and 4th,
Since this was a poslponed meeling,
which should have been held in Sep-
tember, 1985, it has been decided that
the second meeflng should take place
towards the end of this year, in Tokyo.

(e) To promote better understand-
ing of each other's point of view on
matters of imternational questions of
common interest and to sfrengthen
friendly relations between the two
countries.
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Lessons from War in Kashmir

2500, Shri P, C. dorooah: WIll the
Minister of Defence be pleased to
state:

(a) whether Government's attention
has been drawn to the article entitled
“Lessons from the war in Kashmir” in
the official Journa] of the U.S. Com-
mand and General Staff College,
Kansas quoted in the Times of India
dated the 13th November, 1865; and

(b) if so, how far Government's

assessments agree with that in  the
said article?

The Minister of Defence (Shri ¥. B.
Chavan); (a) and (b). Government

have seen the article entitled ‘Lessons
from the war in Kasghmir' which ap-
peared in the military review publish-
ed by the U.S. Army Command and
General Staff College, Fort Leaven-
worth, Kansas, Although the article
in question is complimentary to the
Indian side to an extent, some of the
facts on which the author has based
his opinions are incorrect or
inaccurate.

Saudi Arabia’s Deal with Pakistan to
Share Milltary Equipment

2501. Shri Kajrolkar:
Shri Parashar:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government's attention
has been drawn to a news-item in the
Indian Express dated the 8th Feb-
ruary, 1966 to the effect that in Cairo,
there are persistent rumours that
Saudi Arabis might share with Pakis-
tan the war cquipment worth $300
million which Britain and America
have recently contracted to sell it;

{b) the types of arms Saudi Arabia
is to get and the equipment which is
assigned to be handed over to Pakis-
tan; and

(c) whether any probe was made by
Government to verify the truth and
its implications?
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The Minister of Extermal Affairs
(Bhri Swaran Singh): (a) Yes, Sir.

(b) and (c). The arms to be sup-
plied to Saudi Arabjia by US.A. and
UK. include British Lightning Air-
craft and American Hawk Missiles in
addition t» necessary Radar and com-
munications support.

Government have no information
that eny of this equipment iy in any
way meant for Pakistan.

Letter from Rev, Michael Scott

2502, Shri D, C. Sharma: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the Rev. Michael Beott,
a member of the Nagaland Peace
Mission, has urged the Prime Minister
in a lctter for a “deeper study” of
Nagaland affairs by an expert com-
mission “capable of unravelling the
misunderstandings that still existed in
an atmosphere more free from tension
and the overhanging threat of viol-
ence”; and

(b if so,
thereto?

Government's reaction

The Minisier of External Affalrs
(Shri Swaran Slagh): (a) Yes, Sir.

(b) The Government do not consi-
der setting up of such a Commission
necessary,

MRitary Cooperation between India
and Israe]

2503. Shri Dharmalingam: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the attention of Gov-
ernment has been drawn to the press
reports from certain Arab countries
that a plan to establish military co-
operation between India and Israel
has been formulated;

(b) if so, how far this statement is
correct;

(c¢) whether Government have open=
ly contradicted these siatements; and

(d) if not, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) Govern-
ment of India have taken serlous note
of tendentioug press reports in certaln
Arab countries as well as statements
by certain orgunisations alleging sec-
ret negotiations with Israel for pur-
chase of military hurdware,

(b) Thoese reports which are totally
false have been engineered by those
whao are interested in bringing about
a rift in Indo-Arab relations,

(¢} The Government of India have
taken up the matter with the different
Arab governments and the Arab
l.eague and have categorically denied
that any negotiations open or secret
have been undertaken or are contemp-
lated with Israel on the supply of
arms.

(d) Does not arlse.

Intelligence System

2504, Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether In the light of the
recent events, Government have
evaluated the effectiveness of our In-
telligence System;

(b) if so, in what munner the In-
telligence work has been found weak;
and

(c) the steps being taken to sireng-
then this machinery?y

The Minister of Defence (Skri ¥, B,
Chavan): (a) Yes, Sir.

(b) and (c). It Is not in the publie
interest to disclose information about
the functioning etc. of the Intelligence
machinery,
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Defence Production in Publlc and
Private Sectors

2505. Shrl D, C. Sharma: Will
Minister ol Defence be pleased
atate:

(a) the names of the Industries in
the public and private sector utilised
for the Defence Production work; and
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(b) the work being done by them?

The Minister of State in the Minls-
try of Defence Production (Shri A. M.
Thomas); (a) and (b), In addition to
the public sector undertakings under
the Ministry of Defence, the following
public sector industries are being uti-
lised for Defence production work,

Hindustan Steel Ltd.
Fertilizer Corpn. of India Ltd.
Hindustan Machine Tools Ltd.
Heavy Enginecring Corpn. Litd.
Indian Telephones Ltd,

Indian Oil Corpn. Ltd.

Atomic Energy Establishment,
Trombay.

National Laboratories under the
CSIR.

Prototype Centre, Okhla.

The industries in the private sector
being utilised for Defence production
work ore too numerous to be listed.
During 1863-64 orders valued at
Rs. 920 crores wery placed by DGOF
on about 125 industrial units in the
civil sector for components of arms
and ammunition alone. Orders were
slmilarly placed by other production
units also on industries in the civil
sector. Bharat Electronics Ltd. placed
orders of a total value of about Rs. 30
lakhs in 1965 on industrial units in the
Pprivate sector,

The industrial units meet the re-
quirements of raw materials, compo-
nents, sub-assemblies and end pro-
ducts. “The National Laboratories
carry out development and pilot plant
production of materials which are at
present being imported. Examples of
such items are Ferro-alloys and
Chemicals.
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Recognition of New Regime in Syria

2506, Shrimati Savitrl Nigam: Will
the Minister of External Affairs be
pleased to state whether any formal
communication regarding the recogni-
tion of the new regime in Syria has
been sent by the Government of
India?

The Minister of Fxternal Affalrs
(Shri Swaran Singh): No, Sir. The
Syrian Governmenl has not sought
formal recognition,

Management of Shri Nankana Sahlb

2507. Shri paljit Singh: Will the
Minister of External Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No. 1181 on the 28th
February, 1966 and state:

(a) whether it is a fact that some
Sewadars are sent by the SGPC,
Amritsar for the management of Shri
Nankana Sahib and all the expenses
are borne by the S.G.P.C. and nothing
is paid by the Pakistan Government
or out of the income collected by the
Wakt Board for religious shrines in
Pakistan;

(b) if so, the rcasons therefor;

(e) whether it is also a fact that the
condition of the religious shrines in
Pakistan is deplorable due to non-
repairs; and

(d) if so, the steps which are being
proposed to be taken to pursue the
matter with the Pakistan Gowt.

The Minister of External
(Shri S8waran Singh):

Affairs
(a) Yes, Sir.

(b) Utilization of income from the
Sikh shrines in Pakistan was to be
considered by an Indo-Pakistan Joint
Committee set up under the Pant-
Mirza Agreement of 1935, Unfortu-
nately, this Commiltee was able to
meet only once; we have been trying
to persuade Pakistan to agree to fur-
ther meetings.

(c) Some of the Sikh religious
shrines in Pakistan are reported to be
in an unsatisfactory condition,
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—

(d) The question of the proper
miuintenance of the Sikh shrines in
Pakistan glso forms part of the sub-
jecst to be considered by the Indo-
Pakistan Joint Commitice set up
under the Pant-Mirza Agreement,
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Rent for Employees of ALE. at
Bhopal

25¢9. Bhri Samnani-
Shri D, C. Sharma:
Bhri M. L. Dwivedi:
Shri Yashpal Singh:
Will the Minister of Information
and Broadcasting be pleased to state:
(a) whether the Ministry of Works
and Housing letter No. F.873.KEE159,
dated 20th November, 1958, laying

down the principle that the Central
Government employees stationed at
Bhopal have to pay to the Btate Gov-
ernment the rent that they would
have paid if they were the ecmployees
of the State Government, has come
to the notice of his Ministry;

(b) if so, whether the same principle
is being applied to the employees of
All India Radip stationed at Bhopal;
and

(c) If not, the reasons therefort
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The Minister of Information and
Broadcasting (Shrli Raj Bahadur):
(a) Yes, Sir, The Ministry of Works
Housing letter No, F.875.EE!58 (cor-
rect No, 8575.EE59), dated the 20th
November, 1959, addressed to the
‘Ministry of Education was brought to
the notize of this Ministry by Direc-
tor General, All India Radio,

{b) The matter is under considera-
tion in connection with the Ministry of
Works Housing and Urban Develop-
ment.

(¢) Does not arise.

Advertisement Policy

2510, Shri Mimatsingka:
Shri Rameshwar Tantla:

Will the Minister of Information
and Broadcasting be pieased to state:

(a) whether it is 5 fact that the All
India Small and Medium Newspapers
Editors’ Association at its meetung
held on the 23rd February, 1966 ae-
munded that Governmeni should re-
vise its advertisement policy; and

{b) if so, the reaction of Govern-
meni thereto?

The Min'ster of Information and
Broadcasting (Shrl Raj Bahadur):
(a) Government have seen reports of
a Resolution passed bv the Standing
Committee of the All India Small and
Medium MNewspapers Editors' Assu-
ciation in February 1968 demanding a
modifi.ation of advertisement policy
hv the Central Government, State
Governments, etc.

(b) Government's policy has been
tn increase gradually and steadily the
small and medium circulation papers
share of Central Government adver-
tisements. The question as to how far
ita share can be increased consistent
with the alm gnd purpose of adver.
tising will be examined in the light
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of the Report of the Enquiry Com-
mittec on Small Newspapers and
other relevant factors

Manufaclure of Medium-Wave
Transmlitters

2511. Shri Rameshwar Tantla: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that Gow-
ernment are considering to manufac-
ture medium-wave transmitters im
India:

(b) it so, whether any foreign assis-
tance wil] be sought; and

(c) when the production of trans-
mitters is likely to start?

The Minister of Stale in the Minls-
try of Defence (Shri A. M. Thomas):

ta) and (b). For meeting the re-
quirements of Al India Radio for
Mrdium Wave Transmitters during

the Fourth Five Year Plan period,
Bharat Electronics Limited. who have
a Liren'e Agrecment with g foreign
company, have submitted propnsals
for the manufa:ture of such Trans-
mutters, These are under considera-
tion.

(c) The production of these Trans-
mitters mav be expected to commence
in 18 to 20 months from the date
wraers are placed on Bharat Ele:tro-
nies Lid,

Electronics Plant at Hyderabad

2513. Shrimatli Maimoona Soltam;
Will the Minister of Defence be pleas-
ed 1o state:

(@) whether there is any scheme to
expand considerably the scope of the
Electronics plant being set up af
Hyderabad;

(b) if so, the additional items which
will be manufa:tured there and the
eriditional capacity which is to be in-
stalled there in respect of earh item;
and

\¢) the cost of the scheme?



6721

The Minister of State in the Minls-
try of Defence Production (Shri A, M.
Thomas): (a) to (c). Proposals to
manufacture some additional items in
the electronics factocy being set up
at Hyderabad are in preliminary sta-
ges of consideration and, full details
and the cost of the scheme have not
yet been worked out.

Return of Goods Captured during
Indo-Pak Conflict

2514, Shri Himatsingka:

Shri Rameshwar Taniia:
Will the Minister of Defence be
pleascd to state;

(a) whether it is a fact that India
has handed over to Pakistan all
ammunition and other articles cap-
tured by the Indian Forces during the
recent confl.ct with Pakistan;

(b) whether Pakistan Government
has also handed owver captured arti-
cles; and

(c) if so, the things so far returncd
to India by them?

The Minister of Defence (Shrl Y. B,
Chavan): (a) to (). No arms or
smmmunition captured during the re-
cent Indo-Pakistan conflict have been
returned by India to Pakistan cr by
Puiistan to India. However, some
civilian movable property such as
motor vehicles, traclors, tube-well
equipment, ploughs and sew m.lis,
taken into ~ustody by the Indian Army
between 6th and 22nd September 1965,
was returned to Pakistan as a gesiure
of good-will,

12 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

Fourrzzntn Revowr

Shri Subodh Hamyds (Jhargram):
Sir, I beg to present the Fouricinth
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Report of the Commitiee on  Publie
Undertakings on the action taken by
Government on the recommendationa
contained in the Thirty-fourth Repord
of the Estimates Committee on Indian
Refinerics Limited.

12.04 hrs,

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL)—contd.

Shri Priya Gupla (Katihar): sir, -he
other day | was just narmating and
irying o attract the atlention of 1he
Home Ministry through you ' the
fact that in the Railways there are
the cotegory of Assistant Officors 'noen
categaries=-Ciass I, Class 11 and Temne
porary Officers.

Shrl 8. M.
rosc—

Banerjze (Kanpur):

Mr. Speaker: Ile has resumed his
speech.

¥ o TR AT WIgar : (®igrarr):
CIEETR LRI IEE EOEET BRETE S
QIR /AT oAl AT AT X
FuzA a1 e a3l
vty oA g 72 g
To Tm wATT Mgy 3 Am
W arflag dis i lds a3
..
9N BT 5T EIT AR § Al
e(wam % w9 T A 3T
e TR wAgT Wfgm: 37 TR
T T A AT AT G ?
werw wpher : AA Aft rmem
fr & o 3t =1y e¥ ?

Now he should sit down. This cannod
be interrupted in this manner.

w1 TM wAgT wWifgm : wy
Ll aci BN R R n L]

Shrl Priya Gupta: Bome of thess
Assistant Officers arg Clxss 11, some
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are Class I and some are temporary
officers, The same charge is held by
each set of these officers. The same
work is performed by each of these
Assistant Officers though they are in
three categories, namely, Class II,
Class I and temporary officers. Class
IT officers in the Railways submitted
a memorandum to Shri S§. K. Palil un
the 28th January, 1966. These officers
are the eream of their people bul rot-
ting in Class II for 10 to 20 years
without promotion to Distt. rank.

The Railway Administration may
say that they want young boys as class
1 Distt. officers, but today the position
is that there is direct recruitment in
Intermediate  Senior Subordinate
Categories in almost all the Class IIT
cadre in the Railways, afler five or six
years, they get promotions to Class II
There are highly qualified, very intelli-
gent and young boys also in them.
The Railway Administration are just
carrying over the legacy of high-
browed bureaucracy of the British
times when the Britishers wanted that
the departmentally promoted officers
should always be deprived of their
status, pay scales and other things and
even if the same work was done the
British officers were getting higher
scales of pay; they were placed at a
higher level though the same duties
and responsibilitiea were performed.
What is happening in the Railway
Ministry is unlike other ministries;
80, I wanted to submit that these things
should be put an end to.

I can quote to you certain recom-
mendations of the Varadachariar
Commission—the First Pay Commission
—the Kunzru Committee and even in
1947-48 the Railway Board itself re-
commendec! that the Class I gervices
should be abolished and it should be
categorised In one class of service
along with class 1.

The Transport Member in pre- inde-
pendence times, that is, the then Mini-
stry of Transport, also recommended
this,. The Chief Commissioner of
Rallways submitteq that it should be
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abolished. This was accepted in prin-
ciple and was only to be mmplemented.
Yet, when the matter came up only
recently, a few people in the Railway
Board did not like it und they were
very flshy about it and did not allow
implementation of earlier decision of
Railway Board. Until Class II ser-
vice's abolition is done, for which the
Home Ministry should make an at-
tempt I would submit a few sugges-
tions which may kindly be considered.
They are—

(a) Reservation of at least 66. 2/3
per cent of posts for Class II
Ofticers in  Assistant Officers
Cadre and their confirmation
against these posts.

(b) Provision of one and same
scale of pay for Class I Junior
scale, Temporary and Class II
Officers,

(c) Promotion from Class 1I ser-
vice to senior scale Class I
service directly on the basis
of service rendered as Assls-
tant officer.

(d) Reservation of 50 per cent of
working posts in senior scale
as well as 25 per cent in ad-
ministrative cadre.

(e) Counting of entire service
rendereq in Class II in fixing
seniority with Class I Officers.

Next T come to the grievance against
the Commerce Ministry. The All
Bengal Engineering and Metal Workers
Federation has written to Shri Manu-
bhai Shah on the 17th February, 1966,
against winding up Messrg Apex Bro-
thers who were earning some foreign
exchange also....(Interruption).

Mr. Speaker: Order, order. There
ls too much of talking.

Shri Priya Gupta: T daw the atten-
tlon of the Ministry of Commerce to
take mction in respect of this and do
something,

Then, I come {0 the Transport Mini-
ster's business. I wish to remind him
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through you, that the late Prime Mini-
ster, Shri Lal Bahadur Shastri, the
then Trunsport Minister and the then
Labour Minister promised that the
lying idle of the RSN & IGN workers,
due to the Pakistani aggression—Riv=-
erine Transport from Assam to Cal-
cautta wus closed down—would be
considered. Now that the Tashkent
decision 15 there and has been imple-
mented, | do not find any reason why
the RSN & IGN workers should not be
allowed to ply their steamer services
between Calcutta and Assam wma
Pakistan and the services of these peo-
ple can be again utilised instead of
retrenching them or absorbing them
somewhere else. So, this service
should be reintroduced between Sil-
char, Assam and other parts.

Then I come to one more important
thing. The Education Ministry intro-
duced the National Discipline Scheme
Instructors and they were posted all
over the States, All of g sudden there
has been a decislon to wind up the
organisation and wmake them State
Government employees. 1 would make
& submission here. . .... (Interruption).

Mr. Speaker: Order, order.

Shri Bade (Khargone): Sir, are we
discussing the Railway Budget?

Shri Priya Gapta: It is not Railwuys;
it is on Education Ministry ynder Sup-
plementary Demands for Grants
(General) that I am talking about. In
the States you may find that mostly
the schools are private schools and ihe
State Governments cannot absurb
these National Discipline Scheme ine-
tructors. I represented this mattier to
the Deputy Education Minister, Skri
Bhakt Darshan, and he very kindly
assured me that It has been postponed
for six months. But before resuming
their action again, he should kindly
find out whether the Centre should re-
tain this organisation for the better-
ment for which this was formed.

Then I come to the Food Ministry.
The Under Secretary of the Govern-
ment of India in the Ministry of Food
and Agriculture (Depariment of Food)
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issued & cireular, No. 16(1)/65-RE. 1
dated the 8th December, 1965 to all
concerned including the General Sec-
retary of the All India Central Gov-
ernment Food Employees' Associatum
and in that memorandum they have
categorically accepted the transfer of
the staff from the Department of Food
io man the Food Curporution of India
in consequence of the transfer of the
functions fraym the Department to the
Corporation and also the terms and
conditions of their employment in the
Corporation. My only submission is
that in the recent tripartite conference
held between the representatives of the
Food employees, the presiding officer,
Shri Dias Secretary of the Fond De-
partment, and the FCI's representa-
tives, the memorandum submitted and
the resolutjon for amending FCI A=t
and other things submitted by the All
India Food Employces' Association
should be considered in respect of one
thing. They were Government ser-
vants and they had their service con-
ditions about pensions and all thrae
things. One thing very pecullar has
been done that a form has been for-
warded to them in the shape gf an
application, Form I, where it says: —

“1 hereby tender my resignation
from the Government service with
effect from that date.”

and "1 offer myself for absorpiion
under the Food Corporation of India.”
Here, I suggest that the Food Ministry
should kindly consider its earlier
assurances given in the Parliament.
What happened in the case of collieries.
You remember, Sir, that the Govern-
ment Railways wWere maintaining cer-
tain collierica and when most of the
other collieries were taken over by
private companies, the service con-
ditions etc., having been taken over by
private companies, the service condi-
tions of the Government employees
were allowed to continue. Similarly,
the Ford Department emplovees should
be asked to conmtinue as Government
employees and have their service con-
ditionsa etc., having been taken over by
the FIC. The FIC is consequential
actlon on the sbolition of the Food
Department itself. All the Class I,
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‘Clasg Il ang Clasg 111 gMeers in Direc-
torate of Food are of the same opinion,
to retain the same conditions and Shii
Dias should behave more as a jepre=
sentative of the Food Department em-
ployees than as the ugent of FCI,

Then, I come to the Stationery Office
at Calcutta which has got a siaff of
about 1344 employees. Now, in the
name ol decentralisation, the Minister
of Works and Housing, Mr. Khanna, 18
abolishing that vrganisation altog-ther,
1 wanl 1o impres: one thing upon hum
and thal is thut thig orpamsatwa was
performing a duty of supplying sl Jhe
stationery to all the Goverrmoen: De-
partnents and other organisations—
aboui 7000 orynnisat:ons were beod
fed by them. I an the name of decen-
tralisation, this o:zanisation ;5 ab.lsi-
ed and all the 7000 orgunisatrons of the
Department reqii:re at least one cleari
.each, thalt will mean, in place of 1o48
employees, there will ke a mimmuam
requirement of 7000 emplevers  for
doing th2 same work. [ can under-
stand decentral:salion in  respect  of
s‘ovage of the depots ot Delhy, Madrus
and Bombay. Brt belore tmus s no-
plemented, Mr. Khaina comes wilh
anothe. slogon of decentralisation and
the abolition of the entire Qrganisaticn
st Caleutia. [ submut 1o the Munier
of Works and Housing that this Jegi-
nisation is of a standing of hundred
years—it is there since bLae Iiritsh
davs—and from tae point of view of
their commerciul aspee! and the admi-
nistration. the attitude of the Brit.shers
should always he appreciated thouxh
for all other puronses their act.oa mny
ke colonial and may he different to us
gince we were subjected at that time.
Now, in the name ol decentralisalion,
the entire Organiwation is beng abulis
shed.

Mr. Speaker: Now, he should con-
clude.

Shri Priya Gupla: Just one more
point, Sir.
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I say, the Food Ministry, in the
whole of the demands, is to be answer-
able to the people of India as to how
much they have allotted for the bete
lerment of the areas where eitaer due
lo drought or floods the standing erops
have withered away or they have Leen
devastated. In my province, in north
Bihar, every year, there is a crought
or a flood and due to this lakns of
maunds of paddy, jute and orher
stuff are destroyed. 1 submit  hat
the Food Ministry at the Centre, shoald
make an altempt to al ot funds fur the
betterment of those areas becau:n *he
Bihar Government may not be nhle ‘o
do all that. Thev should do somethinyg
for the areas like Katihar, Maathur,
Barsoi, Azamgarh, Korah. Barati und
Kadwa which are very bad'y alfested
and hard hit, It is not possiblc fur tne
Bihar Government to help in  the
matter and the Centre shou!d do
something.

Sir, I am very grateful to jou for
giving me this much time and 1 deaire
that categorical replies and the consi-
deration may be given by ine Faod
Ministry, the Home Ministry aud other
Ministries, including the Mini.irv of
Works and Housing, to the varizus
points raised by me.

Shri Bade: May we know wher tha
Prime Minister or the Home M:n:sier
is going to make a statemert on ‘he
Punjabi Suba? May we know at wnat
time it will be made?

Mr, Speaker: Not today.

ol cAmTA Y (TTR) :oAw
g ?

wmw whm A% SigE Y
T T g W AT 9 glaeT
T, at & ¥ gEe &) gear ¥
g1 o AR g s Y af at w
o S8 frgr mim, &y
giowr firelt & fr wrer ff x¥tq, ww
wid, o fr & & wen femn

Bhri Burendranath
(Kendrapara): The Home Auniitef

wants to say something.
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The Minister of Home Affairs (3hrl
Nanda): Tomorrow.

Mr, Speaker: Immediately aller the
Question Hour?

Shri Nanda: Very probably. 1 hope

{ wiil be ready by that time,

Dr, Ram Manohar Lohia rose—

o wEng  sERT aE v &
g TomTrE A wiger g froaw
QT K¥{A Y IgA uE A &I, F
edfiam § a7 g&Ul mIor  faar
wid 9 T § a1 (67 9ph 5 T 9T
st & G fra o, A oy o
nda g fd 97 & adgr ? o3
[T B A1 AF a7 froqgen (wadq
W gA 9T o1 fr miger wig@
w1 af foedl a3 wTRA9 w2W ¥ §5
¥ R ) GE 9EAl TR @ gw, al
§3 1T WRE F AT TG OE
©F & [o1 3T ) AEAT &R
TA ¢ GTH QT AT T LRI AR |

Y ggi gawl afamdt T a9
Frfam—@ g sq e K 7T
a 3 gi, vq ar fodr Ya< gige o1
grZivrag g fr & 3 or i
S g, = o1 wana fear ong Aok
agf & ) wT g o7 paT AT AQ
i § R E ow A gl AT O
MEHINE I TGTSTCAH, TH
6@ T8 TATH A ww avar Ko
& wad 7 W i ogvemig vem fic
FEAAA A N AT g, Tw W
gzfimrgig r Asmwimn
WX R AT ST T I w7 g
n g, a1 ag 7f fr 37 % o soer
ot 9T 52 A ¥ Wy & iy ) owg Y
QEvm k1 & g8 W Ew A Wi
fxfwaa b gw am e g & swang
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o WM RAgT Mg ;w9 F
£3 3 T8, (a9 @ g7 g0 «ifey
qn, 7707 & w9 & wiladr F a1 @
AT 4 )

Mr. Speaker: The Hon, Minister.

¥o T wAGT Wifgm : ag SN

g i v wr § ssl ) faad o5

ARG B

s wgew - §ie e A &
fam, gufun tgudi e graga

The Minister of State In the Minls-
try of Finince (Shrl B, R. Bhagat): [
would like o deal with Lhe pounis
raised by the hon. members.

Th2 Hon. Member, Shri §. M, Dancr=
jes, has referred to the ren-wal ol
the terms of managing agents for vary-
ing periods upto five years, and ia the
case of FE1D. Parry & Co, {ti ten
yearg “wilthout caring in the least for
th> notification that it should nu! ror-
mally go beyond the 315t Marca, 19477,
Therz is a littie confusion in the siate-
ment whizh the hon. Member minde
for th» nolification that wes ssued,
that the terms of managing agrnt3
fhould not bx extended beyond  3lst
March, 1967, was issued as ¢ I're:s
statement which appeared in the Prose
on the 1st January, 1988. The duci-
slons to renew the terms of the rana2-
ing agents for varying terms relorred
to by the hon. Member were tak:a
long before this date. ., | .

Shri 8, M. Banerjee: My point s
this. 1did not say anything myscii. . .

Shri B, R, Bhatat: Let me complelo
my statement and then I hope ihe Fon.
Member's misunderstanding wil be
removed.

Shri 8. M, Banerjee: 1 oniy read
out the qu-stion and snswer. 1 dd
not say anything mysell. The gues-
tion was put on the Sth March, 1984
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The Minister of Law,
Pathak, replied:

Shri G. 5.

“Yes, Sir, it has been decided
that munaging agencies whose term
was due to expire on the 3lst
December, 1965 or on any date in
1866 would be renewed normally
for further periods not beyond
31st March, 19867...."

My point is this. This was known
to Mr. T. T. Krishnamarchari and know-
ing fully well all these things....

Shri B. R. Bhagat: No. These ear-
lier cases were decided some time
mbout August, 1965. This decision of
extending all the managing agencies
by this period was tuken in a meeting
on the last day of the year, ie. 8l1st
December, 1965; that is, several months
latter. So. in August how could the
Minister or anybody know several
months ahead that this decision was
ffoing to be taken? Therefore....

Shrj S. M. Banerjee: The Memo-
randum was submitted........

8hri B. R. Bhagat: The two are not
wonnected. ...

Shri S. M. Banerjee: My point has
not been answered,

Mr, Speaker: Let him complete.

Shri B. R. Bhagat: That is what I
am saylng. Let me complete the
whole thing. I will narrate briefly the
actual sequence of events and that will
clarify the position.

In January, 1865  Government
appolnted a Committee, headed by Dr.
1. G. Patel, to inquire and report if
notification should issue in regard to
any industry about the managing
agencies, etc., elc. The Committee was
expected to submit its report by July,
1865, though no specific date was fixed.
In the meantime, proposals for appoint-
ment of managing agents in new com-
panies as well as of renewal of terms
of the existing managing agents had
to be considered. A fairly large num-
ber of cases of the latter category,
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namely, cases of renewal, came up by
the 15th August, 1965. In regard to
these application:, it was decided to
consider them on  individual merits.
specially in industries which eould not
be regarded as established industries.
Accordingly all these cases according
to the rules, were processed, and the
applications in all those cases were
scrutinised in the first instance by the
Company Law Advisory Commission
which continued to function till the
15th October, 1965, when the Compa=
nies { Amendment) Act, 1085 came into
force. This commission, it will be re-
called, was headed by a former Judge
of the Rajasthan High Court, and on

their recommendation the decisions
wer taken. This is the general posi-
tion

Ag for the particular company to
which the hon. Member has referred,
the position is like this. The case of
EID Parry wag also considered on &
similar basis. EID Parry applied on
the 6th January, 1965, to be appointed
managing agents of Herdillia Chemicals
for a period of ten years on the ground
that g fairly long gestation period was
necessary for this industry. The appli-
cation was considered in the first inst-
ance by the Company Law Advisory
Commission who felt that there was
adequate justification for the appoint-
ment of the propnsed managing agents,
but expressed a doubt on the ground
that EID Parry, though regarded as an
Indian company. had foreign participa-
tion. The Advisory Commission was
doubtful whether in view of the gene-
ral policy of Government against partl-
cipation of foreigners in managing
agency companies, the application
should be agreed to in this case. They,
therefore, referred the matter to Gov-
ernment on this point .

Government considered the point
raised by the commission and felt that
there were other managing agency
companies, e.g. Williamson Magor,
Pierse Leslle, Forbes Forbes & Camp-
bell ctc. with foreign participation
against whom no such discrimination
had been made. Government’s abjec-
jection to foreign participation
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in mManaging agency companics was,
in fact, restricted to accepting any
fresh fureign coliaboration agreement
in such companies but did not discri-
minate against existing companies on
this ground. Therefore, the decision
in this particular case was tauken.
‘Thercfore, there is no question of dis-
crimination either in this case or in
the case of the large number of com-
panies in regard to which a decision
was taken in August or by August; at
that time, there was no idea of what
notification was going 1o be made. In
this particular case also, the doubt
was only about foreign participation,
because we were allowing foreign
participation in existing companies and
not in new companies, This being an
existing company, we have followed
the practice that we have been follow-
ing. Therefore, cither in this indivi-
dual case or in any genera] case, the
question of discrimination either for
or apainst does not arise,

Shri 5. M. Banerjee: That was not
my point. The hon, Minister may
kindly hear me.

Shri Tyagl (Dehradun): Were not
general exiensions granted by the
commission themselves, and was it not
only in exceptional cases that Govern-
ment took a decision?

Shri B. R. Bhagat: It was not any
exception, In all cases, as long as the
advisory commission was there till
October, 1965, all cases were referred
to them. In this particular case also
they recommended it, but because
there was foreign participation they
expressed a doubt. and ag regards that,
1 have already dealt with it

Shri 8. M. Banerjee: The question
was not ahout one case only. but it
wus about 35 companies. According
1o me. in the rcase of 35 companies the
managing agency was renewegd for five
vears or more. and in ome particular
case, for ten years. I had referred to
this matter in the course of the discus-
sion, and my point was that already
a committée headed by Mr. LG. Patel
was sitting, and that committee had
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not submitted their report. That be-
ing the case, why was it renewed for
five vears or mare instcad of giving
the extension only for six months or
one year pending the submission of the
report of thay committee? What I feel
is that the Finance Minister knowing
full well that he would go out of the
Cabinet did it.

Mr. Speaker: The hon, Minister says
that he did not know it.

Shri 8. M. Banerjee: Kindly hear
me. My puint was this....

Mr. Speaker: The hon. Member's
point is this. A committer was sitting
and it had not submitted its report.
S0, why was the extension given for
such & long period as flve yeams....

8hrl 8. M. Banerfee ....and in one
case for ten years,
Mr. Speaker:. ..., Why should Gov-

ernment not have waited till the re-
port came, and even if it was necessary
to give an extension for the time be-
ing, why should they not have given
the extension only for six months?

Bhri B. R. Rhagat: Even in other
cases also extensions based on merits
were given for five years. The terms
of reference io the commitiee were 1D
regard to eutablisheqd industries......

Shri 8. M. Banerjee: He hss not
followed my question.

8hri B. B Bhagat: The refefrence
was to what were called established
industries, and the quesiion whether
there was need for managing agencies
in such industries was to be consl-
dered. But there is no dispute about
industries which have to be developed
and industries where a longer gesta-
tion period can be given. There was
no doubt aboutl such cases. The refer-
ence ilself brings out this poini. Sa.
there was no discrimination or no bar
against even longer extensions {f the
merits of the case required it. Thers-
fore, this has been done in other cases
and in this case also,
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This, being a chemical industry, is
nmot in the list of established industries,
Bo it is outside the purview of the
Committee. It was done purely on
merits.

Prof. Sharma referred to the addi-
tional posts created in the former
Company Affairg Department of the
Finance Ministry. He also said that
there is no proper budgeting in the
Finance Ministry itself—only because
a few posts had been created. If he
reads carefully the footnote—not that
I say he has not read it, but he might
do well to read 1t over again—the need
for these posts has been fully explain-
ed in p. 14 of the booklet on supple-
mentary demands for grants. The
posts were created as a result of the
amendments  to  the Companies
(Amendment) Act 1865 under which
ndditional powers and responsibilities
were entrusted to the Company Law
Board. It was neccssary that a group
of posts were created to fulfil that
legislative commitment, Therefore,
there is no question of any unnecessary
posts being created,

A point was made by Shri Bade
about the undesirability of bringing
foreigners into India for logging train-
ing centres. This is a new fleld for
experts and this was part of the UN
Technical Assistance Programme, They
have becn placed at the disposal of
projects only after each expert has
been approved and cleared by appro-
priate authorities of the Government
of India. The technique of modern
logging methods has developed in ad-
vanced countries only and improved
and mechanical logging equipment i
manufactured mostly in foreign coun-
trics. The association of foreign ex-
perts under the auspices of UN Tech~
nical Assistance programme for train-
ing in logging is considered not only
necessary but also unavoidable in the
interest of development of the modern
logging technique.

A point raised about the Hindustan
Zinc Private Lid. wag replied to by
my colleague. I have only this to say
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that this is taken under a group of
loans which can be reappropriated
from one concern to another. All the
loans have been put under this De-
mand, Therelore, although we think
that thls money may be required, even
accepting that the final judgment may
go against the department—even as-
suming that—there are other demands
from the Indian Oil Corporation and
others for which weg would have had
to come for supplementary grants,
Provision is made under this head and
all the loans have been lumped toge-
ther so that they can be re-appropri-
ated. Therefore, on change in this
particular head or our taking out this
particular demand js required. 1
move.

Mr. Speaker: Shall I put all the cut
motions together to the vote of the
House?

Some hon, Members: Yes.

Mr. Speaker: I shall now put all the
cut motions together to the vote of
the House.

All the cut motions were put and
negatived.

Mr. Speaker: The gquestion is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third column
of the order paper be granted to
the President to defray the charges
which will cosme in course of pay-
ment during the year ending the
31st day of March 1966, in respect
of the following demands entered
in the second column thereof, sub-
ject to the modification that for
Demand No. 100 only Rs. 8 lakhs
be granted—

Demands Nos, 4. 7, 11, 12, 14,
21, 25, 27, 28, 30 to 32, 36, 37, 39, 46
48, 51, B2_ 54, 55, 57 to 60, 63, 64,
69 to 72, 74, 78, 82 to B4, 87, 88, 93,
95 96, 100, 103, 104, 106, 107, 114,
115, 118, 119, 121 122, 124, 127,
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130 to 132, 134 to 138, 138, 140, come in course of payment dur-

142 and 148", ing the year ending the 3lst day

of March, 1866, in respect of

The motion was adopted. ‘Defence  Service  Effective—
Navy'".

[The motions for Demands for
Supplementary  Grants  (General)s  peyasp No. 14—DerFEncE ScRvices,

1965-66 which were adopted by the NON-EFFECTIVE
Lok Sabha, ar¢ reproduced below—
Ed] “That a Supplementary sum not
L. Ezpenditure met from Revenue exceeding  He. 4iate:  be
D N granted to the President to
emaND No. 4—Otixa Revenue Ex- defray the charges which will
PENDITURE OF THE MINISTRY oOF come in course of payment dur-
SAVIATION ing the year cnding the 31st day
“That a Supplementury sum not of March, 1066, in respect of
exceeding Rs. 130,000 be ‘Defence  Services, Non-effece
granted to the President to tive”,

defray the charges which will
come in course of payment dur-
ing the year ending the 3lst day

Demanp No. 21—CrHer Rrvenve Ex-
PENDITURE oOF THE MINIBTRY oOF°

of March, 1966, in respect of EDUCATION .

‘Other Revenue Expenditure of “That a Supplementary sum not
the Ministry of Civil Awviation'"™. exceeding Rs.  90,66000 be
OtuEn REVENUE o granted to the Presidenl to
Dl::::;-u:u. :}. THE MINISTRY E:' defray the charges which will
CoOMMERCE come in course of payment dur-
Ing the year ending the 3lst day
“That a Supplementary sum not of March, 1086, in respect of
exceeding Rs. 1,000 be ‘Other Revenue Expenditure of

granteq to the President to the Ministry of Education'”.

defray the charges which will

come in course of payment dur= Demaxp No. 25—Mmistay or

ing the year ending the 31st day FINANCE
of March, 1966, in respect of “That a Supplementary sum not
‘Other Revenue Expenditure of excreding Rs. 12.51,000 be
the Ministry of Commerce’". granied to the President to
defray the charges which will
Dxmawp No. 11—Dzrence  Smrvices, rome in course of payment dur-
ErrecTiVE  ARMY ing the year ending the 31st day
“That a Supplementary sum not ?;lir?i‘:t?h-ofl '::;wn:;;...",m of
exceeding Rs. 2203.00000 be ¥ ’
granted to the President to Demanp No. 27—Unron Excise Duries-
defray the charges which will “That a Supplementary sum not
come in course of payment dur- exceeding Rs. 4075000 be
ing the vear ending the 3lst day granted to the Prerident to
of March, 1966. in respect of defray the charges which will
'Dere?t:'e Services, Effective— come in course of payment dur-
Army"™. ing the vear ending the 31st day

of March, 1986, in respect of
Demanp No. 12—Dsrewcr Services, Union Exclse Duties ™.

ErrecTivE Navy
Demanp No 28—Taxes ow Imcoms
That » S'R:mmm'g .O::m “:: INCLUDING ComrporaTION TAX, ETC.
exceeding 5 A48,
granted to the President to “That a Supplementary sum not

defray the charges which will exceeding Rs. 2500000 be



6739  D.S.G. (General),  MARCH 21, 1966 1965-66 6740
e

granted to the President to granted o the President to

defray the charges which will defray the charges which will
come in course of payment dur- come in course of payment dur-
ing the year ending the 31st day ing the year ending the 31st dayv
of March, 1966, in respect of of March, 1866, in respect of
"I‘ue_s on Income including Cor- ‘Other Revenue Expenditure of
poration Tax, etc'” the Ministry of Finance'",

Demanp No. 30—Avpir

Demanp No. 390—GraNTS-IN-AmD  TO

“That a Supplementary sum not State ANp Union TeRRITORY Gove

-exceeding Rs. 5500000 be

ERNMENTS
granted to the President to
defray the charges which will e ——
come in course of payment dur- ex::?;i‘nd Suﬁglemeﬂn;;%;o?m n::
ing the year ending the 31st day granted slo the President to
?J:ux:‘rgh. 108, dn respect of defray the charges which will
' come in course of payment dur-
ing the year ending the 31st day
De No. 81—-C
MAND OComac:“““ AND of March, 1986, in respect of
‘Grants-in-Aid to State and Union
“That a Supplementary sum not Territory Governments® ",
exceeding  Rs.  1,12,55,000 be
granted to the President to DemAnp No. 48—Forests

defray the rharges which will

-come in course of payment dur- “That a Supplementary sum got
ing the year ending the 31st day exceeding Rs. 11,80.000 be
of March, 1806, in respect of granted to the President to
‘Currencv & Coinage'". defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1886, in respect of

Devasp No. 32—Mint

“That a Supplementary sum not

: ‘Forest'".
exceeding  Rs. 18,81,000 be
granted 1o the  President to
defray the charges which  will Demanp No. 48—MiNisTRY oF
come in course of payment dur- HeALtH
ing the year ending the 31st dayv
of March, 1986, in respect of “That a Supplementary sum not
“Mint’ ™. exceeding Rs. 130000 be
granted to the President to
Demanp No. 36—Orium defray the charges which will
hat lement, um not come in course of payment dur-
ex?m;in:suﬁ,e I:]n;g o;o nbe ing the year ending the 31st day
granted to  the President 1o f’f _M.a“'h' 1866, 1;“ respect of
defray the charges which will Ministry of Health’,
come in course of payment dur-
ing the vear ending the 31st day
of March, 1988, in respect of Dsmaxp No. -";;":;‘sm“ or Home
‘Opium' ™.
Demand No. 37—Otwe Revenve Ex- “That a Supplementary sum not
. exceeding Rs. 44,00,000 be
;::mrcu:n or THE MmisTRY or granted 1o the ident to
AN defray the charges which will
“That a Supplementary sum pot come in course of payment dur-

exceeding Rs. 21,67,28000 Dbe ing the year ending the 31st day
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of March, 1866, in respect of
“Ministry of Home Affairs'”.

Demane No. 52—Casmwer

“That a Supplementary sum pot
exceeding Rs. 92,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966 in respect of
“Cabinet'".

DEmAND No. 54 —ADMINISTRATION OF

JusTicE

“That a Supplementary sum not
exceeding Rs. 28,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1968, in rcspect of
“Administration of Justice’ ",

Demano No. 55—Pouice

“That a Supplementary sum pot
exceeding Rs.  227,57,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1968, in respect of
“Police' .

Demane No. 57—StATISTICS

“That a Supplementary sum npot
exceeding  Rs. 4431000 be
granted to the  Presidenl to
defray the charges which will
come in course of payment dur-
ing the year ending the 3lst day
of March, 1986 in respect of
“Statistics' "

DemManp No. 5B—Purvy  Pumszs  AnD

ALLowWANCER oOF INDIAN RuLzms

“That a Supplementary sum not
exceeding Ra 86,000 be
granted to the President to
defray the charges which will
came in course of payment dur-
ing the year ending the 31st day

2910( Ai)LSD—4.

of March, 1086, in respect of
‘Privy Purses and Allowances of
Indian Rulers' .

DemAnp No. 58—Drvar

“Thut a Supplementary sum pot
exceeding Rs. 1,40,00,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1986 in respect of
‘Delhi’".

Demane No. B0—ANDAMAN AND
Nicosar IsvAnDs

“That a Supplementary sum not
exceeding Rs.  10,00000 e
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1066, in rcspect of
‘Andaman and Nicobar Islands' ™.

DemaAnp No. 63—OrHrp Rrvenve Ex-

PENDITURE OF THE MiINIsTRY oOF
Home Arrams

“Thal a Supplementary sum not
exceeding Rs 1.000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1068, in respect of
‘Other Revenue Expenditure of
the Ministry of Home Affairs'"

Demanp No. 64—Miviamay or Inpus-

TRY AND Supriy

“That 8 Supplementary sum nol
excecding Rs. 422,000 be
granted to  the DPresident to
defray the charges which will
come in course of ment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Ministry of Industry and Sup-
ply' ™.
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Dzmanp No. 60—MinisTry or INromr-

MATION AND BROADCASTING

“That a Sup'ple'rneﬂtlry sum not
excecding Rs. 24,000 be
granted to the President to
sefray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1866, in respect of

‘Ministry of Information ond
Broadcasting'".
Demane No, T0—BROADCASTING

“That a Supplementary sum not
exceeding Rs.  28,00,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 3lst day
of March, 1966, in respect of
‘Broadcasting' ™",

Demanp No. 71—Othzr Revenuve Ex-

PENDITURE OF THE MINISTRY oOF
INFORMATION AND BROADCASTING

“That a Supplementary sum not

exceeding Rs.  20,00,000 be
granied to the President to
defray the charges which will

come in course of payment dur-
ing the yecar ending the 31st day
of March, 1086, in respect of
‘Other Revenue Expenditure of
the Ministry of Information and
Broadcasting' ".

Demann No. T2—Ministey or Irmiga-

TION AND Power

“That a Supplementary sum mnot
exceeding Rs. 280,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day

of March, 1866, in respect of
‘Ministry  of  Irrigation and
P{‘“.'_,rl- Il.

Demann No. 74—OrAEr RevEnus Ex-
PENUITURE OF THE MmviaTtrRy or Imar-
GATION AND Powrr

“That a Supplementary sum not
exceeding Rs.  93,00000 be
granted 1o the President to
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defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Other Revenue Expenditure of
the Ministry of Irrigation and
Power"".

Demanp No. 78—Otiex Revenue Ex-
PENDITURE OF THE MiINisSTRY oF

Lasour AND EMPLOYMENT

“That a Supplementary sum not
exceeding Rs. 3280000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 3lst day
of March, 1966, in respect of
‘Other Revenue Expenditure of
the Ministry of Labour and Em-
ployment' ™.

Demanp No. H2—MiNistTRy or Prro-

LEUM AND CHEMICALS

“That a8 Supplementary sum not
exceeding Rs. 1,48,000 be
granted to the President to
defray the charges which will
come in course of pavment dur-
ing the year rnding the 31st day
of March, 1966, in respect of
‘Ministry of Petroleum and Che-
micals’*.

Demanp No. 83—OtHER Revenue Ex-
PENDITURE OF THE MinistrRy or Prr-

ROLEUM AND CHEMICALS

“That a Supplementary sum not
exceeding Rs. 94,000 be
granted to the DPresident to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1866, in respect of
‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals'".

Drmann No. B4—Ministiy or Rema-

RILITATION

“That a Supplementary sum not

exceeding Rs. 1,30,000 be
granted to the President to
defray the charges which will

6744
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come in course of payment dur-
ing the year ending the 31st day
of March, 1866, in respect of
‘Ministry of Rehabilitation' ",

Dxmanp No. 87—GrovocicAL Survey

“That a Supplementuy sum not
exceeding  Rs. 1.39,47,000 be
granted 1o the President to
defray the charpes  which  will
come in course of payment dur-
ing the vear ending the 31st day
of March, 1866, in respect of

‘Geological Survey' ™.

Demann No. B8—OTHER Revinue Ex-
PENDITURE OF THE MiNnisThy oF Tnon

AND STEEL anD MINES

“'nmtnSupplumentary sum not
exceeding Rs.  2,11,48000 ke
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 3ist day
of March, 1866, in respect of
‘Other Revenue Expenditure of

the Ministry of Steel and Mines' ™.

Deaanp No. 93—LicHT-HOUSES AND

LIGHT-8HIPS

“That a Supplementary sum not
exceeding Rs. 3055000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the ycar ending the 31st day
of March, 1968, in respect of
Light-houses and Light-ships'".

Demann No. 95—Mmnistay or Wonrxs

anp Howsmic

“That a Supplemmhr, sum not
cxceeding Rs. 1,47,000 be
granted 1o the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1988, in respect of
‘Ministry of Works and Hous-
ing" .

Dimann No  96-—Pusuic Works

“That a Supplemen sum not
exceeding Rs. 31100000 be
granted 1o the President to

defray the charges which will
come in course of payment dur-
ing the year ending the 3lst day
of March, 18866, in respect of
‘Public Works'".

Demanp No. 100—Aromic  Ewrroy

RESEARCH

“That a Supplementary sum not
exceeding Hs. 8,00,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1986, in respert of
‘Atomic Energy Research'".

Demanp No, 103--Posts anp ThLE-

GRAPHS— WORKING EXPrNSES

“That a Supplementary sum not
exceeding Rs.  2,07.05000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st dayv
of March, 1866, in respeci of
‘Posts and Te'egraphs—Working
Expenses” ",

Demano No. 104—-Fosts  Aun  Teoe-

craPis—Drvioeno 1o Genkkal Reve-
NUES AND APPROPRIATIONS TO Resrive
Funp

“That a Supplementary sum not
exceeding Rs. 1,000 be
granted to the President 1o
defray the charges which  will
come in course of payment dur-
ing the year ending the 3lst day
of March, 1068, in respect of
‘Posts and Telegraphs--Dividend
to General Revenues and Appro-
priations tn Rererve Funds'".

Demarnn No.  106—TIEPARTMENT  OF

PARLIAMENTARY ArPrims

“That a Supplementary sum n.t
excecding Rs 70,000 he
granted tn  the  President 1o
defray the churges which  will
come in course of payment dur-
ing the year ending the 31st day
of March, 1968 in respect of
‘Department of Parliamentary
Affairs' "
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Demanp No. 107—DeparTMENT OF granted to the President to
BociAL SecurrTy defray the charges which will
r come in course of payment dur-
cx‘x&s%ﬂnm;ﬁo&m n:: ing the year endi:ﬂ_gr the 31st day
granted to the President to ?é mm% 1966, in respect of
defray the charges which will Entpltnl :‘::3.' o'f“the Ministry of
come in course of payment dur- xternal e
ing the year ending the 3lst day
of March, 1986, in respect of Demann No. 121—CapirAL OUTLAY ON
‘Department of Social Security'". Currency AnND CoInAce
II. Expenditure met from Capita! ard “That a Supplementary sum not
Disbursement of Loans and Advances exceeding Rs.  6,41,66000 be
granted to the President to
DeMAND No. 114—0O1Her CariTAL Our- defray the charges which will
LAY OF THE MinisTRY or CrviL Avia- come in course of payment dur-
TION. ing the year ending the 3lst day

of March, 1968, in respect of
‘Capital Outlay on Currency nnd

Xy

Coinage

“That a Supplementary sum not
exceeding Rs. 77,000 be
granted to the President to
defray the charges which will
come in course of payment dur- Demanp No. 122—CapiTaL OUTLAY ON
ing the year ending the 31st day
of March, 1088, in respect of
‘Other Capital Outlay of the Min-
istry of Civil Aviation'".

“Thal a Supplementary sum not
exceeding Rs. 8,13,000 be
granted to the President to

. defray the charges which will
Al . : ; L
D No. N5 CarAL OUILAY 08 com i s of payment dur
. ) ing the year ending the 31st day
“That a Supplementary sum not of March, 1966, in Trespr-t of
exceeding ~ Rs. 85000  he ‘Capital Outlay on Mints'".
granted to  the President to
defray the charges which will
come in course of payment dur- Demanp No. 124—Commureo  VALUE
ing the year ending the 31st day or PENsIONS
of March, 1966, in respect of

‘Capital OI‘-I!..IE)' of the Ministry of excecding Rs. 6484000 be

“That a Supplementary sum not

Commerce™. granted to the President to

defray the churges whith will

Demanp No. 118--Caritar OuTLAy oF come in course of payment dur-

THE MiINISTRY or EbucaTion ing the year ending the 31st day

f

o tas 1 1 f of March, 1966, in respect 'n?'

t‘-xc::l:inng R 12187000 be ‘Commuted value of Fensions’”.

! 21,37,
granted to  the President to

defray the charges which will Demanp No. 12T—Loass  anp  Ap-
come in vourse of payment dur- vances By THE CENTRAL GOVERNMENI

ing the vear ending the 31st day
of March, 1966, in respect of
‘Capital Outlay of the Ministry
of Eduvation'™.

“That a Supplementary sum not
exceeding Rs. 70.00,00000 te
granted to  the President to
defray the charges which will

DrmAnp No.  118—CaritaL  QuTiAY come in course of payment ‘ur-

ing the year ending the 31st day
or THE MINISTRY OF EXTERNAL AFFAIRS of March, 1986, in respect of

“That a Supplementary sum not Toans and Advances by the Cen-
exceeding Rs.  10,00000 be tra] Government' ™.
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Demanp No. 130—Ornzr  Caprrar Demiwp No. 135—Carrrar Ourtiay on
OutiAy oF THE Mimnistry or Foop MuLT1-PURrPOSE RIVER SCHEMES

AND AGRICULTURE
“That a Supplementary sum not

exceeding Rs. 6,61,06000 be
granted to Lhe Presidant to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respact of
‘Capita) Outlay on Multi-purpos=
River Schemes'".

“That a Supplementary sum not
exceeding Rs. 13,00,01,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1986, in respect of
“‘Other Capital Outlay of the
Ministry of Food and Agricul- w0 No. 136—Ommm Carrra

OuTLAY oF THE MiNmsTRY OF IRRIGA-
Tron anp Fowenr
Demanp No. 131—CaprTaL OUTLAY OF

“That a 5 lement. sum not
THE MinisTRY oF HEALTH : PP My sum n

exceeding Rs. 1245000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 3lst day
of March, 1966, in respect of
‘Other Capital Outlay of the Min-
istry of Irrigation and Power' ™.

“That a Supplementary sum not
exceeding  Rs. 82,598,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Capital Outlay of the Ministry

of Health' " Demanp No, 138—Capitar OQutLay oF

THE MINISTRY OoF PETROLEUM AND
CHEMICALS

Demanp No. 132—CariTAL OuTLaY oF

“That a Supplementary sum nu!
Tz Mmvistry or HoME Arrams

exceeding Rs.  1277,02000 bhe
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Capital Oullay of the Ministry of
Petroleum and Chemicals'".

“That a Supplementary sum not
exceeding Rs. 25,00,000 be
granted to  the President to
defray the charges which  will
come in course of payment dur-
ing the year ending the 31st day
of March, 1968, in respect of
‘Capital Outlay of the Ministry of

Home Affairs' ™. Drmano No. 140—Caprrar QUTLAY crF

e MinsTRY OoF STEEL AND Mines

“That a Supplementary sum not
exceeding Rs.  1.3800,000 be
granted to the President to
defray the charges whirh will
come in course of payment dur-

Demanp No. 134—CaprraL OUTLAY OF
THE MINISTRY OF INFORMATION AND
BROADCASTING

“That a Supplementary sum not
exceeding Ra. 1,000 be
granted to the President to
defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Capital Outlay of the Ministry
of Information and Brosdeast-
tng* ",

ing the year ending the 31st day
of March, 1968, In respect of
‘Capital Outlay of the Ministry
of Steel and Mines'".

Drmawp No. 142—Carrrar OuTLAY ON
Ports

“That a Supplementary sum not
amcesding Rs. 1,51,18000 De
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granted to the President to
defray the charges which will
come in course of payment dur-
lng the year ending the 3lst day
of March, 1966, in respect of
‘Capital Outlay on Ports’'™.

Demaxp No. 148—CariTAL OUTLAY ON
Posrs aND TeLeGrRAPHS (Not Mt
oM REVENUE)

“Thal a Supplementary sum not

exceeding Rs. 1,000 be
granted to the President to
defray the charges  which  will

come in course of payment dur-
ing the year ending the 31st day
of March, 1866, in respect of
‘Capital Outlay on Posts and Tele-

graphs (Not Met from Reve-
n“)l‘l.
e ——
12.30 hrs.
AIMED FORCES (SPECIAL

POWERS) AMENDMENT BILL

The Minister of External Affalrs
(Shri Swaran Singh): Sir, 1 veg to
move:

“That the Bill further to amend
the Armed Forves (Special Powcers
Regu'ation, 1958, be taken inta
consideration.”

The current extention of this Bill
expires on 4th April, 1966. The pre-
sent propusal is lo extend it by one
year and also te extend it o Tuen-
sang district of Nagaland =o that it
will apply tu the whole State of
Naga'and and the armed forces will
have the same authority lhroughout
the ternitory of the State of Naga-
.and. 1 have no intention 1o make
any long speech. The principle of
the Bill has alrcady been nccepled
ang this Bill is in force for a num-
ber of years. In the present condi-
:inns of the State, we cannot say
that the armed forces may not be
~alled in aid of the civilian authority
in Nagaland. They have in the
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parent Act certain authority to act in
case of emergency, These powers
also are not very drastic and 1 would
like to arquaint the House how these
powers are to be used. Where there
is an assembly of five or more peo-
ple, where those people are armed,
they can act. Then there is the au-
thority to destroy any arms dump or
other structurc that might be used
for illegal purposes. Then there is

power tg arrest without warning
and also power to conduct searches
without warrant. It is understand-

able why it is necessary that the
armed forces should have certain
powers given to them by an Act of
parliament so that when they are
called upon in aid of the civilian
authority they may have the autho-
rity to function effectively and make
their aid to the civil authority pur-
poscful and effective,

Shri Priya Gupta (Katihar): | the
provincial law amended accordingly?

Shri Swaran Singh: There is an
act of Parliament and only itg life
is sought tp bc extended by one
year. The provincial or state autho-
rities have go: no authority to give
any special powers to the armed for-

ces; that is the privilege of Parlia-
ment.
Shri Priyva Gupta: 1 am talking

about th: powers of the police re-
garding arr =t search,  ete. It is a
state subject.

Mr. Speaker: W¢ are now invesi-
ing the army with certain powers
What the police possess, they  will
continue o possess,

Shri Swaran Singh: The powers
of the police are not affected. This
is unly for giving powers to the armed
forces when they are called to aid
the clvilian authority. The civilian au-
thority is not affected by this. The
House has becn informeq from time to
time about the progress of vfforts that
had been made to bring about & peace-
ful settlement of the Naga question.
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The lutest in this series has been the
statement which the Prime Minister
made some woecks ago after she met
the representatives of Naga under-
ground and thereafter the Prime Mi-
mister infori.e’ the House of  the
nature of bor talks and therc i an
agreement to meet again. 1t is the
earnest hope of government ang |
presume of the whol: House and the
entire country, that «forts to find a
satisfactory solution by pcaceful
means should be continued and it is
only in case of activities by the Naga
underground being intensified that
the armed forces have to be called
for by the civilian authorities. So
they should have certain powers
which werr already given by Par-
fiament under the parent Act. This is
all that I have to say, Mr. Speaker.

Shri Narendra Singh  Mahlds
(Anand): Why is the Minister of Ex-
ternal Affairs dealing with this sub-
ject, and not the Home Minister?

Mr, Speaker: It has been
clear many a time.

made

Shri Swaran Singh: May 1 say
that under the present distribution
of work it is my responsibility and,
therefore, ] am at the service of thr
House now

Mr, Speaker: Motion moved:

“That the Biil further to amend
the Armed Forces (Special Powers)
Regulation, 1958, be taken  into
consideration.™

The time allotted for this Bill is
two hours. There is one thing that 1
wish to inform the House about. A
few minutes ago, ' had informed the

Hous. '. &' the Ministcr of Home
Affa r. :":.'] be making g statement
tomorrow about the Punjabi Suba,

or something. 1 do not know
what it 1. Now, he informes me that
the statement would be ready by
5 o'clock and it would be made to-
day. Th refore, 1 will request some
hon. Members ‘o inform Swamiji, be-
cause he was very particular and he
may not have a grievance.
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An  hon. Member: Why are you
particular about Swamiji?

Mr. Speaker: He was anxious
about it and I had made that announ-
cement that it wouid be made to-
morrow It is fair that we should in-
form him of this change.

Shrl S, M. Banerjee:
We misz him,

(Kanpur):

Mr, Spraker: At least 1 misg him;
Mr. Banerjee may not miss him.

Shri Warlor (Trichur): Do you
think that this notice is enough to
inform all the hon. Members?

Mr. Speaker: He will kindly in-
form hix own party members; others
would be doing the same. Now,
Shri Kamath.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, the Bill be-
fore the House seeks to extend the
life of the present statute by another
year and also jurisdictionally to
other areas of Nagaland, other than
those which were covered earlier. Tt
is a sad commentary on the state of
affairs that the Bill has got to be
extended not merely by one yesr,
that has become more or less rou-
tine, but also to other areas of Naga-
land, It 18 a pointer to the fact that
disturbance is spreading or has Be-
tually spread to other parts of Naga-
land as well. The hostile Nags move-
ment has been growing for some
yrars now and the setllement of the
Naga problem has been hanging fire
for many yecars Tt is true that In
1963 or there about the Housr and
thy government took a wise decision
to constitute a separate state of Naga-
land and | had suggested at that
time,—as my hon. friend, Maharaja
P. K. Dro, reminds me about—that
it might be called Naga Pradesh or
Nagalima as 1 was told by my Naga
friend: that the word for ‘pradesh’
in the Nuga language ls ‘lima’

1 had suggested by way of an amend-
ment that the name for the new
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State could be Naga Pradesh, which
would be the Hindi name, or Naga-
lima. I had also observed that we
should not have an outlandish name
like Nagaland which sounds like
England, scotland or Poland—a fore-
ign-sounding name.

Shri Basumatarl (Goalpara): As
he was speaking in English himself,
that shows English was still influenc-
ing him also.

Shri Harl Vishnu Kamath: That is
ng argument. The Prime Minister
would not agree. and he then stated
that the Nagas themselves wanted
the name to be Nagaland; not that
he was personally opposed to have
the name as Nagalima or Naga Pra-
desh, bul that the Nagas were them-
selves in favour of Nagaland; so we
had agreed to that name. (Interrup-
tion) That is by the way. I suggest-
ed Nagalima. Anyway, it has come
to stay—the name of Nagaland, with
the Government headed by Dr. Shilu
Ao functioning in Nagaland. A paral-
lel movement has grown under the
aegis of strange tripartite body,—in-
deed strange in modern political and
international affairs—a strange type
of tripartite body, composed of a
formrr leader of a party and a nan-
party leader now—an Indian leader—
a foreign missionary and the Chief
Minister of a State,

Shrl P, K, Deo (Kalahandi): He js
no longer there, Shri Jaiprakash Na-
rayan.

Shri Hari Vishou Kamath: He has
resigned lately, but he is being per-
suaded. [ do not know what deci-
sion he will ultimately take. Be that
ag it may, the association of a Chief
Minister of a State with thig tripar-
tite body—rather with this three-man
party or body, because there are no
three partles as such—is beffling to
our understanding. I do not know
how the Chief Minister of 5 State
can aswocinte himself with a  hody

MARCH 21. 1966

(Special Pcwers)
Amdt, Bill

6756

which carries on talks with the hos-
tile Nagas, a hostile band of people,
hostile to India and which is anti-
Indian, so to say, a body which
stands for an independent Nagaland.
1 can understand if they made it
clear that they want a Naga State
within the Indian Union but that has
not becn made clear at all. Even the
other day, after the Prime Minrster
had met the representatives of hos-
tile Nagas, to g question raised in
the House, there was no indication
of that—what the hostile Nagz rep-
resentatives themselyes said to her
on this subject. Naturally, the House
would demand an assurance from the
Minister of External Affairs as to
what their stand exactly is on this
matter,

Even two days ago, the newspa-
pers carried a8 report to the effect
that the representatives of the “fe-
deral government of Nagaland" ad
written to the Prime Minister again
seeking an interview in April. The
Governmnt should first make a cate-
gorical statement; do the Govern-
ment recognise them as representa-
tives of the ‘‘federal government of
MNagaland"? That is the crucial poli-
tical issue lo deal with; the Govern-
ment should first answer it. The na-
tion and the House must be told what
the position is; if the question is left
in obscurity then the whole issue
will be further aggravated. I do not
think it is in the interest of the na-
tion or the Government not to re-
solve this matter as otherwise it will
obscure it still further. ] demand an
answer from the Government today
whether or not they accept the status
claimed by them, the hostile Nagas,
ag the “federal government of MNaga-
land™. If those Nagas claim that sta-
tus, the Government should not nego-
tiate with those peop's wha clalm
that status Tt is all right if a group
of Nagas want to discuss the matter
with the Government: we have no
objection  But the Government
should not have talks with another
body of Indians who claim to be
an independent government. and the
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Government should make it clear
once for all to these Nagas. Other-
wise, it will demoralise the loyal
Nagas, those who are pro-India,
those who love India and want to be
in the Indian Union—Dr. Shilu Ao
und his friends. 1 would, therefore,
ask the Government to make it clear
to the hostile Nagas that “your de-
mand will be considered in so far as
it is within the Indian Union, and
we do not confer, and have no idea of
eon!erring upon you, any status that
vou claim, the status of federal gov-
ernment of Nagaland."

One more word and I have dunc.
The Minister rightly emphasised that
we have to find not mercly a mili-
tary solution for this problem but a
clitical solution as we!l. Unfortuna-
te'y, hecause of the vacilation and
the dilly-dallying policy that the
Government have pursued in regard
to this problem of Nagas and Naga-
land in general, the trouble has re-
cently spread to the Mize Hilis also,
and the Government admitied the
other day—Shri Nanda, the home
Minister said—that the Mizos, like
the Nagas, who have been trained
in guerilla warfare and have been
armed and aguipped by  Pakistan,
have attained a pitch of efficiency
which enabled them to snipe at and
hit a helicopter carrying Gen. Mane-
ckshaw, GOC, Eastern Command. We
do not know the details of the inci-
dent. 1 wish the Minister could tell
us more about the details, as to how
it happened. If it is not relevant here,
it might be deferred to some other
orcas.on, But 1 want to know whe-
ther the hostile Nagas are still in a
position to go to and from pakistan
at their sweet will ang whether the
Government have met with succest in
controlling their movement to and
from Pakistan.

Before 1 conclude, 1 would appeal
to the Minister to ensure that while
trying to control them, to find a so-
lution for this problem, a political
solution for this problem, the Gov-
ernment will bear in mind that there
is % very large population of local
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Nagas who are loyal to the Indian
Union—

oft e W wwATT ()
w931 Ty ) T § Wi e F Ao
qfr & 1 g o g wifigd o

Mr., Speaker: Now, there is
quorum. The hon. Member may con-
tinue his speech, He will conclude

now.

Shri Hari Vishnu Eamath: 1 will
conclude. I would appeal to the Gov=
ernment o ensure that while they
carry on lalks for a political solution
to this problem, they will see to it
that the Chief Minister of Nagaland,
Dr. Shilu Ao, and/or his representa-
lives are kept informed and the Gov-
ernment keeps in close touch with all
those loyal Naga leaders, lest they
should feel that they are left higa
and dry in this affair. 1 do hope that
before long, ere long, a political so-
lution of this problem will em rge
and that the Government will not
scek lo solve it mercly by military
means,

Shri  Harish Chandra  Mathur
(Jalore): Mr. Speaker, Sir, the hon.
Minister rightly observe that the
conditions of present in  Naguland
are not such that we couljy refuse
any extension of these provisions and
these special powers, but the ques-
tion which this House is entitled to
ask is, why the conditions continue
to be such. That is the question
which hag becn troubling pur minds
all the time: whether we have been
able to take adequate steps through
all these long years which would not
have necessMated your coming year
after year for the extension of this
enactment and asking for  special
powers.

I have not the least doubt that the
conditions continus to be such today
and the House will pass this Bill and
arm the government with special
powers. But may I bhope that the
minister will assure the house that
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steps that he has not to come before
the House a second time for the ex-
tension of these special powers,

Not unly a few of us but all sec-
tions of the House fuel quite exercis-
ed about the law and order situa-
tion there. We have no objection to
your continuing negotiations with
those people, but you cannot abdi-
cale your right and responsibility to
Bive a good law and order situation
Every day we hear of unfortunate
occurrences, So, I wish the Home
Minister tokes some strong and firm
action to give o good law and order
situation in this area. As a matter of
fact, these unlawful activities are ex-
tending to other ureas which were
s0 far safe. We are told that this is
also due to the policy which is being
pursued by the government now, 1
will not be very harsh, but even
when we say it mildly, the ministcr
should take note of it that the law
and order situation, inspite of the
special powers, makes us very un-
happy about it.

Cuming tu my third point, | would
say very frankly that Mr. Scott who
has taken intercst in this whole affair
had met ugs more than two years back;
he had come here and met some of
us, m-nbers of the execulive. To be
very frank, he did not leave any
happy impression on our minds. We
niver minced any words and  told
our reaction to the late Prime Minis-
ter— " think it was Panditji at that
time—and we suid, in spite of this.
if for any reasons you feel convinced
tl:at he will be helpful in  bringing
about a settlement, not as a mediator
between the government and  our
rwn people, but in his own capacity
ae a private individual, then we will
not have much of an abjection. But
it is really unfortunate to have to say
that nur expectations have been be-
lied Neot our imprrssions of  that
man, but the guvernment's expecla-

tions have been belied. Mr.
“Gcott has been making the most
-irresporuible statements, which can-
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not be tolerated by g free country
and by any respectable citizer, of
India. Now that the Eovernment
have given him a special status and
permitted him to join the ncgotiat-
ing table, it is time for Government
to recapitaluate and come to some
conclusions,

This is not g Government Mission.
It is a privately constituted mission
to bring about a settlement. Shr
Jaya Prakash Naraya:; has got out
of it—a man with that patience, with
whom this House had no patience
because he was going to the utmost
limit and his utterinces created sharp
reactions in the couniry and in this
Housre, even hig patience had been
cxhausted and he felt how unrcaso-
nable the side was for whom he was
working all the time, taking all the
odium and he f:1t compelled to g
out of jt. I do not think any sane
people who do not want to gshut their
eyes 1o realitics can ignore this fact.
When he is out of it, how do you
permit the Chiet Minister of Assam
to continuc to be associated with it?
It would be sheer foolhardiness for
the Government to permit the Assam
Chiet Minister, who is not a private
citizen, but who holds a responsible
official position, to continue the newo-
tiation= with these people.

Shri Java Prakash Narayan has
got out of it ani the Assam Chief
Minister cannot continue, I would
not like to use strong words, but Mr.
Scott has given the impression that
he is there to create trouble and he
cannot be trusted. 1T do not know
what are the terms on  which
he is continuing here and how long
he is to continue under the visa he
has got. We have got to take note of
it. Now thal you have come in direct
contact with these lcaders, there is
no reason why there should not be a
direct talk between them and the
Chief Minister of Assam, when there
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ary conditions created that a final de-
cision could be taken uccording to
the framework which we have given
lo them. There can be negotiations
they are our own people and | do
nol want to stand belween them and
the Government in coming to a set-
tlement. We might exhaust all pra-
velul methods. But there 'are (wo
things which must be clearly under-
stood. Now that you have establizh-
ed direct contact with  them,  let
these tolks go on directly between
them and the Chief Minuster.  Mr.
Scott should be thanked for all the
assistance he has given and told that
b¢ is here only to create complica-
tions and if he has really the good of
the Nagas at hiz heart, it is time for
him lo get out of it. He will be help-
ng thoir cause much more by  his
abscnce than by hig presence. He
should be made to understand this
It there be a direct contact,

.1 should be roade prriectly ciear,
and [ have nu doubt in my mind
about i, that the government has
nuthing to negotiate except within
the framework of ou:r Constitution.
But when any steps arce taken wahich
do not reconcile with this attitude of

thy government, the government
should not tolerate them. Govern-
ment should give them a clear-cut

unpression at every step, not only
by their ulterances here, bui by their
actions. [f their actions belie their
profession on this vital issue, they
create trouble for toeaiscives  und
confusion in the mind of the puvople
und a sharp reaction in our minds.
Now that they have promised to be
herg n April, 1 do not want ta cay
anytiung which will create difmcul-
ties in th: negotstions which  the
government it gpoing to have with
thrm  But those things should be
mude absolute!v clear

The minis'er has told us just now
that this is a task which has been
assigned tn bim an- that is why he
iz here. 1 wizsh to remind him that
thi= House had given more than cnee
& clear indication that it is not happy
with this amignment staying with
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him and it is much better thay e
takes steps to hand over this sssign-
ment tp quarlers to which it raally
belongs. We were told that this
assignment was not given to Sardal
Swaran Singh, but it was because of
a certain special relationship, ; spe-
cial &onfidence which was inspired
by the late Prime Minister, Pandit
Nehru.

Lot us nol go back wpon it, If that
was the reason which you gave us,
if that was th: reason which had
compelled you, if that was the reason
which had prompted you to keep this
matter with the Ministry ot External
Aflairs, that reason does not conlinue
to exist. Therefore, this arrangement
does not reconcile with our thinking
and the present arrangements. Thare-
fore, the earlier these arrangements
are regularised the better it is for the
country,

13.00 hrs.

Sir, we people are not syeaking
very strongly on this subjcct,  but
we frel that the situation is deterio-
rating. Things which are happening
elsewhere have their repercussions.
1 do not wish that the story of Mizc
District is rep :ted anywhzare. You
should be prepared to  meet  the
eventualitics. We want poace lo b
there. Th: ‘oyal Nagas thould not
be frustrated. They should not be
made to feel differently. T.cy are
standing by you Those pruplic who
do not Rland by you you 'reut then
with a premium. Those people ¥au
stand by you. thousands gnd lakhs of
them who are loyal to you, they fecl
that they are being ignored Let  this
feeling be removed Sir, it is u very
serious matter which has exercised the
minds of many people in this Iouse
and outside. It iz a very dehcate
and serious matter Whenever the
peoplr ta'k to us. they do not talk
very much approvingly of the policy
of the Government. and it is beter
the Govrrnment 1akes not= of the
fee'ings in this House and ou‘side.
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ot go ®Yo wait : wegm WERT,
ay faw oY @@ @@ & mAd 9@ &
% 3u %t qaTAwa §9 Ag T T
wilfe 3% % %1% qat e L
foawey fr qamwa £ o 1 e
UTH 9 qgT §& & @HA weAl AEE
faw &1 @ 9 &1 Q¥ FAA g7 T 9
Fgfmtfraeamfma e
oYX sa1 AT ¥ o g g @ g, A1
¥8 W WIF § T ¥ dxfufregom #1
ar &1 ag fadw s & 9w €, ww
wern wgET w &1 are § fr ow aae
Y TIH HAAT TS AN 4Et W H
WG § A AR W ad ©
iz g fF g g9=Er 7 IR
QA AT H @ T Faa w6
T w7 a1 7 ag 7g daw #F g
wifgy ag fRw dawg & sim a@)
g afgm 1 g7 # oA fam
g1 fr freft &y asg i@ & o fRm
gaeg & maga § wfew oY v
¥ g g fafaeed & wa dl @m
ST T 4 AT K g A 6 A 617
78 WA faar 9w fr amez £ 'm
awA AearE ¢, audr adga § At
# wwwan g Fr fae'rg) st €1 91 wim
§ 3w #r 2@ wadl A gw AT AN @
¥ wife s 77 & wgE g wWran
av & A gar

“Naga ‘army’ not to enter Kahi-
ma—The underground Nagas hare
agreed to keep their ‘army’ away
in a village about three miles from
here, when they celebrate  their
‘republic day' on March 22. The
decision wag the result of hectic
efforts by Peace Mission observers
and church leaders for a compro-
mise following the State Govern-
ment's objection to the large
gathering of underground leaders
and thelr celebration of ‘republic
day' 3o near the capital”
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13.04 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

€ ¥ ars wnfgt gy & fy amm
fagifedi 1 on qnlf qondz & wae
qF aT% § A1 gEG aTh eIt wmaw
amre §, xg A ¥ afe aware §
W s g & | §Ei gUh d9g
famigy = § ag Sl gF WHT WY
@ § 1 2z iz F 97 Geow
t wfng wght aga tfaew oedy
FqEEg A F AR gA AWM A TH &
A1 T qrEt A § 99 & gget ¥
7y i qaz e g fr gt
£O g1 TE A1 41 XF ¥ @5 AT
gy g & fr wra oY g A famifea
TamE AT AT AN G E?
a#r oF W17V g1 J9ens mErEm, fr
TR AT A I T fr wT s &
19 gwar ¥ & a1 97 A &
Tt ¢ wat 7 owre ared 1 @ A
ana ¥ § A1 v HA anfee wife &
wwwal § A H W am # aod frm
ot gfovwr w7 & fasgs wewe g
fr @ g ag §w fama w1 @12 &
wfew 9w fauma 1 @ faw 3 ?
St SquwTH ATCEE A 9INE 3R
vy frwm #Y e fear | & anmar
¢ fr mws )z oy oF fov & fea
alga AN EEs Aa g € T A am
fagrd: @ & avwe ot gu? Aad
q7 a2 § a1 ) arfwzara ¥ aveiqE
Mo W} § 1w
wTETE vz g farndy Amt e
fipat wrgw & e § o for § 1 smerw
ez gTgE F A awEw ey @ S
w fey go fer @ A
YAt ooy Am faar @t I
fmmr % W OF W ff fs ATy
TuT @, AMRY T gy T W
wrr § W ag a9 §Fh wifig T
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ditfrez 20 wn A ¥ wwe gf W
& 7 wg 1 A0ga § f qg v 9
wfor ot fefdi bl & 9wt
& 7= % ware 6o wfirwr: forrivardt fsant
gEa ey @ 40 showa: el
AT BRI HIEW %1 § | 4% wWeer
N WA AIEEy Y AT W I
o ¥ro wrfo WITe & AraEy firtnT
¢ faram amar Afawwr s &y A4 fear
Ty & A v ¥ %y 39 ¥ Wl AMY,
€ 3T w3 w7 o e agw wifa a
T Tk § AT § wa g 99 a0y,
fegem & WY wT Ag T A
vw wifr fwer &Y fwe, gat i &
T T I ATE A WAVSTERIT | TARY
T TO% & w57 a7 i 37 & g e
w1 oY gra Tt 4 1 6 et § e A
fatrdy gur war Wt ¥ frdr @, ST
o ¥ ¥ ¥ 1 ag wed & v ot
frmifergviw € 1 &5 ¥ 9w o€ T
arf df o)X feat aTgw w At
{1 o f o ox fifeat
wTER w1 Yo, faite $er e
, et aTga & Jras O & A
7% aT T fi oot atga & amai
g &1 gwAT & 1 Av fafedi &
T w g ot oo amga & At afes
TET A WIgE e § I § A
{1 T § ey aTee wew A
f @z foat aTew & g amrdva &1 @Y
¢ wfae & sgae s g s ammte
& g fatfoe it ot w0 v A R
T/ T WEC N ¥ 0 i T o
w1 g9 A % Yy i o vy
o ZY 7wt W fgew & ot geT gae
ox A ¥ i ot figeg # =i ofr war
AT TR AR AR ¥ *w § Ow
wrra §1 Tfe et s o e
TR AR §
& §° 0 T WA fr w2y
darfr gwr W, ghamr s oA,
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ATTHY e WX a1 gE W e N
e ST & 4w o 9t aw ¢ fw
fegem™ & oiteTr ® a FEit
o ag 1 oY qEw g Tt A A £
& wr§ Tartfos vy oft f wofag &
e Frwg q T gk, # mft o e e
g waw § fr 3% fiv & gerw
s aget o odt & o ¥ awt
¥ Tt @l A o g, A e
FEtt arTet g A & wrar qr Y gt ¢
N greaw dgw & first dfonw &
A1 wrzdt § I ot g A WA
£ forzr w3 & fag gardd o it
SqUT AT AT & 1 ag Y e @

o T8 ¥ o1 <@ § Fe g Few
s ¥ @ O awt ¥ wmy g
#1 forqr oy Wi qfomrerey
7T A OF Ty A WA sTew
T

59 fox oo Ot qod sl &
wfewre agrd a7 @ & 99 & faq i@
w71 § fr frredy o fafamr argiom
¥ fagars g &0 THA A
g 1w 72 A1 A w1 e
fafas g & farars frar amar §
T OF Armfay dry § A% @0 Oy
37§ Frad % fAm gemTa g1, wie faar
T ¥ fau, mamma 1 & fayg,
Ty TEA & A an gt o7 ara-
Fardi &1 gfe & gy fordrer 71 qedmrey
g1 AT 7z 2vw & A o ar ge § 0
afea wrx oy 70% & Yo &1 AT
Frafret €1 goo & few amm g,
€ & fxa TOF 7 AT &1 ey
¥ fag, g7 wrea w1 afs Qawd &
figte waefa €T 7Y 4,07 37 qrrAAt
®1 97 & farq x4 faae€l & aifaut
TR A g A S ST ¥
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afs & @ 4gr wmr @M | Aty
¥ g § O faaedr & @i 1
7 AQF ¥ Marad grawa A fww
AT | OF T F HTRA wOAT gAY
aeqmg §, #vf ot e E Fifaedr
®Y gt F7 fafam gm0 fif et
Fa1$ A1d F 17 7 fasrg s g A
& wowat § 5 g mem am et

% gaTT Wi w g o § qrgan
g fx 4T wERT v @ #1 qur qa
1 52 s g grom wigar £ %
HIE®S BT ATEL WX 919 | AR @A
¥ gt aw ¥ fas oF € sy O
g1, g1t wEt amew, aifE A €
fif ATCRe ST ATRT T W, w4 W
A WA AR F1 39 & 991 A4 2,
TET A pR A T A F QA §
& ameFa o5 #1 Jedy ¥ aelt Sor
YT | AT TF T T G O At
&1 wR, wif= gl F1 wwn agie
g wif & g7 T4l 2 1 98 §@ W
T ¥ 91y § T W et & g
£ av ag gaT fpor agT & €1

Shri . C. Sharma: (Gurdaspur):
Mr. Deputy-Speaker, Sir, 1 contem~
plate this Bill with a very heavy heart.
It saddens me to read this Bill It is
because it shows two tendencies on
the part of our Governmeni. The
first tendency is that our Govern-
ment belicves in unsettling  sett.ed
things. This Bill refers to that ten-
dency. where a thing had becn es-
tablished, the Government -wauts 1o
disestab'ish il; the Governmert wants
to crente chaoz where peace exists;
the Government wants to creale con-
fusion where clarity exists a4 this
Bill is an indicator to it.

Our statesman, the great statemar
of this couniry, Pandit Jawaharlal
Nehru, established the State of Naga-
land. He made provision for eco-
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nomic development he gave Naga-

land a Plan and money; he wanted
that peace should prevail in  that
land and that the Nagas should l.ad
a happy and good life, under the
aegies of the Indian Union, But our
Government, which is subjected to
50 many different pulls—and sumc of
thuse pu’ls go in conirary directions
and very often it viclds ts *he wrong
pulls—h2: heen thinking in fermes of
a Peace Mission.

What is this Peace Mission?
are their eredoentials?

What

Shri Tyagl (Dehra Dun): PIECE

Shri D, C, Sharma: What are their
objectives? They have been talking
and talking and talking and ultimately
one gentleman has gone out of that
mission. The third gentleman, the
Chief Minister of Assam, is not keep-
ing very good hecalth and therefore he
is not able to attend many of the
meetings o 1he Feace Mission. Butl the
Reverend Michael Scotl, who creat-
ed trouhle in South West Africa with-
out mu-h result becausy there peo-
ple wery strong enough s, handl
him, hasx come now to Nagalund i
order 1o preach peace to us. [ think,
he is the sclf-appointed guardian «f
the Triba's all over the world

Shri Tyagl:
foreigner.

Moreover, he ix H

Shri D C. Sharmua: Whenever we
have this kind of person. 1 think.
we should be very careful in dealing
with him, But our Government,
which is the government of appease-
ment, has given him a long rogze. Of
course, th, Government has tried to
strangle not! any person—] am using
this word in a lonse sense—hut fira-
ngle in a ='nsc those loyal Nagas
whom Dr. Ao was giving gond peace-
fu! government, to whom Dr. Ao was
bringing the meesage of consolida-
tion. This Prace Mission has st at
nought all the good things dome hy
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Dr. Ao and, 1 think, the Government
stands today at the bar of public
opinion, not here but outside, ag a
government which has been tallung
in a language which is not worthy
of thy Union Government of India,

1 may read out an extract from a
letter which Reverend Michael Scott
has written. What dovs he say” He
says:—

“Deep:r
affairs"—

study of Nagaland

He wants that it shou'd by g con-
tinuous affair sg that—Sardar Sanib
15 not listening to me; I know, he
need not listen to mc because he is not
intereste-l in many things but he is
interested in this thing.

I waus submitling very respectfully
#hat he said:—

“Deeper study of Nagaland
affairs by an expert commission
capable of unravelling the mis-
understandings that still existed in
an atmosphere more free from
tension and overhanging threat of
violence™—

words partly beautiful and partly con-
fusing.

Now, he knows that the days of the
Pcace Mission have ended. Therefore,
he now wants an expert commission.

Shri Tyagl: Of foreigners,

Sbrl D, C. Sharma: I think, from the
Peace Mission we shall go to an ex-
pert commission and from an =xpert
commission we shall go to some other
thing.

I say, this Peace Mission, which is &
self-liquidating body, should be ligul-
dated at once and I do not think that
we should stand any kind of threats
from anybody, least of all from Reve-
rend Michael Scott, or get any advice
from anybody. least of all from Reve-
rend Michael Scolt. Before we en-
trusted him with the task of restoring
peace in Nagaland, we should have
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luuked at his record in South West

Africa. If we had done that, we

would not have entrusted him with

this mission of pesace.

Shri Tyagi: [ hope, the hon. Minister
will appreciute that the majority of
Members of Parliament are of this
view,

Shri Swaram Singh: In Sovlh Weat
Africa his work was applauded by the
Africans.

ot pew Wy wwww : HaT ot
IT ® gErar Al W o

sft T we gy ()
o % 1 ) fac e wgg g § 7

Shri D, C. Sharma: If yuu read the
wrong books and the wrong news-
papors, what can 1 do?

Therelore, the first point is thu: the
Pence Mission has outlived its utility
and has done no good. It has not
brought any peace and it should be
wound up.

My second point is that some person
applauded the efforts of our Prime
Minister when she  met the hostile
Nagas. [ wou'd not mind meeting
anybody. I would nol mind meeting
even that person who comes to cut my
throat; I do not mind meceting even
that person who comes to give me a
glass of poison, but 1 would not like
to meet those persons who are self-
constituted members of a rcpublic
which exists nowhere and who—please
mind my words—get ammunition and
arms from Pakistan and who get other
kinds of assistance also from those
countries which are not favourable to
us. I think, this kind of thing should
be put an end to. We can meet our
own nationa’s, They may have one
point of wic » and we can meet them,
but we have no right to meet those
nationals, so-called nationals, who et
help from other couniries and
who are hahnobbing with those coun-
tries which are not friendly to India
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My third point is that the hon.
Minister wants from us power for
one year. Of course, I do not mind
that though some persons have taken
objection to that; but 1 put him one
question: How have those powers
been used? Our Army has been hu-
miliated in Nagaland, All  hinds
of charges have been brought against
them. Bometimes our jawans and
other persons had been paraded there
as miscreants. All thesg; things have
happened. If you give special
powers to the Army, you should also
give them special protection. But ins-
tead of doing that, you subject them
to  humiliation I would, therefore,
say tp the hon. Minister that all the
things that he had eaid are laudable
but the Army people have a right to
be treated as Army people, as the
honoured cilizens of India, as those
persons whg werp sent there opn a
very difficult mission, as those per=
sons who have gone to g disturbed
arca. Unless you give them those
special privilcges, 1 think, you are
trying to defeat the very objectives
of this Bill. Of course, you like it,
1 like it and cveryone of ug likes it
that we should have a peaceful set-
tlement, an honourably settlement of
the Naga problem; but we are suffe-
ring from onething We are at-
taching undur importance to &
ramnant of the Nagas and heaping un-
due, 1 rhould say. humiliation on
those Nogas who are  with us. 1
think, the Nagas who are with us
are nal heing  treated  properly and
a'l the light 1y turned upon those
Nagas who are hostiles, All the pri-
vileges are going to be showered on
those who are working against the
Union. Therefore, 1 say that the Bill
is gond but the safeguards should be
there and they should not be treatea
in a way which is not conducive to
ihe l'onour of India or the honour

of the Tndian Army.

Shri Bmaran Singh: What type of
safeguards are in the mind of the
hon. Member? :
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Shri D. C, Sharma: They should
nol be humi'iated. They should not
be paraded in the Nagaland whenevet
any complaint is alleged against them
which is really bogus or trumped up

oft TwdwE qrew | IaTeTw AEl-
Ta, qF a1 W § e g ¥
X8 FOOTC N1 wrE area 7€ § | WA
FOARAT IW A g ¥ 1 WL T ¥
§ oW E, AT A W Ee
¥ £H AW § AT KT WTaAT €1 7 agrr )
TR FIWHIT KT ATAAT g1, A1E AT,
FAAEH T qTHET g1 W1 W@ AT-
#v & ATHAT @, AOETT ¥ aEr A
feafar iz et &, agi & M WiT
et ¥ q AW & i € g www
& | 3w afcemy ag ¥ s ara gw =
o awemat ¥ fat g § ot e o
HHET F g AW ALY wreAT

wr fegfer ag & fis g mfearfay,
arree W A wifs & ameX ¥
aTewe wpre R fadult avn o gtef
YW@ ) W ¥ g
feeal w1 gat fgedl & @ WETC www
o gq ¥, A F wormar g @1 gw
aATTENT g, W1 & O gEe & frw A
&8 | I % 08 a1 & &, FRw e
Afaat @fr fs oF fee & @t
W gt fger ¥ adt o wwar &,
IS T A H awegrd I gEr
Wi W T N WA gE @l
o I A1 %1 qewa T 1
fag & «rfm fe og aoee o=l &
x#t ag favam w2 fe o caTE &
& ey F awrla @R | w we
w1 v wearen & wwrle TEy ST A
U AgE A IFI AN AR T WL
IW W1 Wy Fwr % g I wfge
wifaz fedw w1 w1 s § fe
Q@ aT AwE N AW v don
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wigar ¢ ? & fra won s B
Qqﬁmﬁ?&wawﬁm
% W w1 g 3 W@ § e
Y WA w1 AR |

£q fadaw & wgr mar & e goeTT
armes #1 feafa &1 qEAET T &
fou ga w17 #1 oF Wl AT A wafy
& fag odr W AT E 1 & welr
wgrea ¥ o fAam wem e sl
aaAl ®1 zam & fag W o
vt weer Agr § 1w feofr oy
§ o 9@ w8 W97 97 swEeqn §1 9=
I § @ wUwTT gt sy WA faar
T § 1 AW wE WA F AW av
wmE £ wwr TAfaw T X
s wrny I Y A1 99 w1 TN
¥ faw st w1 gy figqr aman &
a wff frordt gt ardfer @i
w1 AT WIS w § A1 I W
@ & fag o9 w1 gAE fean
amar §

# forarer g e o fagre # amg
uT=R e T @ 97 9 fagre & aan
WM W oA § wwr § wug @
TgE AT TR TN T UEA GO K
qT% 47 6.7 FF 61 °aW 3 § 5w
a7 IA ANG FAAT W WIAT F @A
% fau w9 w1 odww e mr o
I aTg % IHY g 9 FEET Y
w1 & faes frafedl o1 s=iaq
A1 @1 IW 61 A & fag w T
R guT

SEAT WEET § @ & g
¥ &1 a= A Fwey B e s
4z ¢ 1% S7i =53 W3V &1 wwan WY
W ® A 97 a4 F 1 sfen agi guE
TH 9917 AR (¥ o av el agt
WY SAT AT BT FY AT F —
wfia grt § o s on¥ frg @
2910(Ai)LSD—S,
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S § 1 T e 4y § e o H
ag W @g arar & fw mar fafes
TUTHA §TA W Saer ¥1aw §3 §
wass £ W W og wH wif v
q6AT & A ¥=AE HIA 7 R vt § )
w i §f gfeai ¥ 3w & aeAT
WAl § S W A S &
faq aga §ramenw )

" fau & srgm fie W ag s
qTH /AT § A1 79 gy § On Wi
afgan ot aw g1 fr 2w & wereA aref
# ot gm ok & ag w6 I
Fifaw someT #§ mfmg & & felw
WA N wfuwr § Ayt A & W
At o TTHAT £ Ay & fag W
1 sy A firar o

oft wwewT www (i) : ag 6
&w ¢ 5 wgr mimm @0 & fad
fem o o1 WA fem amd, agt
F 1 gRAate 7 fear ad Wi 9w
WIEIEA K1 A TaTaT i, e ae
aTgea gY, AT war fiegr o ?

sft Twtww omaw : fe 3§ g
% fear Wit I9% o ofim 2z mn W)
IENT WMAAE TOW NT WU AT
HEE MET AEIAT AR 1, a1 7 dw
vzt gifre selt oram A
T w1 A aea §, aman §, oy
TAE: fgATs WA §1 geIAT £ avar §,
o1 AET |

Y ooy St & gforr miwat
ot @Ewa wMg ST @ g, agi v
e ama ?

st owdwe gaw : & T o
fr sgi 79 ® £fo AT A 0 7, gt
&7 T TEAATA A A 91 73 & fag
aft g wfgw | A g ey ®
faens w17 w1 =3rE e g
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ot w0x Fag wfvwn : wgt wrf
& warar o @ &, gl

ot T Yww arew ;e w oag
FORTC T AT E |

off ewEATH AW ARATE 8
wr ag & i e W A & sl
&) e & §, WA & g

ot gwn wx wEwW : AF AT
T et w7 ¥ fag dar et

ot TRAWE AW 0 O¥ HORC
et freefy & s ag wodi w1 & Tt
oW wwdt §, gACH T T T A1 I
& 7 3o § ) iRl & FwT wf-
aTT @ ¥ frae oy anfam s @
fr og st fieft Wt o Al
L s

oft wawway www : gW afeEE
AT aaEal

off TMAww oW ;W O X
il &) afegmr w2 faar a1, wif=-
goTT W aferer e faat B ) R I
g aferar fear a7 ? ax wET I
& e Y T | wUeTT F qrg gfear
ft, afwwr fwc oY ag whit o w1 o
T T | T gy wUeT a free-
an Y afeerr et @, A T AR
&) X w3 ¥ T wfrwT g o

oft woweaw warw ol w0
s Ay a1 fis I S o T

ot TR aTaY © wT 9g §O6TT
T ¥ s Al & fggee o w=E
) ¢ 7wl & ot oy fgre &Y
fs wite on 2w # Hawa & 7 13—
wy 7w Yfem & agy v 32, 4% fx wg
Wl
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xzi o am wf= fawr w
g §, ATAATG ST IATETW AT ¥
39 ¥ veT & fqmm & 1 Faw e
gy § fir wrpea oz & A9 @R
AT IR 9O AE g | 9 WO
HGES eI 1 owiEi & f @A R 0
A fs w w@fgdi 7 w77 &, T
wEA %z 9 # A g, a fEa
T a% fRyge WTIe g1 AET—uT
HINHA FTZ F1 FET 419 7 7 g7, AV
Fw 31 T % a1 A AT | Al mewa
wpe & I aww A fedr w1 faan
<& | sw (EE AT #7 a R A
AT &1 FTAT §, T AKX ATGHA THTE KT
fad 7€ #—3 w3 fwqr o wEaw
apre & fomr & fmadr £ 1| g7 T97C
£ ameq &1 3= Ty #7 90 qf
fasmn{r arg mwmT R g 1 39 foau
famdr € 7= 07 W T IFT THE
& wo fre gy, Io § I8¢ fag
oY aw & fao s g o srgwa
w1z &1 9 ¥ T& W 9% 59 feT
A A AL R

dar i 3 = § w71 ¢, avmTdw
£ a1AT AW H AT T §T (T AHAAT
gl fem s W W
oA & gvew § S a o
ot & fedr w1 agr I f gaay
Y & 1 T F AT AT agh Iy,
Tt xgt o7 oY T ALT AXAT & | HIHIT
§F §W aTAT F AATT WTH 20 AT TH
=T #T Sfww w7 | armde w9
THEY FHETGT K1 AW A AT TH ¥
ag @R aE wif enrfow Ad W
wwdt § W T §Y AT EHET AT GATH
£ wwar & 1 & a1s e fs we soeTT
AT AWENT w1 WA wigdy §. a1
FHWY Wyt T R w1 g AT ft WO
wifge | ¥ W pRwTE e At @,
ax agi 7T wf gwer o g §
o woRT fet TAfe Ter 8 S
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¥ g1 g7 v I §, A g I
a5 7 Aff Y we fr § 1 AT AHEQT FTAT
/i W T wORTT & &Y W oger
AT wifge | ag G AEwA fwE
A7 a1ge & At ar fedt wgd wie
R ERCE S LR iR 5l §

Shri Ravindra Varma (Thiruvella):
Mr. D>puty-Sp-aker, Sir, I support the
Bill which has be2n moved by the hon.
External Affairs  Minister though 1
share the views that have been ex-
pressed about the desirabi ity ¢! this
subject bing dralt with by the Exter-
nal Affairs Ministry, In suppurting
the Bill, first of all, ...

off gew ww wgwE . FITEOH
wEYT, AT SUEQT AT 997 § | G
HTEG FT 91T 1A A 94 W9 §49 F

worzfar war difag o
Mr. Deputy-Bpeaker: The Bell s
being rung. . . .now there {5 quosum,

The hon, Member may continue,

Bhri Ravindra Varma: While sup-
porting the Bill, 1 want to pay a
tribute to our armed forces which
have been operating In these areas
under wery hard circumstances and
dealing with an unusual assigoment,
an assignment in which they have to
give evidence of efficiency without
enmity, efficilency tempered by the
desire to avoid fratricide.

Sir, the Bill is to extend the wali-
dity of the Regulation for s period of
one yoar, and to the whole of Naga-
land. The Regulation confers Draco-
aian powers on the Government. But
this House has never grudged the
Government powers that Government
consider are necessary to deal with
any threat to legally constituted autho.
rity, end threat to the integrity of
the country. and threat to the demo-
cratic system that we have in this
country. But it ig Incumbent on this
House, when the Government seeks
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such powers, to ask whether thess
additiona] powers are necessary,

whather they are really necessary and
whether they are still necessary.
When the Government secks the ex-
tension of these powers. the House
must examine whether these powers
are necesaary and whether they have
been utllised judiciously and effec-
tively. Sir, I doubt whether the
Minister is in a position to claim that
these powers have been ulilised in
such a manner that the cont nued
presence of this Regulation on the
Statute Book has hecome superfluous,
There is need today for an exercise
on introspection. Can it be claimed
on behalf of the Government that the
situation, for which this Bill was
intended, has been altered radically?
Let us look st the situation in Naga-
land. I do not want to go into the
details, but it Is very clear that, in
the course of the last year, there hus
been some lessening of violence, of
terror, in Nagaland itself. This com-
parative quiet has been  more  the
result of a reconciliation with ambi-
guity in authority, rather than the
hostiles giving up thelr ways. The
very fact that a few days ago armed
hostiles came mnear the Capital of
Nagaland and threstened to hold a
session of their so-ca'led Parliament
in the Capital of Nagaland shows that
the things are not what they should
be.

8ir let us look at the situation on
the frontiers of Nagaland with Assam.
Here too you will g=e that, in the
course of the last year, the number
of instances of teérror, of violence, of
attacks on railwavs, of attacks on
passenger trains, of attacks on estates
and of attempts to extort funds from
the people have increased.

1f you look at the situation in Manl.
pur, which is another area bordering
Nagaland, what do you sec? The areas
of Manipur, psopled by Naga tribes,
were never adminisiratively part of
Nagaland. But the Government, in
their wisdom, the peculiar kind of
wisdom which the House camot
sometimes  apprecists, decided to



6779 Armed Forces

[Shri Ravindra Varma)

extend the application of the Cease-
fire to three Divisions of Manipur.
‘What has been the consequence? Has
there been peace in these three Divi-
sions, or has the Ceasefire given time
and opportunity for the hostiles to
infiltrate into these three Divisions
and to create trouble in these Divi-
sions? There is compulsory recruit-
ment; people are recruited for the so-
colled army of the Naga hostiles.
Exploiting the cover provided by the
Ceasefire, administrative and military
posts have been set up by the Naga
hostiles in these Divisions of Manipur.
Units of the Naga National Council
and underground Naga organisations
for youth and women have been set
up in different parts of these Divi-
sions. Funds have been collected—
extorted—from the people for Naga
underground organisations. Illegal
and parallel administrative units have
been ot up by the Naga undergrounds
in these areas. Sir, today we find
that in certain areas of Manipur
people cannot move about without
the lalssez pass lssued by the so-called
Federal Government of Nagaland. A
few days ago we heard that the so-
called Federal Government wanted to
hold a sess'on of its “Parliament” in
Tolloi which again ls In Manipur
which is not part of Nagaland. The
Peace Mission, the truncated Peace
Mission, which today has protested
against the action of the Government
in Manipur, was powerless to prevent
the systematic exploitation of the
Ceasefire by the hostiles to extend the
area of their illegal activities.

Sir, it is the duty of the Govern-
ment, a3 his been pointed out by the
hon. Members who spoke before me,
to protect the vast majority of the
people who have no sympathy with
these secessionist demands. The Gov-
ernment cannot allow the Ceasefire
to decenerate into o unilate-al
and suicidal abdication of responsi-
bility and suthority on its part, and
an uninhihited licence for the Naga
hostites to re-train and re-equip thelir
army and to spread the tantacles of
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terror into new territories in tibe
region.

What has happened in the Mizo
Hills should again be an eye-opener
to the Government. I do not want
to repeat what other hon. Members
have stated. It has been pointed out
that the Mizo hostiles have taken a
leaf from the pages of the Naga hos-
tiles. 1 hear that ail kinds of foreign
interests are involved in the activi-
ties of the Mizo hostiles. I have heard
reports that from the person of Mizo
extremist leaders, letters have been
found—letters which were written by
one of the Heads of State of a friendly

country. I hear rumours that some
letters written by Dr. Soekarno,
President of Ind in, have been

found with one of the Mizo extremist
leaders. If these rumours are untrue,
then these rumours should be scotch-
ed; if these are true, then the world
must know what are the international
interests that are behind the insur-
gency on our frontiers.

Sir, a reference has been made to
the fact that this area has a history
of isolation from the main current of
Indiem politics. Unfortunately, largely
because of the delay in implementing
reforms in these areas, we find a his-
tory of escalating demands: a demand
for autonomy, then for separation and
then for jecession. Then we find that
the competition to retain leadership
stampedes even moderates into extre.
mism. The tactics that the extremists
employ, the technique of terror, of
raismg an underground army and
seeking assistance from countries that
are unfriendly to this country are, by
now, well known., But 1 want to refer
to a point which my hon. friend
Opposite, Prof. Ranga, mentioned the
other day.

While speaking on the adjournment
motion on the Mizo Hills, he said that
in this country there were two kinds
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of people: one who live on the peri-
phery and one who live elsewhere.
He almost suggested that there must
be a different standard by which we
judge the activilies of the people on
the frontiers. Sir, there are tribal
people in other parts of the country
us well not only on our frontlers;
tribal people who are equally or more
numerous, who are equally or more
proud of their history and customs,
and equally distinct. Can we accept
the theory that their aspirations can-
not be met without leosening adminis-
trative ties, without a special kind of
autonomy, without separation, or can
we hold that any distinct set of psople
on the frontier will have a right to
greater autonomy, separation and
secession? 1 submit that we cammot
have two standards, two distinet stan-
dards to decide what should be the
attitude to integration and cohesion
in our country, one for the people on
the periphery and one for people who
are away from the frontier? Thers
will always be a frontier; the frontier
may shrink, but the adoption of a
theory which holds that there can be
double standards for determining
what is n y for cohes| and
integration In the country may lead
to the dismemberment of the country,

Sir, 1 shall not deal with the peace
mission at length, because my hon.
friend Shri Harish Chandra Mathur
had dealt with elaborately. He has
pointed out how, in view of the fact
that the underground Naga leaders
have stated and reiterated that the
only solution for which they would
settle is a separate sovereign State,
in view of the fact that an Indepen-
dent, high-minded, Indian like Shri
Jaya Prakash Narayan has severed
his relations with the peace mission,
and in view of the fact that Mr. Scott
has begun to reiterate, and identify
himself implicitly and explicitly with,
the demands and views of the under-
ground Nagaz, Government must con-
sider whether much can be gained by
maintaining the peace mission as it is

8ir, T am not one of those who
believe that the law of the Army is
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the only law with which we can deal
with situations of this kind. In fact,
it is absolutely essential for us to
work for expeditious reform, for
immasdiate economic advancement;
and while doing so. we must, of course,
deal with muvements for secession and
demands for secession with a firm
hand. A judicious combination of
expeditious reform, economic develop-
ment and exemplary action against
secesgionists I8 whnat is necessary.
Otherwise, if we fail in Nagaland, the
record of the Government will be a
record of the tragedy of noble inten-
tions almost sclf-defeated or half.
defeated. No Government can aspire
to be Coesar and Christ at the same
time,

8hri 0. N. Mukerjee (Calcutta Cen-
tral): I speak with some hesitation
because Government ls engaged in
Nagaland and certaln other nearby
areas in a task which is delicate as
well as difficult, a task which Is by
no means only one of pacification. I
have had the advantage last year of
having becn able to go with some of
our {riends in this House to Nagalund,
and T could gauge something of the
difficulty of the situstion.

I kmow we have in this House, in
different parts of this House, the same
kind of grouse about this matter of
Nagaland being dealt with by the
Ministry of External Affairs rather
than by the Ministry of Home Affairs,
but T would not at this particular
paint of time make touv much of that
grouse, because we nre face to face
with & problem which has got to be
solved, and If the Ministry of Exter-
nal Affairs can solve it, God blems
them; let us go shead with jt.

I know that the Army has got to
be deployed and that the conditions
are such that the presence of the
Army in certain parts of Nagaland
end nea~hy areas is imperative. But
I would like Government to make sure
that the employment of the Army is
made in & manner which would make
the largest pomible contribution to
peace continuing in that area. 8o,
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whatever our feelings, whatever the
arguments in regard to the integrity
of our country being challenged by
Naga recalcitrants, the fact remains
that in this part of our couniry we
have not been able so far to forge
relations of friendship which could
have produced results even earlier.
It is a confession of our own weak-
news, of our own failure that in Naga-
land there is this demand fo- seceg-
sian, that in Nugaland there functions
in whatever clandestine manner a so-
called federal government which even
tries to stand on ccremony when it
comes to Delhi to carry on negotia-
tlons. It is a matter of which we
ought to be somewhat ashamed that
wa have not been able to integrate
to ourselves, the larger community
that is Indin, the people of Nagaland.
But 1 know that there are certain
circumstances which make it dificult
for us to take steps of the sort which
many of us here might feel impera-
tive, and make it very difeult for us
to start pacificatory campaigns and
secure the integration of that area
into India. It would not produce
dividends, and it would not produce
results in the way that we wish our
country to develop. That is why all
of us, I am sure, wish well of the
efforts for peace that are being con-
ducted in Nagaland, and the Army ls
there, let us hope, only as the sentinel
of peace.

I have seen our Army functioning
there in conditions which should elicit
the highest praise, in lsolation, cut off
from the rest of the country, where
communications are rather difficult,
and samelines Lhey live lives which
areg very difficult, and when we saw
some of the posts in very lonely areas
where our Army keeps itself to itself
and does not want to intervene in the
affairs which take place because that
might create trouble, we found great
renson to be proud of our people who
are there in those very difficult con-
ditions. But, at the same time, we
heard from all kinds of people in
different mparts of Nagaland, where
Members of Parliamcnt were enabled
$o visit, repeated complaints about
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what they called, surely with exag-
geration, atrocities committed by the
Indian Army. 1 am sure that our
Army never bechaves in a manner
which could come under the appella-
tion of atrocity., But I feel that if
an approach is made to the Naga
people directly, not so much through
the so-called federal government, and
we tell them that if documented evi-
dence in regard to excesses committed
by the Indian Army at any particular
point of Lime cam be brought forward
by them we shall go into the matter
and decide the rights and wrongs of
the matter, that would be better. 1
discovered for myself that when a
large number of Naga women, young
and old, came to a meeting—and as
you know, women live very free lives
in that part of our country—they
made repeatedly one after the other
a succession of complaints about the
Indian Army. On that oceasion when
1 had to speak in response to what-
ever they said, T had told them that
while I did not accept the truth of
the complaints which they were mak-
ing before us, yet, since, assuming
that all these women were speaking
with an apparent sense of grievance,
It was very very patent, quite apart
from the rights and wrongs of the
same,—and not assuming for a
moment that our Army had been
guilty—I was ready myself to give
an apology as an Indian human being
whom these people considered to have
committed some kind of wrong in
regard to them; and that suddenly
produced an atmosphere which was
extremely helpful for further discus-
sion in regard to the future of Naga-
land as a unit inside the Indian Union.

I noticed, therefore, that the kind
of approach which we gught to make
was not usually made our repressn-
tativer. T cannot blame the military
because military forces operate in a
manner where th's kind of human
approach ix not alwavs called for and
it may cause complications, but our
civilian representatives in Nagaland
including those who are running the
State of Nagaland did not always
pursus a policy of a human approach
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towards the people in Nagaland in
the way in which it should be made.

Peace has continued in spite of
being disturbed from time to time in
Nagaland, und that is the biggest
single factor which is operating in
favour of a settlement. We wish that
this condition of peace is maintained
80 that settlement can really be
achicved.

But, in regard to the peace mis-
sgion, difficulties have arisen. In regard
to the composition of the peace mis-
sion, in this House as wel] as outside,
very serious observations have been
made about a particular member who
is not an Indian, who is an ailen but
who scems to have the run of the
land and who goes about; I wondered
if why it had never possible so far
for our Government in Nagalond as
well as in Delhi to approach such
people as the Baptist Church, which
Baptist Church in Nagaland is the
sponsor of the pence mission. Some-
times when we make some kind of
eritical ohservation about a particular
Member of the Peace Mission, mainly,
Mr. Michacl Scott, the back of the
Baptist Church is up, because, they
do not understand why we say it. 1
feel, Sir, if our people and our Army
in Kohima—the Governor of the State
of Nagaland for instance who is
invested with wvery special responsi-
bility in this matter—if our people
there, or somebody from Delhi with
necessary qualities of imagination
could go to Nagaland and contact the
Baptist Church and the people who,
ag the leaders of the Baptist Church,
bave sponsored this Peace Mission,
then, Sir, many of the difficulties are
likely to disappear. 1 say 0, because
we went to the Baptist Church con-
cerned where Mr. Scott as well as
Mr. Jayaprakash Narain were staying
at that time and we had discussion
with both of them participating in
that disruszion and | had a feeling
that if, without depending al] the time
wpon  the instrumentality of Mr.
Michae]l Scott, we made a direct ap-
proach, as good-hving Christian men
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and women, they would welcome our
approaches and then perhaps some
way out of the difficulties might be
tound. I feel, therefore. Sir, that
while it is necessary to inves! our
army operating in that arca with cer-
tain powers, while it is nucessary io
take precautions against whatever
might happen by allowing army opera-
tions in different parts of the area
which might be disturbed, while,
therefore, this Bill is a measure
against which we should not have
very much 1o say; while we should
have patience with Government which
is trying to solve a very difficult and
delicate job, we ghould, at the same
time, emphasise the fact of peace
continuing, even in the rather trun-
cated manner. What s being done
in Nagaland is a fact of considerable
importance, that we have to bulld
upon the foundations of whatever
peace we have got there, that we
have to approach the people of Naga-
land with a kind of imaginative sym-
pathy which Pandit Jawaharlal Nehru
used to show In an abundant and just
measure  which is absent today.
Wherever trouble takes place in the
Mizo Hills or Nageland or Manlpur
area, the idea that we are ready and
villing for the maximisation of the
autonomous powers to be exercised
by these people who live a very
special life in a peculiar context, if
that idea is popularised, 1 hope that
even in this way In which the Gov-
ernment proceeds, it might very well
succeed in the difficult and delicate
mission which it has undertaken. But
it has to go very cautiously, very
wisely, very slowly—perhaps very
slowly, but surely. We have 1o
ochieve the task of bringing peace in
this region.

Bhr| P. C. Boresah (Sibsagor): Mr.
Deputy-Spesker, Sir, I am thankful
to you for giving me the honour of
being the first to take part in this
discussion for the area for which the
Act s going to be applied. 1 come
from the areas concerned, which con-
sists of Assam, Nagaland, Manipur and
Tripuca. Bringing amendments to the
Armed Forces (Bpecial Powers) Regu-



6787 Armed Forces MARCH

[Shri P. C. Borooah])

lation, 1858 has become a regular epi-
sode in this House from year to year.
While participating in the last year's
debate, 1 stated that the Bil] was the
shortest Biil in as much as it needed
only change of the one word ‘seven’
to ‘eight’. This time jt is a chunge
which is propossd in the word ‘eight’
to ‘nine’. There is also another
change proposed. It is that the words
“The Kohima and Mokokchung dis-
tricts of' are to be replaced with ‘all
or as the case may be, such part of
the State of Nagalend'. It at once
goes to signify that the hostilities in
Nageland are continuing, not only
continuing, but that they are spread-
ing towards other areas, that means,
to the only remaining district of Tuen-
sang of the Nagaland State. This
Tuensang district was peaceful and
free from hostile activities till 1982
when the Nationalist Naga Delegation
came to Delhi to receive from the
hands of ocur late Prime Minister
Jawanharlal Nehru the Statehood for
that State. And now repeated dis-
turbing reports are being received
from Manipur also Manipur has
becn declored as a dlsturbed area.
Certain hostiles have also crossed over
to Assam border where trains are
bombed and depradations made in the
villages and bazars of the districts I
come from, Sibsagar. This district
has a common boundary of more than
hundred miles with this Nagaland.
‘Tomorrow is the 22nd of March and
the Federal Government of Nagaland
Is poing to celcbrate their Republic
Day, not in any other place, but In
the capital town of Kohima itself.

Sir, if we refer to the proceedings
of this House of the last 2 years it
will, T think, be found that after the
subjects of food and Pakistan, the
affairs of Nagaland will find the third
place in the discussions. As such,
hon. Members of this House are well
posted with the affairs of Nagaland
and I do not, therefore, wish to re-
peat them.

About two-thirds of the people of
Nagaland are non-Christiany and are
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not advanced as their
brothers are although their leaders
are Christians yet these two-thirds
non-Christian sections respect them

and they are very much devoted to
these Christian leaders.

st geR W wwAa @ I
REVA, 931 F qorqRr At & o

Mr. Deputy-Speaker: The bell Is
being rung....Now there is quorum.

Christian

Shri P. C. Borooah: T was telling
about the population being ome-third
Christians and  two-thirds non-
Christians in Nagaland. The non-
Christians have high regard to their
Christian leaders. Almost all impor-
tant workers in Nagaland are Chris-
tians. As such the Church leaders’
effort to have the Peace Mission form-
ed was very much welcomed by
everybody, because everybody wanted
that peace should come down to Naga-
land. We had high hopes—and have
high hopes aven now—that the Peace
Mission will be successful and they
will be able to bring peace to Naga-
land. In fact they have succeeded
in bringing about some sort of tem-
porary pe=ace of stoppage of firings
and depredations and so on and so
forth. As a result the underground
Nagas came overground while the
armed forces has to go underground,
becanse that was the effect of the
circumstances. Under the very nose
of the armed forces, the hostiles start-
ed parades, target practices and so
forth. Even this was tolerated in the
hope that some day soon there will
be a return of peace in the area. But
that day Is fading away day by day.
After the statement by the hostile
‘Minister’ who came with the deiega-
tion led by their Prime Minister,
Mr. Kughato to Delhi, and the letter
which was addressed by the Rev.
Michael Scott to our Prime Minister
published soom after the delegation's
return from Delhi, the situstion has
worsened. Added to this was the
resignation of Bhri Jaya Prakash
Narain from the peace mission. With
all these developments, I do not know
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what the fate of the peace mission
will be. We are in doubt about it.

14 hrs.

In the meantime, new developments
have occurred. The Mizos belonging
to the Mizo Nationa] Front became
rebellious. Ower here, we have con-
ceded Punjabi Suba. Then the Tash-
kent Agreement is not receiving the
same treatment as was expected in
the hands of the Pakistani authorities
who are helping the Naga and Mizo
hostiles. The West Bengal riots tock
a serious turn; then there were the
killings and destruction of public
p-operty, both in Punjab and
in the very capital of Delhi. Thank
God all these things are just now
on the way to be subsided. T am
hoping that this occasion will be
taken advantage of by the peace mis-
sion and they will continue their effort
for the restoration of peace. But one
thing must be made known to the
Naga hostiles; they should be left in
no doubt that it will not be possible
for them to get anything outside the
Indian Union, and that any such at-
tempt will be futile. The peace mis-
sion should be more concerned to
achieve this end than their coming to
the Government and making both the
parties meet.

Another thing that has come to my
m'nd is that have we neglected the
nationilist Nagas who are co-opera-
ting with the State administration
We should nat ignore them. They must
be taken into confidence in any setlie-
ment arrived at with the Nagas.

Coming to the provisions of the
Bill. I would suggest that it ghould be
extended not for one year onlv but
for at least three years, bv whicn
time we hope some settlement may
be arrived at with the Nagas. Se-
condly, it should he extended not oniy
to Nagiland. but to Manipur and the
Miza Hills also. (An Hom. Member.
It already applies to Manipur): Thank
you for the information Consider-
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ing the Bill ag a necessary evil, I sup-
port it.

ot gvw W wewig : INTeAW
wgiey, fxa o= 1 a@a = o
tamwmwfgraafamagaft
guTt fadw a=it ¥ gy § q fawre
w74 a1 7§ § waf ag e g gl
w1 97 1 g w1 6 wfgg o1 fr g o
famr w1 qw WX W1 7 Wi ¥ W
& 1 go e ot fadm w=it & 9
fa=r %1 &w fawat o' fazw wwarerg &t
wit 7 weelt oyt Iufeaa af & 1 e
oW agr g & 1 & g we g §
fie ww g " qu faw w7 oy wd §
o w1 wfuwr W § 9=y g AT
ug wiewre & & arx gud fedt anfy
s B § ? A faedifgai gra g
wTH W Tarfy amir §, odw gt
& Jowe fs ard § o 97 wiowY
warar v § dfww T wiT a A
ot wTow § | I At A g, I
gaTt waeyw dw g, raw fam mfr
fawa aAman afes ag o vad fern
a5 gt ag gt araa ko & swen
g e ¢& gmer w7 wfgn ) agi o
WIEHH 6T 67 A § ox o% @F
srfier K farrd and & & oy o wwn §
s ¢ 70 30w ¥ g foaear
wifgw | 39 AT H I OAA 7 gAT
=t Y A wfer o et fodman g
w1 wrinfgm w1 I §, fedidan <
o At § ag arh # qrit AgEA PR
gra & It § o At ag A gy
g1 g ¥t gw dx & o fen vy
o Fogar fem 7 e WY o }
fs wgt &1 w1 I g wfgy @t
AT ¥ IR AEH LT 1 ¥ T -
g wgi g § g W gATH "y
& fag ogk 1w a7 § s gt wrT @),
gt dar @1 1 IA% fag e I
fzr wror &, 3w opft &7 I 9w
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[+ g&= a7 werra]
wrTl o fear aran § afier Tzt e
WETT §, F AT T AATT AT
fra amar wifgy, ozt 3mer Ivdm A
fieqr smam | o M & o oeEf
X wF o gwe finar | a@7 TIST B qqT
qrt ¥ frar o wnfzm av ) AfeR
i wa ¥ gl woere fale g
G711 @ 1+ & wgm A §, STems
wgza, 4 fad w1 A1 o w0 AT
aoq faa dn & wmidarft £14r wfgy g
at grfr « & mba womer £ & g
g ix gr wiwr mfia & frraran e
wfym 1 & gaa gad ferdr wafa
¥t § 37 @x § (o I O fram
i | ox wror og o7 § fe gud 9w
Armd ¥,

Shri Narendra Singy Mshida: On
a point of order. There is no quorum
in the House.

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum. He
may continue.

ol gFR W wET I
wgreT, wgi @ A i o e
& s gardr woRrT g @ by fad
wra § ¥ f o famifigmi ) Wit
w?m&'“!mmt-!“f&
HTETC X GORTLT ART 9T IAN ATy
w1 arow v fear § ) oy S &
A9 AT FHATEN EXETT IO AHT F A
fiotar woft Forat o7 &, o By o7 WY R,
witg widaefa 7 fiw faar qaml
& w1 g Avn fagifgat w1 et
Froere vkl ¥ @y ® fao oF @
foaet & 1wt damdt gR 61 dw wT
ug it ag amw wg 7 s gardt AW
wg gt wfgg B e § fe e
% o xm T W gROd e gl faet
wifgy, areat & /1 g 5 g ST
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wifgg Wk g¥wave & a1 w7 awdy §
f& gf A wifgy | wwr @
T v w § 9G¥ gaw faig
et § P i qforreaey 2w & fafax
wrt & fafam w20t & ow gama w
wifa do fidt § wh oF (aig wd
"t AEEAT § 1 A feew § g de
f& sgam feg ag & walr g ?

wgt A% urX wi7 ¥ fag wfos
wier & w1 #a @ gw aw wios
ufree ag wfer amdt 4t 357 & =g
#are & aoq wfer W I a4 S
w2 g wrfge faad fF & g ¥
| ZT 1 9T I iR T 39T 9
frgen anii ox fear amw ot ag o
WA & WAr A T § ot Gar o
ST g1 | WTT KA AR wif¥T w1 99-
TR @& STl O wIAg 1 Fo wrem e
TR wrd § o v & faEg €)1 gary
& fal g w1 W ST #Y e w1
W v g 9T w1 g wfa o
IJram e wfgw o wEr 9 frew
wmfzat g1 & gi W Fgmw wifer
1 AT g T § agh g W sy
¥ ATFR w1 xErEE v i g
t

0wt ST ¥ ofaw afiwre
Nfe@laasimuiaRER
# wrk wrafer 78t & ) F0 v 8
qE A1 YT AR A AT gAwT AR
o wigwr & o=t & gowT F Wi 3@
qAETA & W §H TF WS TA oA
wgt & &l 1 frar a7 | FEE@ ET A
®1 § (% agi aom 9IW § a1 IEAN
&A1 gt &, A fEE G gro it -
ot %1 aamar =0 @ § o A AT
foel w1 % STt qopTT w1 de B
qyant § & gEdy s 3 mo fan e
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w1 ot d59 2AT 9% @ Y W A Al
TAFT qrAT a1 G § W WAt q
airw ¥ s &1 wradg feafy
T T & T4 g AT T W qE |
qgr KT WO W WX T AIF gafag
g aoere w1 wiea &7 & e ag sfem
&1 § 219 T AT FTH IS |

Shrl Basumata-l: Sir, at the outset
[ welcome lhus tempoarary measure. |
cal] it temporary because it is exten-
ded only lor one year, But before
going into the details, T want 1g re-
mind the House that since Indepen-
dence Nagaland has not been proper-
ly handled in my humble ppinion of
course. During the British times
there were certain areas which were
excluded; there were other particular-
ly excluded areas. Nagiland came
under ‘excluded area’. The normal
law would not apply there and they
have been kept apart from the rest
of the country. Therelore, there is &
feeling of misunderstanding and mus-
representation in them, When In-
dependence came, they came down In
plains to meet our leaders. Some of
them were guobure, appointed by the
British government and gome of them
were clecled by the people them-
selves. They came to understand what
actuslly  indcpendence was; and
wanted they should not be kept in the
dark as to what independence meant
for Nagaland. Therefore, thcy came
with g clear gnd opea mind. But
they were mis-understood by some of
our people in authority and from that
time onwards there has been mis-
understanding and other difficulties
eame in. Some time later, the prese-
dent of the AICC and vthers wanted to
discusy and understand actually what
were the difficulties. But at that time,
the Distriet authority, [ do not want
to say government, the officers who
were at the head of the government.
DC. and superintendents of Police
ete. misinterpreted to the leaders
They were nol allowed to meet or see
the leaders. Since then this misunder-
standing has been growing. Therefore,
it is a very delicate question. S0, you
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must deul with this matter very care-
fully and al] the time not believe those
who say that the tribals arc unrcalia-
ble, this and that. They have to be
looked after properly. Therefore, 1
want the Government {o be very care-
ful when we deal with the tribal
people. We have been hearing some-
times discussions about these matters
not in a right way. It {s only because
they huve not been taken into con-
fidence. My government has been mis-
understood. I mean the Assam Govern-
ment. Here in this House itself many
hon. Members say that they should
not aliow these Naga people to get on
in this way and all that. They fail
to understand what actually is hap-
pening there and why this trouble
came. So also some hon, Member
who preceded me sald that our chief
minister could not dea] with them and
that the Prime Minister should discuss
with them. I do not know what they
actually discussed with the Prime
Minister but 1 want this subject Lo be
discussed with an open heart and not
with merely lip sympathy. They
should understand how to solve this
problem, what is there inside, what
they actually want and what they
think jnside and why there hos been
this misunderstanding. 1 said m the
beginning that this matter har not
been dealt with properly. Our late
Prime Minister Nehru was a well-
wisher of the tribals. He used to like
the tribals more than anything and
they felt it because he used to do
everything possible for the tribals.
By and by that is going down now
and people over there, the tribals,
have devecloped in a different attituade.
I do not want to take the time ot
House and T only want to request tne
Government to deal with the subject
wvery carefully. That iz all ] want w
my.

Shrimati Revuka Barkatakl (Bar-
peta): I rise to support the Bill which
iz before the House. This Is not tha
first time that a Bill of this kind has
been moved in the House to exiend
the life or the applicability of the
Armed Forves Special Powers Regula-
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tion that the House approved in 1958,
The conditions under which the House
is debating this Bill now are very
different from the conditions under
which we were called upon to extend
the wvalidity of the regulation last
year. When the Bill came before the
House last time the hon. Members
who spoke from both sides as well as
the hon. Minister expressed the hope
that it may not be necessary to main-
taln the regulotion in the statute book
for long. The leaders of the Naga
hostiles had agreed to a cease-fire.

8hri Tyagl: Is the hon. Member re-
presenting Nagaland here?

Bhrimati Renuka Barkatakl: I do
not represent Nagaland, I represent
the whole of India after coming to
Parliament,

The leaders of the Naga hostiles had
agreed to a cease-fire and there was
widespread hope that this would put
an end to the terror and violence in
these areas of Nagaland and that peace
would return to Nagaland. There was
widespread hope that they would seek
a settlement by peaceful means. Yet,
a year ago the House had no hesita-
tion in coming to the conclusion that
the Government should continue to
have specinl powers to deal with the
situation that may arise in that area.
The year that has passed since then
has given us no reason to believe that
the special powers with which this
Bill arms the Government are less
necessary today.

Sir, the deterioration of the condi-
tions on the borders of Assam as well
as in Nagaland itself and also in the
three sub-divisions of Manipur that
border Nagaland and the deeply laid
conspiracy of the Mizo National
Fronl to stage an armed insurrection
in the Mizo Hills have underlimed
the nature of the problems that we
continue to face in this reglon.

8ir, the cease-fire and the efforts of
ths Peacs Minion no doubt reduced
the incidence of terror and wviolence
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in some of the districts of Nagaland
itself. But, I regret, I must say that
the cease-fire has in no way brought
peace or security or safety to the
areas on the border of Nagaland. The
State of Assam has nearly 350 miles
of common border with Nagaland in
the Jorhat, Sibsagar and North Cachar
districts. Three adjoining sub-divi-
sions of Manipur, the Ukhrul, Tan-
goupa] and Mao sub-divisions were
also brought under the provisions of
the cease-fire agreement. The Govern-
ment of India has scrupulously
adhered to the provisions of this
agreement. But, what has been the
position in these adjoining areas of
Nagaland? During the last few
months no day has passed without
reports of the depredations of Naga
host les in this region appearing in the
Press. Armed bands of hostiles are
constantly moving about in the bordery
of the Sibsagar and Jorhat districts
of Assam, terrorising the peaceful
inhabitants of the region, attacking
rallways, attempting sabotage, plant-
ing time-bombs on the railway tracks
and in trains, sniping and attacking
passeniger trains from elther side of
the railway line, harassing and terro-
rising Government employees attack-
ing police parties, encroaching and
occupying forest lands and tea gar-
dens in Assam and creating an atmos-
phere of mortal terror and insecurity
of life and property for the local
people. Sir, in recent months, there
have been frequent reports of their
extorting money as taxes from the
people of the bordering areas of
Assam, levying so-called ‘fees’ for
collecting firewood, cutting bamboos,
grazing cattle and for permits to work
a3 labourers in tea-garden. There have
been reports of kidnapping and mur-
der, arson and loot. These unabated
activities of the Naga Hostiles have
compelled even the Chief Minister of
Assam who is a member of the Peace
Mission to say in the Assam Assembly
as follows:

“Of late the Naga Hostiles have
intensified their activities in loot-
ing and plundering the villages



and killing and kidnapping inno-
cent poople. .. Reports received
by the Government from time to
time indicate that armed groups
of hostiles have been moving
about al] along the Assam-Naga-
land border with a view to creat-
ing disturbances and carrying on
their illegal activities and depre-
dations.”

Sir, if this is the position in the
Assam sector, the conditlon in the
three sub-divisions of Manipur has
been no better. The cease-fire has
been fully utilized by the hostiles to
extend their activities to these sub-
divisions and to entrench their strong-
hold in these areas. Young Nagas
from these areas have been forcibly
recruited to Join the wunderground
army. Local Nagas who occupy im-
portant positions in the community
have been murdered. A number of
prominent public men have been kid-
napped. The ordinary citizen who has
no sympathy for the hostiles, who is
in fact a vietim of their terror, is
made to pay taxes gn penalty of death.
There are reports of the Hostiles set-
ting up administrative and military
units in these sub-divisions of Mani-
pur. All these reports, which have
been repeatedly confirmed by the
Chief Minister of Assam and the Chief
Minister of Mmmipur make one wonder
whethér the Nagas believe that the
ceas>-fire was a unilateral cessation
of all preventive and protective action
by Government.

Bir, it is a strange irony that eight
years after the regulation was first
approved by this House, the situation
should be so utterly reminiscent of
what the then Home Minister des-
eribed when he commended the Regu-
lation to the House. The then Home
Minister said,

“But the Naga Hostiles have
now shifted their scene of activi-
ties from this Unit to other nelgh-
bouring units of Assam and Mani-
pur. There they are indulging
ta arson, murder, loot, dacoity,
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etc. So it has become necessary
1o adopt effective measures for
the protection of the people in
those aress. It is with a view to
put an end to these wanton raids,
etc. that this Bill has been fram-
ed.”

It is indeed strange and sad that eight
years later we should still be in the
same position.

The debate on this Bill is taking
place at a time when our Armed
Forces are engaged in the task of put-
ting down an armed revolt in the
Mizo Hills. There again we have
been told how an cxtremist section
of the Mizo National Front dismissed
sutonomy within Indian Union as ine
adequate and decided 1o ofganise an
underground army to fight for seces-
sion and a geparate sovercign State,
‘The leaders of this extremist group
seem to have established contacts
with Naga Hostiles and foreign powers
who are hostile to our country and
emulated the example of the Nags
underground, recruited, trained and
equipped an underground army con-
sisting largely of former servicemen
of the disbanded Lushai Regiment
and resorted to the method of open
revolt and warfare. Sir, the malaise
seems to be familiar. In th~ name
of legitimate aspirations for autonomy,
in the name of legitimate gricvances
about slowness in ecoromic develop-
ment, in the name of the need for
specia] attention, the jnnocent people
of these areas are incited and terro-
rised by 8 handful of power-humgry
and cynical leaders who are ahetted
by powerful and insidious foreign
intercsts. When opportunities for
autonomous development are offered,
these extremist leaders choone to
ignore them and ridicule them as un-
satisfactory and begin plotting and
preparing for a secessionist revolt. If
the people of the tribe are not willing
to follow them they let looae & reign
of terror on them.

Bir, the armed violence of the Mizo
extremists or the elaborateness of
their plan is no reason for anyone to
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conclude that every Mizo supports the
rebellion or the demand for secession,
There are thousands and thousands
of peace-loving Mizos who want
attention and autonomy, but do not
want secession. This is not the first
time that we see a determined and
organised band of extremists resort-
ing to arms and terrorising the majo-
rity of the people in the distant and
dispersed hamlets of the Hills in the
name of an objeclive that they seek
to impose on the people.

Under such circumstances the Gov-
ernment has to make every effort to
redress every rea] grievance and meet
every legitimate aspiration of the
people. But, Sir, while the Govern-
ment expedites its efforts in this direc-
tion, no Government worth the name
can abdicate its responsibility to pro-
tect citizens from the violence and
the intimidation of terTorists, terro-
rists who hope to coerce the majority
of the peace-loving and loyal citizens
of this country in any region, whe-
ther it be Naga Hills or the Mizo Hills
or amy other part of the country. Sir,
it is in this spirit that T support the
BilL

Shrl Narendra Singh Mahida: Mr.
Deputy-Speaker, Sir, I have not been
called.

Mr. Depuiy-Speaker: The
Member is representing Gujarat.

Shri Narendra Singh Mahida: I am
representing India, not only Gujarat.
I insist on my right to speak. I am
getting the least chance of speaking.

hon,

Mr. Deputy-Speaker: There Is no
time mow. We must close at 2,30

Bhri Swaran Singh: Mr. Deputy-
Speaker, I am grateful to the hon.
Members who participated m this
debate for the support that they have
given to this Bill. From the limited
angle of the approach and attitude,
there i3 common understanding
amongst all gections of the House that
80 long as the present unfortunate
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situation continues there is necessity
for continuing an Act of this nature
on the statute book and from that
point of view I am gratefu]l to the
hon. Members who have lent their
support to the continuation of the
provisions of this Act for another one
year,

Quite rightly, Mr. Deputy-Speaker,
this opportunity has been taken to
review the Naga situation and I have
been greatly benefited by the expres-
sion of opinion from wvarious hon.
Members belonging to different parties
and different groups. I am very happy
to note that this matter is being look-
ed at from the mational point of view
and no attempt is being made tc
introduce any party attitude in a
matter of this nature, which is very
good and 1 greatly appreciate this
attitude. There may be difference of
opinion, and understandably, on the
way to deal with this problem. But
the different attitudes and different
methods for solving it, that have been
put forward here, have cut across the
party lines and from that point of
view they have to be viewed in the
light of their merits rather than on
any party consideration. In a matter
like this, an attitude of that nature
Is most welcome and T hope that this
will continue to be our approach to
deal w'th this rather difficult and
delicate problem, as has been men-
tioned by hon. Members more than
once,

In this connection, I would like to
recall that the hon. Members of this
House paid a visit to Nagaland about
a year ago and this enabled them to
understand the problem, to be recep-
tive to the aspirations of local people
and this has helped clarification of a
great deal of misunderstanding. This
is & highly important matter that the
people of Nagaland should feel that
they are part and parcel of India.
Visits of this nature which were un-
dertaken by hon. Members of this
House Jast year have enabled them to
appreciate at first hand the great ln-
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terest that this sovercign Parliament
is showing in their affairs and in try-
ing to understand their aspirations, If
I may add, the visit of some of the
leaders of underground Nagas to
Delhi also helped them to gee further
that there is all-round friendship for
Nagas in this country.

oft gew ww wewry : FOTETW
wEed, & sraeqr sgan § 1wt oft
s 3t g § W AT aorgqfy ot
timraawmfamt iw ¥ ew
|TR wTeT gAY & fad o) 'e ¥ 5o
wrot g Y wrfgw o

Mr. Deputy-Speaker: The bell is
ringing—Now there is quorum. The
Minister may continue his speech,

8hri Swarap Singh: I was making
the submission that the visit of the
leaders of underground Nagas to Delhi
has been a good devclopment and
their talks with the Prime Minister
did clarily a great deal and to a large
measure the misunderstanding that
might be enle-tained by someo sectlon
of the Naga people. We have done
our best and we should continue to
do our best to assure all the people
living in the State of Nagaland that
thev are pur brothers and as such
they are partners in this great ven-
ture and they are as much ours as
India is theirs, and that is the spirit
in which we should approach this
problem.

Simetimes, I must confeas that 1
fecl a little disturbed when we talk
in terms of loyal Nagas and others.
Everv oneg who Is in this country—
and Nagiland is part of our enuntry—
every Indian is supposed and is ex-
pected to be Myal to the Constitution
o* India. There mav be people with
whom we may not agree but In our
spproach to these problem« we ghould
not try to antagonise sections of our
people gnd we should try to project
even our differencey in such 4 way
that they contribute to the process of
consolidation of that concept of nation-
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hood rather than excite people
create misunderstandings,

and

The people of Nagaland are Indians
and certain sections amongst them
have atill certain demands or certan
claimg and want to progress their
claimg we have to lovk at their prob=
blemg patiently and try to solve that
No one has been left in doubt that
sny golution of the Naga problem has
to be within vur Constitution. 1 do not
think there is any misunderstanding
on that score, and this has been made
clear more than onze on the floor of
the House as also in the course uf ne=
gotistions. 1f in spite of that there
are certain sections who try to cloak
their activities under some nomen-
clature pr try to project a particular
point of view,— once we take a deecl-
sion that we have Lo persuade them
to accept the realitieg of the siuration—
we have to proceed patiently, and we
need not use hard expression which
would unnecessarily antagonise pro-
ple and not bring them pearer the
vast majority of Nagas who know
fully well that they are Indians and
their future lies In creating feelings
amongst all scctions of Nages that
every Nagn is an Indian citizen
This tvpe of situation can be
exploited by outside agencles who are
not friendly ta» Indian and its is up
to us to create the necessary atmos-
phere amongst our own people so that
the efforts of those vutside agencics
are negatived, ond we need not high-
light them and feel angty about it
1 am gure that by our approach to
this problem in a spirit of under-
standing. in g spirit of appreciating
their difficulty, we can make them
feel that they are really part and
parcel of the great Indian community

and T am sure that we would have
crossed g major hurdle.

Then, gome othery matters which
are procedura] and some matters

which a~e substantive have been refer.
red to and |t s not my intention to
spend any ™mng time over them. It has
been suggested from among the large
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number of hon. Members that this
subject should not continue to be
dealt with by the External Affairs
Ministry. 1 must confess that jt is
embarrassing for me to face that type
of criticism from time to time. I have
made the position quite clear that it
s not that [ want to continue to deal
with all this in the External Affairs
Ministry. There jg a little historical
background for it. At the time when
our late Prime Minister, Jawaharlal
Nehru, dealt with this problem, he
also happened to be In charge of the
External Aflirs Ministry, and in the
ultimate dec'aration that was mude
and to which the representatives of
Nagas were also & party, it was men-
tioned, that this will continue to be
dealt with by the External Affairs
Ministry. At u time when the talks
were going on it was considered
necessary not to take a  step
which might wunnecessarily create
suspicion although it is entirely for
the Government of India gnd princi-
pally for the Prime Minister to decide
where a particular subject should be
dealt with. But in order not to create
a wrong psychology, it was decided
after care‘ul consideration that for
the time being it should continue to
be dealt with by the External Affairs
Ministry.
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Shri Swaran Singh: I would like to
assure the House that the Prime Minis-
ter has been giving a great deal of
consideration to this aspect and the
intention 15 to make a change at u
suitable time, and in this change, the
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wishes of the people, particularly the
Chiel Minister of Nagaland. will also
be taken into conside-ation. I think
that some method will be found. and
I would appeal to the hon. Members
of this House through vou. let us not
ra'se a controversy over th's, because
we accept this general approach that
this ghould not pe dealt with in the
External Affairs Ministry. There is
enough of work in the External Affairg
Ministry, and apart from that, appro-
priately it could be dealt with in
another Ministry, maybe the Home
Ministry, maybe the Cabinet Secreta-
riat or some other Ministry. That is
a matter of distribution of work.

Bhrli Warlor: The point is not that
the External Affairs Ministry has not
got work. The point ig that the Naga
problem itself smacks of external
affairs. It is an internal problem
rather than an external problem. That
is the point.

Bhrl Swaran Bingh: 1 wish the hon.
Member was present here to hear the
opinion of his leade, because he gave
some consideration to this aspect and
thought that at the prosent moment,
when these talks and negotiations are
going on, perhaps it could continue to
be dealt with by the External Affairs
Ministry. There necd not be any con-
troversy on that sco'e. The Govern-
ment s consclous of the fact that
there is a volume of opinicn o2 that
score and I am sure that the Prime
Minister will take appropriate decision
ut 8 suitable time. The Government
ia not ave-se to chang~ it and put it
under some other Ministry. A great
deal has been said about thz func-
tioning of the peace mission.
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Bhri Swaran Singh: The names of
some of the membery of the peace
misgion have been mentioned io an
attitude of criticismm and other names
by way of making suggestions to im-
prove their working. I would like to
clarify that the constitution of the
peace mission also has g histery. It
were the representatives of the Nagas,
particularly the Church leaders, who
invited these people to  constityte
themselves into s peace mission and
government agreed to deal with them
after u certain confidence was expres-
sed in the members of the peace
mission by the representatives of
the MNagas. | have reminded this
House about this history, because
sometimes it is imagined as if the
government hag constituted this peace

mission and government wants to
continue it.
Mr. Chaliha, the Assam Chief

‘Minister, has been mentioned in this
connection. Some hon members ask-
ed, why should Mr. Chaliha who is a
Chief Minister, be a member of the
peace mission” 1 would gay that we
should be happy that an important
leader of government, an important
leader of our party, ghould have con-
ducted himself in such a manner that
even those Nagas who are opposed to
the existing affairs in Nagaland have
confidence in him, That is a matter
of satisfaction and 1 wish there are
more persons among us belonging to
this side or that side of the House who
should be able to inspire confidence
among those who may not for the
time being agree with our viewpoint,
8o that by the process of consultation
and negotiation, we can induce them,
persuade them, to agree o our view-
point. In fact, T am very happy that
Mr. Chaliha js there, because with his
experience and position in public life
and government he knows both sides
fully well gnd so0 his contribution can
be realistic and fruitful.

1 concede that some statements that
Rev. Michmel Scott has been making,
have been unfortunate, some in their
tone and others in their conlent, and
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we have on our part never left Rev.
Scott in any doubt about our assess-
ment of his statements Essentially,
it he conlinues to function, il is on
account of the fact that the hostile
Naga leaders have got faith in him.
Whenever Rev. Scott has approached
any member of the government here,
we have explained to him very clea-
rly our attitude to the whule prob-
lem and not left him in any doubt about
the Government's stand and how we
leck at the problem and what is our
view of the ultimate solution. If not-
withstanding the clear enunciation of
our policy, they cotninue to deml with
us and tny to find some method of ulti-
mately solving it peacefully, T know
it is a difficuly task, requiring great
deal of patience, tact and forbearance.
But the glternative to that is under-
taking operations on a very large
scale. I am not quite gure whether
the peaceful efforts for finding a solu-
tion will succeed or not, But T do
sppeal to the House that we should
support the peace efforts rather than
take the view that nothing can be sol-
ved by peuceful means and the only
way is to use force for seltling it in
the manner we want it to be gettled.
We may have to resort to that, but
for the time being, we should en-
courage the peace efforts.

Shri Tyagi: Why should o foreigner
be ¢employed? 1 hope the minister
appreciates that the House has got
little confidence in Hev. Scoti being
there, We do not want a foreigner.

@t fever qeTow (YT
argwA Atz dqz qraz fafew gz £
o T gAT A o § o A

Bhri Swarap Bingh: We should view
this matter a little objectively. I have
also got @ number of matters in which
1 do not like the way Rev. Scott
functions 1 sm not defending him.
In fact, 1 have said very clearly that
some of his utterances and spprouches
are highly objectionable. 1 have per-
sonally left him in no doubt about the
way we look at his activities. He is
not our representative.
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Shri Swaran Singh: I have not em-
ployed and there is no question of my
giving leave to him.
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We do not want to lead to cheos or
generate forces which are bent upon
creating difficulties. That is not our
approach. Let us be quite clear about
the issues involved. It Iy very easy
to tell us, do this or that and straight-
way create all types of tensions in all
paris of the country. That should not
be the approach. Let us try to under-
stand this objectively. The point here
is Rev. Scott is there because the
Nagas have certain confidence in him.
That does not mean we accept what
Rev. Scott says. We do not accept that
@t all, There is no question of our
wishing him good-bye or doing away
with him. The question s whether
we permit the Nagas to employ him to
be their spokesman. If he transgresses
certain limits, we can have a second
look. But we should look at this
problem fromm this peint of view that
he is not our nominee; he is not
being engaged by us.
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Shri Swaran Blagh: As has been
mentioned by some hon. Members and
with great justification, after a direct
esontact has been established, perhaps
the utility of the peace mission may
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There have been
direct talks before also. I do not
want to give an impression as
if something new has happened as a
regult of the last meeting between the
representatives of the wunderground
Nugas and the hon. Prime Minister,
Formerly also there has been direct
contact and direct talk also between
the leader of the Indian delegation
and the representatives of the under-
ground Nugas. Notwithstanding that,
things have not proceeded in m direc-
tion in which one could say that a
solution appears to be in sight. That
process has to be continued at various
levels. Once this type of relationship
is established, more and more, the
utility of the peace mission will obvi-
ously disappear. The best way to
miake the peace mission surpius or re-
dundant is really to strengthen those
direct contacts and to find a satisfac-
tory solution by a process of that
nature. What, I em a little apprehen-
sive about is, it is easy to destroy a
certain mechanism which might have
been of a limited use. We may not
like that mechanism. There can be
certain objections to it, but if we
completely do away with it and there
is nothing else that can be done, per-
haps that will create a situation which
will not be conducive to the realisa-
tion of the objective, which I presume
is dear to all sections nf the House.

21, 1966

not be there,

1 mam conscious of the objections
that can be raised to the functioning
of a body like the Peace Mission, the
functioning of which is purely volun-
tary, it is not binding on anybody and
it is sort of irying to get the support
of the Nagus to a particular wview-
point. And, let us not forget that it
was the unenimous recommendution
of the Peace Mission that the only
solution of the Nagan problem will be
by those sections of the Nagaland also
realising that the future lies in their
remaining in India. ‘That was the
u re dati of the
Peace Mission. So, there can be some
good points, some indifferent points
and gome points which we do not like,
but if you have g look at the func-
tioning of it from ap overall point of
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view 1 am sure the House will agree
that, when we know that our own
mind is quite clear that whatever
solution has to be found it hes to be
within the Constitution of India, Naga-
land remaining part of India, on the
other issues if by some adjustments,
By some talks, a gituation can be
created, even that section of Nagus
which, unfortumatel, at the present
moment, does not agree with this
point, may also be brought round, it
will be & good development and not
something which should be scoffed at
or lightly brushed aside.

Mention has been made and it was
mid that we ghould take care to en-
sure that Dr, Shilu Ao and his collea-
gues are kept fully in the picture.
They are our colleagues in all these
peace talks. They are very much in
the picture. In fact, Dr. Shilu Ao
himself and his representatives were
in the Indian Delegation. Although it
was objected to, at one stage by the
representatives of underground Maga
leaders, we firmly rejected that, say-
ing that it is our function to decide
as to who should constitute the Dele-
gation and what should be the num-
ber of the Indian Delegation, So, it
ig not that they are just kept in the
picture, they are very much in the
picture, they know everything, and all
these efforts that are being made, they
have the full support, 1 repeat, of
Dr. Shilu Ao and other Naga leaders
who have fully accepted the earlier
decision of creating Nagaland as a
separate State. There iy no question
of any secessionist tendencies or claima
amongst them. They are our brothers
just as others are, and our effort
should be to break this unfortunate
resistance and to create amongst them
the feeling that they are our brothers.

1 would go a step further and say
that evep our discussion here should
be such which creates a definite feel-
ing amongst those Wwho are even op-
posed to us that there is nothing but
goodwill for the entire Naga people
amongst the chosen representatives of
this great country of ours and that
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we. as India ‘minus Nagaland, have
nothing to gain special in that part
of Nagalnd except goodwlll, except
the best future of the Naga people
themselvey Who are equal citizens
with all of us. That should be the
spirlt in which we should view this
problem and not treat this as a prob=
lem which is outside India. There-
fore, our approach, 1 submit, ghould
be to deal with this problem in this
matter.

With these words, Mr. Deputy=
Speaker, I commend the motion to the
House,

There is one clarifica-
tion which I would like the hon
Minister to make., There wWas g sug-
gestion made that these rebel Nagas
are receiving some type of insplration
from gven Indonesia. It was mid
Dr. Sukarnco's letter or something was
caught. Is it a fact that gome such
correspondence hay been inlercepled?

Shri Tyagl:

Shrl SBwaran Bingh: It is not cor-
rect. 1 wish the hon. Member had
verified that thing from me before
making such a statement. That is not
correct. Temporarily we may not
agree with the policy of w particular
government, but we should be very
cautious about making allegations
against any Government, much less
the head of a forelgn government,
1 wish instead of making that state-
meng the hon. Member had checked
it trom me. He should not huve
made that statement.
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Bhri Swaran Bimgh: That wes, [
think, clarified two or three weeks
before, that they atitempted to go to
Pakistan through the Burmese terri-
tory and the Burmese authorities on
thelr own took effective action to see
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that people with arms did not go
through their territory and the
Burmese territory wag not used for
‘crossing over into Pakistan territory.
Thut point was clarified some days
back.

Mr. Deputy-Speaker: The question
da:

“That the Bill further to amend
the Armed Forces (Special Fo-
wers) Regulation, 1958, be taken
inte comsideration.”

The motion was adopted.

Mr. Deputy-Speaker: The House
will now take the Bill clause by
clause. There are no amendments, 1
sall put the clauses together. The
wquestion is: ML

“That clauses 2 3 and 4 stand
part of the Bill"”

The motion war adopted.

*Eliuuu 2, 3 and 4 were gdded to the
Bill,

Claus, 1, the Enacting Formula and
the Title were added to the Bill.

Shri Swaran Singh: Sir, 1 beg to
move:

“That the Bill be passed.”
Mr. Deputy-Speaker: The question
-

“That the Bill be passed"
The motion was adopted.

14.58 hrs.
DEMANDS* FOR GRANTS (RAIL-
WAYS) 1966-87 AND DEMANDS*

FOR SUPPLEMENTARY GRANTS
(RAILWAYS), 1965-86.

Mr. Deputy-Speaker: The House
will now take up discussion and vot-
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ing on the Demands for Grents in res-
pect of the Budget (Railways) for
1966-67. 9 hours have been allotted
for this. The Minister for Railways
has requested me that the Supple-
mentary Demands for Grants in res-
pect of the Budget (Railways) for
1965-868 may be discussed with this,
If the House agrees, both these items
may be discussed together and another
one or twg hours allotted for the
entire discussion.

Hon, Members desirous of moving
their cul motions may send slips to
the Table within 15 minutes indicating
which of the cut motions they would
like to move. We will take up both
these things together and extend the
time by two hours.

oft smitem qem (wea7) C FoTETS
YT, W4T Aw T ATq AT g e
g’

FJITEaW WY S /T HTY &)
wwdt B ot gk ot 1 w2 @ fiey
E L]

ek wwrww § ey (w1
™ qan fag) : T & frde ow e
T & £ fre® arw ot o A1e gt
ot | i, Wfe wem gk oy

SBhri A, B, Salgal (Janjgir): We can
have the debate simultaneously.

Demands for Grants (Railways), 1968«
67.

Desmant No, 1—Ramnway Boarp

Mr, Deputy-Speaker: Motion
moved;
“That a sum mnot exceeding

Rs. 1.26,17.000 be granted to the
President to defrey the charges
which will come in course of pay-
ment during the year ending the

*Moved with the r dation

of the Presid
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Demanp No. 6—Working Exrawazs—

3lst day of March, 1967, in res-
OPERATING STArF

pect of ‘Railway Board."

Mr. -Speaker: | s

Dxmanp No. 2—Mme FOUS YXPEN- r. Depuly-Speaker: Motion moved:
DITURE

Mr. Depuly-Speaker: Motion mov-

“That a sum neo exceeding
Rs. 119,06,68,000 be granted to the
President to defray the charges
which  will come in course of
payment during the year ending
the 31st day of March, 1987, in
respect of ‘Working Expenses—
Operating Stafr".”

ed

“That & sum not exceeding
R:s. 3,89,14,000 be granled to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967 in respect

of ‘Miscellaneous Expenditure’” Demanp No. 7—WORKING ExpENsEs—

OrgraTion (Furr)
Demanp No. 3—PayMENTs TO WORKED Mr. Depaty-Speaker: Motion d:
Li OTHERS
TNES AND "“That a sum not exceeding

Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding
Rs. 49,685,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1967, in respect
of 'Puyments to Worked Lines and

Rs. 118,62,63,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1987, in
respect of ‘Working Expenses—
Operation (Fuel)'"

Demann No. B—Workine Exrenses—

Others""
OrsraTiON OTHER THAN STAFY AnD Fums

Demane No. 4—Worxing ExrINszs—

ADMINISTRATION

Mr. Deputly-Speaker: Motion moved:

“That & sum not exceeding
Rs. 58,22,22,000 be granted to the
President to defray the charges
which will come in course of puy-
ment during the year ending the
31st day of March, 1967, in res-
pect of ‘Working Expenses—Admi-
nistration".”

Mr. Deputy-Speaker: Motion mowved:

“That & sum nol exceeding
Rs. 34,30,54,000 be grantedto the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1067, in
respect of ‘Working Expenses—
Operation other than Staff and
Fuel'”

Drmann No. 5—Wonrking Exrensss—  Drmanp No. 8—Worxine Exrensss—

Reratrg AND MATNTENANCE
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 187.01,26,000 be granted to the
President 1o defray the charges
which will come in «course of
payment during the year ending
the 31st day of March 1967, in
respect of “Working Expenses—
Repairs and Maintenance'.”

MiscELLANEOUS EXPrwses
Mr. Deputy-Speaker: Motion moved:

“That a sum not excecding
Ra. 31,93,65,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of Working Expenses—
Miscellaneous Expens *
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Dxmarwp No. 10—Wonkine Expenszs—  Demann No. 13—Open Line Wonks
Starr WELFARE (Revenve)

‘Mr. Deputy-Speaker: Motion moved: Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding

Rs, 21,07,40,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of "Working Expenses—
Staff Welfare'"

Dxmanp No. 11—=Wonking EXpENgES—

APPROPRIATION TO DEPRECIATION
Reszrve Funo

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 100,00,00,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Working Expenses—
Appropriation to Depreciation Re-
serve Fund'”™

“That a sum not exceeding
Rs. 12,00,38,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Open Line Works
(Revenue)'”

Dxmany No, 14—CoNsTRUCTION OF
Nrw Lines

Mr, Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 48,08,51,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, In
respect of ‘Construction of Naw

Xy

lines'.
FENBEG—-APPROIRIATION TO PENSION

PENBES— APPROPRIATION TO Prnsion
Funp Demane No, 15—Oren Line Worms—

. CaprraL, DerrecIATION Resemve Fume
Mr, Deputy-Speaker: Motion moved: AND DEVELOPMENT FUND

“That a sum not excecding
Rs. 13,60,00,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1867, In
respect of ‘Working Expenses—
Appropriation to Pension Fund.”

Dzmanp No. 12—Dmipenp To GENTRAL
Revrnues

Mr. Depuly-Bpeaker: Motion moved:

“That a sum not exceeding
Rs. 133,40,78,000 be granted to the
President to delray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1867, in
respect of Dividend to Genaral
Revenues'.”

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 523,72,77,000 be granted to the
Piesident to defray the charges
which will come in course of
payment during the year ending
the 3ist day of March, 1967, in
respeet of ‘Open Line Works—
Capital, Depreciation Reserve
Fung and Development Fund'.”

Demaro No. 18—Pevmomary Cman-

ces—Pension Fump

Mr, Deputy-Speaker: Motion moved:

“That s sum not exceeding
Rs. 360,280,000 be granted to the
President to defrav the chargea
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Demane  No.

which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Pensionary Charges—
Pension Fund'"

DeveiopmMENT FUND

Mr. Deputy-Speaker; Motion moved:

“That a sum not exceeding
Rs. 22,18,87,000 be granted to the
President 1o defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1067, in
respect of ‘Appropriation to Deve-
lopment Fund'"

DemanNp No. 20—~WITHDRAWAL FROM

Rrvenue Reseave Funo
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,39,35,000 be granted to the
President to defray the charges
which will come In course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Withdrawa] from Re-
venue Reserve Fund'”

18—APPROPRIATION TO
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charges which will come In course
of payment during the year end-
ing the 3lst day of March, 1908,
in respect of "Working Expenses—
Administration”.”

Dzmanp No. 5—WorRKkiNG ExPENsEs—

REPAIRS AND MAINTENANCE

Mr. Deputy-Speaker: Motion moved:

*“That a Supplementary sum pot
exceeding Rs. 11,03,24000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1866, in respect of ‘Working Ex-
penscs—Repairs and mainten-
ance'.”

Dxmanp No. 8—WORKING EXPENSES—

OreraTING STATP

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 7,23,41,000 be grant-
ed tg the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1968,
In respect of “Wourking Expenses—
Operating stafl.”

Supplementary Demands for Grants Demawp No T—Wonking Exrrnses—

(Railways), 1963-66
Demanc No. 1—Ranway Boamn

Mr. Deputly-Speaker: Motion moved:

“That a Supplementary sum nod
exceeding Rs. 274,000 be grant-
ed ty the President to defray the
charges which will comg in course
of payment during the year end-
ing the 31st day of March 1968
in respect of 'Raiiway Board".”

Dimanp No. 4—Workmic Exrrwems—
ADMINIETRATION

Mr. Depmty -Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs, 3,31,01,000 be grant-
od to the Prasident to defray the

OrmmaTing (Fury)
Mr, Deputy-Speaker: Motion moved:

“That a Supplementary sum pot
exceeding Rs. 5,81 44,000 be grant=-
ed to the President to defray the
charges whirh will rome in course
of payment during the year end-
ing the 3ist day of Moarch, 1968,
in respect of ‘Working Expenses—
Operation (Fuel)'”

Douinp No, B—Workvg ExrEnses—

OFERATION OTHER THAN Starr Ane
Furp

Mr, Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,30,01,000 be grant-
od to the President lo defray the
charges which will come in course
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of payment during the year end-
ing the 31st day of March, 10886,
in respect of ‘Working Expenses—
Operation other than Staff and
Fuel'"

Demanp No. 8—WoRKING EXPENSES—
MisceLLanzous ExPEINsEs

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding As. 1,36,22,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1966,
in respect of ‘Working Expenses—
Miscellaneoug Expenses'"

Drmanp No. 12—PAYMENTs 1O GEnE-
RAL Revenves

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs 38,82,000 be granted
to the President to defray the
charges which wil] come in course
of payment during the year end-
ing the 31st day of March, 1988,
in respect of ‘Payments to Gene-
rul Revenues.”

Demanp No.

13—Oren Linm Works
(Revenur)

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum pot
exceeding Rs, 30,87,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1988,
in respect of ‘Open Line Works

(Revenue)'"
Demaxe No. 14—ConsTRucTiON OF

New Linzs

Mr. Depuly-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Ra. 1.73,07,000 be grant-
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ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31s\ day of March, 1966,
in respect of ‘Construction of New
Lines""

Demanp No. 15—Oren Line Works—
CaritaL, DrpreciaTioN Rpserve Fuwo
AND DevirormenT Funo

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum not
exceeding Rs. 14,80,74000 be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1866, in respect of ‘Open Line
Works—Capital, Depreciation Re-

serve Fund and Development
Fund".”
Mr. Deputy-Speaker: These De-

mands are now before the house.

Skri P. K. Deo (Kalahandi): Mr.
Deputy-Speaker, while requesting you
to treat the warious cut motions
standing in my name as ‘moved, I
would like to pin-point my observa-
tions not on the entire railway sys-
tem but on the working of the South-
Eastern Railway,

Sir, though the South-Eastern Rail-
way accounts for only ten per cent of
the total railway line but, at the same
time, it carries 25 per cent of the
total goods traffic on all the zones. It
not only caters to the needs of the
five steel plants, but the sixth plant
at Bokaro also is going to be estab-
lisheqd in that area. So we can easily
say that this is our “steel railway”.

While discussing the working of the
South-Eastern Railway, I would like
to point out that Paradeep, which is
the major port lately commissioned
on the eastern coast of this country,
should be linked by a direct line
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1459 hrs.
[SHR1 SHAM LaL SarAr in the Chair]

Even though at the initial slages
we heard so much of administrative
improprieties and financial irregula-
rities and wrong doings when the
project was carried out by the State
Government, it is a good thing that the
Central Government hasg taken over
the Paradeep port and it is a matter
for jubilation that not only Orissa
having g coastline of 250 miles got a
major port but this country has now
got the deepest port.

15 hrs,

Puradip Port has got a draught of
42 feet =t low tide; so, al] the big
steamers and shipy would be easily
berthed there even though there is &
low tide. The economics of this port
ia based on the mnaual export of 2
million tonnes of iron ore which in no
time is going to be increased 1o 3 mu-
lion tomnes and even to § mullwn
tonnes; o, through this port we are
going to export 5 million tonnes of
iron ore. At the same tlme, this port
is going to handle the jmport of food=
grains which we will be getting from
the United States under the PL-480
programme.

So, this is a very important port and
it is high time that the authorities
should think that this port should be
linked by a broad gauge railway line.
It is most unfortunate that a port of
this magnitude hag not got g railway
line o far. There is only the express
highway and some canals which were
built about 100 years back. They are
not afequate for the transport of iron
ofe from the iron mines to the port
S0, 1 most respectfully submit that ¥
we talk of planning, of export pro-
motion and of eaming more [ureign
exchange, i1t is high time that top
priority should be given to sy a
broad gauge railway line from Naya-
gurh, that is, the mining sres, to
Paradip Port.
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Secondly, it is very heartening that
this port has been equipped wiin
mechanical shiploader which can ‘oad
2,500 tonnes every working hour. 5o,
tuking advantage of the latest cquip-
maents previded in the port, 1 again
urge that the Government shou'd give
high priority to have Paradip connect-
ed with the reilway system of this
country.

Sir, if you look at the ralway map,
you will see that there is & gap of
about 50 miles between Talcher and
Barsuan, Barsuan is on a line which
s extended from Rourkels, that is,
tfrom the Bondomundu Marshaliing
Yard it goes up to Barsuan and there
is & gap of only 50 miles. If this could
be commected, we will get a connection
right through from Bhubaneshwar and
from the Paradip side up to Rourkela
so that the entire Brahmanj Valley,
which is the main mining areo and
which comprises of most iron ore and
manganese deposits of the country,
could be properly developed. That as-
pect has to be examined.

Though there has been laiely great
activity on the Dandakaranyus, Bolan-
gir and Kiriburu reilway for the con-
struction of a new railway line fium
Kottavalasa up to Bailadilla, 1 most
respectfully submit that it should not
be w blind. line; 1t should not
terminate  at  Bailadilla, For the
overall development of that area
that line should be extended wnd
sheuld join on the Wardha-Vijayawada
line either al Chanda or at Ramagun-
dam so that all the iron ore of Balla-
dilla and the ¢oal of Chanda Valley
could be integrated to put up our next
steel plant somewhere in that back-
ward area.

Then, lately the railwey authorities
have introduced some new traing and
some bogeys connecling some of our
important cenirey with the capiial of
the mation. It is a very good idea. I
congratulete them on it, bu! some of
the timings that have bern suzgesied
or which are going (o be given effect
to from the 1st April, are no good
The bogey connecting Delhj to Ralpur
i suggesied in » very long and circuft-
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[Shrl P. K. Deo]

ous route which will take about 37
hours to reach Raipur from De.li. The
route suggested is that the bogy
should be attuched to the I’athankot
Express up to Bina. ... (Interruption).

o T yun fag - AT wiw ot
05 g ot ot gwarg § 7

Bhri P. K. Deo: 11 it is not golng to
take pluce, it is all the more bhetter;
but, at the swne time, this aspect
should not be furgotten. The 4nly pos-
sible way of connecting Ralour to
Delhi ig by the Southern Expruss from
Delhi 4o Nagpur, then have 1t conh=
nected by the Bombay-Howrah Ex-
press up to Raipur. It will not only
connect Raipur to Delhl but it will
also connect Raipur to the State capi-
tal, that is, of Madhya Pradesh, and
the Bhilai steel plant and will take
29 hours to reach the destination

Bhri Bade (Khargone): You mean,
from Jagdalpur to Raipur and from
Raipur to Delhi?

Shri P. K. Deo: There is no Jagdal-
pur-Raipur train.

Shri Bade: They should connect it
Hke that.

Bhri P. K. Deo: That will be after
the new construction, not now. 5o, that
aspect has to be examined

1 wunted Lo pin-point my observa-
rions on rertain Ioeal aspects  which
may be examined, 1t is regarding an
over-bridge ut Kesinga, The State
highway pagscs over there and there
is the usunl tussie between the State
Government and the railway authorit-
les

Mr, Chalrman: Things are uddresved
tor the hon. Minister of Railways. I
hope, the hon. Minister of Raillways
will listen to what he says.

Shri P. K. Dee: He has been listen-
ing to his deputy., There is the usual
tussle between the State Government
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and the railway authorities as to the
responsibilty for providing a railway
overbridge. 1 think, that hurdle could
be removed if both parties are sincers
about ijt. I, on behalf of the publae
and on behalf of my constituency,
again urge that providing an over-
bridge at Kesinga railway station over
the State highway is very necessary
and should be given effect to.

Mr. Chalrman: Shri Shree Narayan
Das...... He is absent. Shri Subodh
Hansda.

8hri Subodh Hansda (Jhargram):
Mr. Chairman, Sir, before | lend my
support to the Railway Demauds 1
would like to say a few points for the
consideration of this House. In 1964-
65. 138 new trains were introduced and
in 1065-668 more than 84 trains have
been introduced and the run of cer-
tain trains hag been extended in var-
fous sections of the railways, but it is
most unfortunate to say thst in tha
South Eastern Railway very few new
trains have been introduced. In this
section there are two direct traing from
Howrah to Nagpur and these ¢rains
are running from time immemorial. I¥
has been demanded that for the direct
passengers there should be at least one
Janata train to Nagpur. There |is
enough justification for it as there are
three steel plants just on the maun line
of this section and there is ng doubt
about it and—the riiways will  not
deny the fact—that the passenger ua-
ftic has increased at least iwice, There-
fore I would like to suggest 1o the
railways that this thing sbhould be
considered by them.

Aqin, there i only one truin ori-
glnating trom Howrah to Ranchl A
this House i3 well aware, Ranchi &
fast developing and this is the orly ex=
press train; there ig no passenger trala
just to cater to the needs of the poorest
pection of soclety. Therefore I would
urge that at least a passenger traia
trom Howrah to Ranchi should be pre.
vided via Tatanagar.
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We hud been demanding in this
llouse for a long time that there
should be one express train ur a fas’
running train from Gomoh to lHowrah
vig Kharagpur, Previously, it was sug-
gested that there are a number of ex-
press or mail trains in the kastern
Railway passing through Gomoch cnme-
ing towards Declhi and vice versa. We
suggested that at least one train should
be diverted from Gomoh via Kharag-
pur to Howrah. But this has not besn
attended to. 1 would, therefore, urge
that since there is only one passenger
train originating f{rom Gomoh wia
Kharagpur to Howrah, it lcast one
express or fast running train should be
provided there.

I am thunkful that 1 th demand
a duy train in the Kharagpur.Tata-
nagar evction had been provided by
the rauilways. 1 must thank the rail-
wiy. for that, I would like to say that
vven this timing has been done in such
a way that it is not possible for the
oftice-guers to do any work with the
help of this train. Therefore, 1 would
supest that the timing should be
made in such & way that everybody
should be able to avail] of the train to
avend e offices ot Kharagpur or
Tal.unagar.

Now, | coimne tu wnolher pownt and
that s about the passenger amvnities.
The Railways are pioviding all sorts
of amenities for the 1st Cliss and the
drd Class passengers and not for the
Znd class passengers. The 2nd Clase
passengers usually come frim . Le nuo
die-clasy soclety. They are ol provid-
el with any kind of travelling facilit-
wr, Adl the 2nd Class coaches are the
old Inter Class coaches and therp are
no good sitting arrangements. There
wono pooed lighling arrangement and
there are no funs. Even the latrines
are worse than those provided in the
3rd Class coaches. And even Lhe fav
15 very high and, I think. it is more
than double the 3rd Class fare. In the
circumstances, the persors who are
inclined to trave! by the 2nd Class
ugually travel either by the lst Class
or by the 3rd Class. By saying that,
I do not mean to sey that the 2nd
Class is almost unpopular. Bt the fae!
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feitiains that  since the fare i8 very
high and the zrrangements arc so bad
that the people do not like to travel
v the 2nd Class. Therefore, 1 sug-
gest that if all the 2nd Class Coaches
are re-mode'led and the lares ure uls
redured 1o an extent, 1 think, the 2nd
Cluss passengers will get some com-
fort, some  amenitics and  they  will
Lecome more popular, 1 may give an
lustration here.  Take, for instance,
the carnings of coach, 1st, 2nd and 3rd
Clas from Howrah to Deihi—l  am
spraking of approximate =urnings. The
earning of the 1st  Class coaches js
Ns 2410; the earning of the Ind Class
coach Is about Ra. 4300 and that of the
3rd Class is Rs. 2600 Fven 1f the fare
of the 2nd Class is reduced by 25 per
cent, if it runs to capacily you will
see that the carning nf the 2nd Class
coach is at least B to 10 per cent
higher than that of the drd Cuasg or
the 1st Class. If the 2nd Class is to
be mnde popular, 1 sepggest chat owll
the 2nd Class coaches should be re-
mudelled and the fareg which are so
high should be brought down. If that is
done, the 2nd Class coaches will be=
comt more attraclive to the veople. 1
have alto noticed that the number of
coaches provided in all the Mail and
Express trains is very limited, In the
Bomliuy Fxpress train, only one com-
posite bogie is provided. T ~equest that
at least two bogles for 2nd Class pas-
senyers must be provided with all the
amoenitics which I mentioned earlier

Then, I come ¢o the stall maiters.
Ag this House 1= well aware, cnere 1 u
sort of grievance amongst the ataff
particularly the Claas 111 and Class
IV =ztaff, regarding their promwtiony
This sort of gricvance Is growing day
by day. 1 have had occasiona' taxr
with the running staff and 1 find from
them that they have  an linpression
that If there is nobody at their hark,
got_ If that is the impression, I think,
That iz the impression that thev nave
nnbody is going to get any promotion.
it should be removed, and, this cannot
e done at deparimental leviels What
T sugeest ir that if o cel] i estaniichied
and a special officer iz pul in Lthere to
deal with al] the grievances dirertiy,
then, 1 think, the alaT will be ratiefled
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that their grievances
dealt with.

Coming to the scheduled casies and
scheduled tribes people, this i a stand-
e grievance, a standing complaint,
particularly, in the Roilways that the
scheduled casteg and lhe scheduled
tribes people ure not getting their due
shore. The point is being made by
the Railways that the scheduled castes
people are not capable for Class III
and Class 1V posts. But I do not agree
with that. There is nobody in the
organisation to look after the grievan-
ces of these people. Now there are
certain organisations like the sche-
duled castes and the scheduled tribes
employees welfare associations at Cal-
cutta and also the backward classes
employees welfare association at Cal-
cutta, who are submitting memoranda
after memorando for the redress of
their grievimces. Bul 1 do not think
there is anybody in the organisation
to look after their interests or to find
out the truth in the grievances made
in their memoranda. Therefore, what
I am suggesling is that if the intake
of the scheduled castes and the sche-
duled tribes people is to be increased,
then, T think, in all the Ruilway Ser-
vice Commissiong and also in the
recruitment boards or in the selection
boards, there must be someone who
represents the interests of the sche-
duled castes and the scheduled tribes
people.  If that is not done, 1 do not
think that the quota filxed for the
Scheduled Castes and the Scheduled
Tribes people will be fulfilled.

are propeily

Then, when you say "hat sultable
candidates are not avallable, i would
urge upon the hon. Minister—it is my
teeling and also the feeling of the
people—to set up & committee to look
into the figures for the last five
years as t0 how many poits are reser-
ved for these people, how twe publicity
was given, how many applicatiors are
received by the Railways snd how
these applications were dealt with by
them. If you do that, you will know
whether the explanation that is offer-
ed, that suitable candidates are not
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avallable, is justificd or ot T helieve,
if that is done ihis =1 -otisfy both
the sides, the 1T "war: ; well as the
people who complain that their quotas
are not being fulfilled. I hope the hon.
Minjster will certainly look into it. If
the Railways feal or the Rallways do
not recognise that there should be
any reservation for these people, that
is a separate thing. But if the Rail-
ways want to fulfil the reservation that
is provided for these people in the
Constitution, then, I believe, the Rail-
ways will take up certain stepa to ful-
fil all these quotag reserved for these
people.

Another poimt which is important ls
about the BOX wagons. Loading of all
these box wagons s usually done on
bulk system. There is complaint by a
number of public undertaklngs that
they are always facing a shortage for
carrying  iron-ore, coal and other
minerals to their factory sltes. This is
because there are no weigh-bridges.
Therefore, they are scriously facing all
this shortage. What T am suggesting
is thut some Weigh-bridges should be
set up at the transit stations just to
weigh all these wagons. All these
public undertakings also say that the
cost of production has increased due
to this shortage. The weigh-bridges
should be provided at the transit sta-
tions and the charges which are incur-
red can be realised either from the
companies or from the contractors.

Now, 1 come to catering arrange-
ments, particularly in the restaurant
cars. Whenever the M.P's travel [
have always found that the cooking is
slightly better. Whenever there are
no M.Ps. and other V.IPs and no
Raillwuy officials travelling and there
is only general public travelling the
cooking is worse than anything. 1 have
come across with this a number of
times. When I did not give my identl-
fication. I had noticed thig state of
affeirs. 1 would urge upon the Minis-
ter to look into all this, Only the M.Py»
are not travelling by traing but there
are others also who are travelling by
the trains and, therefore, proper cook-
ing arrangements must be made for the
general public.
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There is also a complaint from the
bearers of the restaurant cars that they
have not received their pay for the
last six months, T do not know why
the pay of the bearery has been held
up. 1 do not know whether by this
time they have been given their pay.
But recently this complaint has come
to me that they have not been paid for
the last six months.

Another point is about a feeder roud
in Jhargram, my own constituency, 1
have been urging for a feeder road
on the northern side of Jhargram
Railway Station on the South-Eastern
Railway. Passengers coming from the
north have to croes the level crossing.
Sometimes when some train comes, the
railway leve] crossing is closed and it
is very difficult to cross with any cer
or rickshaw to go to the other side
and catch the train. Therefore, to give
facilities to the passengers coming
from the northern side of the Jhar-
gram Railway Station, 1 would urge
that there should be & [eeder road
from the main road, P.W.D. highway,
to the northern side of the Jhargram
Itailway Station.

The last point ig about schnoling
facilities for the railway employees'
children. Though it is not the full res-
ponsibility of the Railways to give
srhorling facllities to the children, I
think it is the moral gbligation of the
Railways to give egual oppuriunity in
education to the children of the rail-
way employees. [ find from the report
that nol more than 50 per cent of the
children are provided with schooling
facilities and the rest are allowed to
make their own arrangement.

I come from Kharagpur where, as
every one jn this House knows, there is
a Wvg railway colony. But there is only
one railway school there catering only
to 50 per cent of the need; of the total
rhildren population of the railway em-
ployees. Of course, there are certain
other schools also. The employees send
thelr children to the other schools, but
the conditions there are such that even
in the private schools it ig very diffi-
cult to get admissions. Therefore, a few
years back, some railway employees
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started one school there and it has got
the recognition wupto High School
standard. 1 have brougnt this matter
to the notice of Railway authorities a
number of times. There are about 800
boys and girls reading in this school
today. If the Railways really want to
give any facllitieg for the education of
children of the railway empioyoces, then
T should say that those children should
be admitted In the rallway school. T am
not demndlng a building or any land
for constructing a building for hous-
ing that school. 1 am simply urging
that it Is the duty of the Railways
to provide schooling facilities to all
the boys and girls. If thal is not pos-
sihle then T come 1o the alternative.
The demand of the schoni authorities
at the moment is that the land, which
they are demanding now, should be
given to house the achnnl because the
recognition for that school was given
only on a provisional basl». 1Inless they
have the lend to house the echonl, the
recognition will be withdrawn This ja
the secand year and if they do not give
the land for the achool, then the recog-
nition given will be withdrawn. 1
would, therefore, urge the Rallway
Minister to look into thix thing very
serioualy; otherwise, n numher of difi.
culties would arise.

Shri Warlor (Trichur): I, along with
my other friends, have proved severa’
cut motiong and T hope that the Minls-
try will look into those cut mntions
as usua] and, if possible, they may let
us know what they propose to do
about them, what action they are going
to take about them. T am not deallng
with all those in detail now.

The main point I want to strose s
that—I am saying this now hecaner 1
did not get any chance in the gencral
discussion—there are tw> aspects In
the development of Railways in this
oountry. One la the absolute, im.
mediate, urgent necessity to develop
and expand railway construction In
those areag which are developed in-
dustrially. The hon. members mention.
ed the development of Paradesp. That
requires immediate attention. Natu-
rally, T hope the Railway Ministry
will be alert to that. So also those
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regions where industries have growna
vertically like Bombay and Calcutée
and at those places where new mines
have been developed. All these musi
be attended to. There is no disputs
about it because in a long-term plan-
ning we cannot neglect the iminediate,
urgent necessity, but al the same time
eonsidering the potential necessities of
thig country in developlag all reglorm
equally, in developing those regions
which had been neglected for the last
s0 many years, for hundred years or
50, it is mbsolutely essential that some
perspective planning must be thare,

There are many parts in the country
which are not opened at all not only
to railway traffic but also to motor
traffic; for instance, regions like Ratna.
girl or Wainad; the entire arca of the
western ghats  contains so much of
wealth which can be tapped for the
development of the country, but these
are neglected. The cause is not tracea-
ble to this Ministry or the Minister in
charge, The reason i this. When the
Britishers first planned to lay these
railways, their first consideralion was
naturally that of military and strat-
egy. Then the indusiries also deve-
loped all along the line where there
were transport and communication
facilities. Now we are having a peace-
ful development of the couniry und
that process, that courss which had
been in vogue, must be siphily amend.
ed, if not complitely reversed. The
Estimates Committee's report  which
Mr. Deo is pointing out to me in this
respect is very rclevant. The Com-
miltee note that the South-Eastern
Railways has not sufficiently penetrat-
ed into the intertors of Orissa, Madhva
Pradesh—Mr. Kamath will be very
much pleased about it—and West
Bengal. This is the case not only in
these Stateg but also in so many other
States,

For instance, it vou look rt the rail-
way map of India, you will find that
almost all the rallway lines in the
southern India are meatre gauge and
not broad gauge. Of course, there are
ene or two broad gauge systems but
the mais mystam In the south {s metre
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gauge and that is actually attributed
to make it still remain as a hinterland
rather than an industrial developed
place.

Coming now to Kerala, again we find
the same thing. We ar2 in a very
tragic position; rather it is a tragic
comedy. When we approach the Minis-
try of Industry or, for that matter, pri-
vate industrialists, they will always
complain that there are no transporti
facilities there and ask how can ihey
come there and establish industries.
They say that it will be an extra charge
for all those things. So far as raw
materials are conceracd, Xeraia pro-
duces B0 per cent of rabber, but the
rubber-based industries are growing
not in Kerala, but in other places. The
muin reason given is lack of transport
as well as other means of comimunica-
tions. I dg not know whether 11 is
justifiable or defendahls, but that is
the fact. When we approach the Rail-
way Ministry or the Tranzport Minis-
try for more transpott fucilities or
railway facilities, then we are to'd
that we have not got many industiics.
There are industrial prooruies here,
there and everywhere in the country
except in Kerala. So we are in Lbe-
tween Scylla and Clarvbdis. We are
in that situation!

Let us see the history of railways in
that State. The only railway line that
we have got throughout these fiftcen
years—this House mu-t know the his-
tory—is the one for 93 miles, the
Cochin Harbour or Ernakularn —Quiloa
link and that also, on'y a2 metra gauge.
First it was thought that jt would be a
broad gauge. We though that, if that
line was made a Yrnad pauge, then
eonsequentially  the link  between
Quilon and Trivandrum, the Capital
of Kerala State, also wouid be com-
pelled or foreed to ' cunverted intn
broad gauge. But just the reverse hap
pened. In the beginning we are toid,
it will be a broad gauge. What was
the pull to make it metra gauge is still
unknown to us. We are !gnorant about
it. There are so many reasons. One
iy that the hinterland of South Indis
must be connected not onty by s broad
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gauge system but also a2 metre gaugs
system so that all those areas can be
fed and that can be a feeder line to
Cochin harbour. That proved futile.
If the traffic survey is looked into

(Interruption).

An hon. Member: Ewen Cochin is
not connected wilth broad gauge.

Dr. Ram Subhag Singh: Both the
gauges.

Shri Warlor: They say both, but the
metre gauge system was a loss in that
respect, It it is sustained now it is
because of the traffic of Kerala alone,
But the pull was from Madura. That
is the funniest part of it. If we want
that division itself, the Madura divi-
sion to be converted into a zonal
wsystem there in Kerala then, it will be
termed as parochial. So, I am wvery
diffident about it. There is not so much
pul] here. The criterion or the deciding
factor or the determining factor is
this. That is how much traffic goes
from Tamilnad, from Madras. So, we
are dependent always iike that. If a
new train is introduced the first con-
sideration is how mmuch -raffic will
flow from other parts, not from Kerala,
The development of Kerala .3 always
at default. My hon. triend opposite,

Dr. Ram Subhag Singh knows
al] these things. 1 know that. le
makes a thorough study of these

things. T am very happy about it. He
is not like some of the other Ministers,
I am very sorry to comment, some of
them brush aside whatever arguments
are there. He has a sympathetic at-
titude. I know. The House also must
be taken into confidence about it.

Mr, Chairman: That is why the
hon. Minister is listening to every
word of what the hon. Members say.

Shri Warlor: Regarding Cochin,
harbour, I wish to say this. Because
ol the hcavy traffic ghips are not
willing to berth in the Cochin har-
btour for the oné reason that there
are no godown facilities, no godown
space. Why is there np godowp
space? Immediately the curgo is
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unloaded in the harbour, in the port
that is not transferred quickly by
train, It takes so much time, Sup-
pose there is 5 double line upto
Coimbatore at least—'his has be-
come the industrial hub in that part
of the country—the whole carge can
go away. Eight oil trains along are
running today. What iz the line
capacity? How much traffic is there?
Is there not sufficient potential ele-
ment there to juslify the doubling of
the line? So, instead of single line.
it gshould be g double broad gauge
line.

In our country the highest den-
sity of population ig in Kerala. Now,
we are not going to reduce that po-
pulation anyway. Everything de-
pends upon the  population  basis.
We shall get more from the divisible
pool if we shall have more popula-
tlon. S0 we are not going ™ have
family planning unless the Gavern-
ment reverses ilg policies in regard to
population basis. If we reduce our
population we will not be having
anything at all. Now at least the
pressure of population is  there to
show us something.

T row wish 1o say  something
aboul the coastal line. The deve-
lopment of the Fisherieg Industry in
India can bring in hundreds of
crores of rupees, if this can be pro-
perly looked into and properly de-
veloped. But here again we face this
problem of transport. As soon as the
ship arrives at Cochin port or any
other port in Kerala, if the same can
put in frigidaire and put into com-
purtments and bogies and transpor-
ted throughout India, we can  say
that half of the food problem will
be solved on that score alone. At
present there is no such facility. So,
all these potential elements are there
which justify more consideration
from the Railway Minister as well
as from the Planning Commission.
When we ask the Railway Ministry,
the Railway Ministry i3 ultra-sym-
pathetic to our cause. But then
they will simply tell ug Please con-
vince the bossey in the Planning Com-
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mission also'! When we go to the
Planning Commission, they would say
that the Railway Ministry says that
priority should be given to such and
such g line and not tu the others. So,
where are we? We just move like a
shuttle-cock up and down, and by
that time, the budget is over, appro=
.priation is over and implementation
.is over and we are nowhere. This is
what is happening. This should not
be so. [ think the House must con-
sider the case of Kerala gympatheti-
~cally.

There is a standing complaint in this
country that most of the middle class
employees arp from Kerala and they
are to be found everywhere in India.
Some people say that it has become a
rather chronic disease with the Mala-
vialee prople. But I think the people
‘must also be thankful that we serve
them in many capacities throughout
India jn fact nol only in India but
even abroad. Now, from Kerala, our
beautiful and very efficient nurses are
going even to England and Germany
on the request of those Governments
to servp the prople there. So, this
vountry must be thankful for at least
that much of export of intelligence
which we are making. But, in re-
turn, can we not ask for a few more
seals 1n the traing for our people?
But that is denied. About fourteen to
twenty thousand women workers gre
-employed in Ahmedabad from Kerala

alone. In the Bombay textile
working class, g good number of
‘workers are from Kerala. You would
find that thiz is the case in other
places also, such ag Rourkela, Bhilal
-ate. Unti] the local people come of
nge and take up thig construction
work, our people get some employment
there, because naturally our plan
must go ahead. Of course, after ten
years, they may be retrenched, but
at least for ten years they can eat
something, though afterwards they
may have to starve, as is the case
with regard to the Bhilai employees.
“These people want some traffic facili-
‘ties. Why not give them those facili-
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ties? We have submitted certain
schemes to the Ministry and I hope
that under the gympathetic and able
guidance of the hon. Mmister of State,
Dr. Ram Subhag Singh, we ghall have
a better deal, a better deal if not a
fair deal,

Now, I would like to say a word
about the diet in our hospitals. Shri
Vasudevan Nair and I have given
notice of a cut motion in this regard,
and this has been ag a result of the
experience of Shri Vasudevan Nair at
the Olavakkot hospital. The diet is
the worst possible in the hospital
there. At least in those places where
Government take the responsibility
to feed then and there, the food that
they supply must be good, as for ins-
tance. the food in the jails, the food in
the hospitals and the food in the
Caravelle flights. That is the personal
responsibility of the  Minister or
rather the Ministry. Unfortunately we
find that food generally is not the
responsibility of anybedy and it
seemg to be the responsibilty of God
and the monsoon and so it is said that
we can not complain. But at least on
the Railways, if Dr. Ram Subhag
Singh cannot give us good food, we
shall complain to him,

Dr. Ram Subhag Singh: We shall
be giving good food. So, my hon.
friend need not worry about it

Shri Warler: It should be given in
sufficient quantity also. Then, again,
there is a large quantity which is
pilfered in these hospitals. That must
be checked.

There was a complaint in the Olav-
akkot branch in this connection, and
I wish to draw the pointed attention
of the Ministry to that point. The
subordinate officers must always be
left contented gnd satisfied. Discipli-
nary action is for the betterment of
the efficiency of the organisation and
not to victimise and penalise all and
sundry. The best disciplinarian is he
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who can convince his subordinateg of
better and efficlent execution of work;
instead, if he invites only the discon-
tentment and dissatisfaction of his
subordinate officers, then T must say
that no amount of disciplinary gction
will correct the mistake, nor is that
officer the fit person to be in that
post. I do not blame smybody. But
such things should not affect the pro-
per and efficient working of the orga-
migation, That Is all that I wish to
say. Now the commission is there the
references are there, and it is all
known to the Ministry and proper
action must be taken.

About the Delhi-Cochin third class
sleeper coach, I may not say much
becauge I have already explained it
well enough. There is a combined third
and first class coach. First ot all the
first class compartment iy unnecess-
ary.

Shri Harish Chandra Mathur
(Jalore): Where do we sit?

Shri Warkor: That must be scrap-
ped, because the first class iy mnow
patronised only by those people who
are not paying anything.

Shri Harish Chandra Mathar:
we shall keep air-conditioned
commodation?

But
ac-

Shri Warlor: Why should the Mem-
bers of Parliament not be given free
pagses to trave] by air? Why should
these first class compartments be kept
there? We are not making use of
these facilities uften.

Shri Bade: In a socialistie pattern
there should not be any first class.

Shri Warior; I have not used the
first clasg pass also gg often as I
should have done. That is what 1 feel.
1 huve not often used it because there
ig no recessity. T think that it would be
uneconomis to the railways. Instead
these could be converted to third
clasg sleeper coachies for long distance
journey and by that way more reve-
nue will come to the railways and a
greater number from among the pub-
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lic can also be served. That is what
I would like to suggest, T am not
standing on any idealistic or ideslo-
gical  grounds. It is a practical
suggestion which I am making,
The reservation in the thurd class at
present is no reservation to all, al-
though some reservations are made
on paper, we find the third class so
congested....

Shri Har Vishnu Kamath (Hoshan-

gabad): It is all bogus.
Bhri Warlor: The bogle is there,
but it is all bogus, as my hon

friend Shri Kamath says.

Mr. Chsirman: But not according
to the hon. Member.

Shri Warlor: I would make a similar
suggestion in regard to the Bombay-
Cochin express also. First of all, we
would urge upon Government that
unless and until we get g straight
line from Bombay to Cape Combrin
via the West Coast, things would be
very difficult; T am not saylng that
they must have railways through
tunnels in as many of the rocks in the
Western ghats as necessary, but there
must be =a siraight railway line
instead of such g circultious route as
is there now.

8hri P. K. Deo: Connecling HKun-
kan also.

Shrl Warlor; Yes, connecting Kon-
kan, Ratnagiri, Gon and so on Unless
and until we get this, there musl be
more traing running to the south
from Bombay exclusively reoching
Mangalore  and Cou.n  Harbour.
That is very oczentia] , It may be said
that the present traffic may not justify
it. But there is no traffic at present
hecause the facility is not there,  1f
mare farilitieg are given for  traffic,
then there would be mofe people
coming and more people poing, and
tkere  would also be poodg  traffie,
1 mav tell the Railway Ministry the
gecret of the thing. By doing so,
they would get the cream of the
trafic. ‘This traffic may not be known
to the railways now because much



[Bhri Warlor]

of it is taken by private motor trans-
port. The cream of the revenues,
therefore, goes to the  private
pocket and it is only the most
uneconomic trafic or their own
traffic which comes to the railways.
Why should not the railways also take
some portion of this traffic? At pre-
gent the traffic is not coming to the
railways, because goods do not reach
in time, and it iy not gafer and the
railway facilities are not adequate.
1f these difficulties could be elimina-
ted, then the rallways would get
more traffic.

In regard to railway quarters, I
would not dwell upon it very much
now. But it is a well known fact that
there has not been much progress. I
wish to know whether Government
have advanced even a bit in this

respect, or whether it is still 80 or
83 per cent.
Dr. Ram Sdbhag Siagh: 1t has

gone up to over 38 per cent.

Shrli Warlor: It is only a little less
than 38 per cent. In this country,
these are the only few things which
the employees can get, namely some
shelter somewhere and some bit of
food. These two ure their minimum
needs, Here in Delhi there s Rail
Bhavan, Nirman Bhavan and g0 many
other Bhavans are also coming wup.
But there is not any Bhavan for the
poor employees.

8hri Priya Gupta (Katihar): There
is not & single Minister or an Officer
of the Railways without a quarter.
Every one of them has got quarters
or Saloon o~ transit camp tcnement
to live in.

Shri Warlor: No, 1 shall come to
dining car employres. I have come
across g recent circular of the Rall-
way Board. It seems that the res-
ponsibility for all the faults and for
all the breakages and for all conse-
quent losres is put on the shoulders
of the catering staff. What ia the

Manager therefor? To make up the
accounts and get whatever he has in
balance?  The Managers must be
put to some respomsibility. Not only
that. This catering staff is treated
in the worst possible way. Because
the passengers must be gerved
with some food before they reach
their destination—they arg also wor=
ried tp reach their destination In
time—the catering staff is running
here and there. The food is also not
according to the perscribed standard
Whatever is doled out by the manage-
ment is served and the people get so
angry that these people are treated
in a sub-human way. 1 have also
noted that gome complaints have been
sent even by MPs. -They don't realise
that these people are rendering ger-
viee in running traing and not in the
de lure hotels. These people are mif-
ering all these things, Finally, when
they receive the pay-packet, they fina
that all the fines for the breakages
and loss are deducted from their
salary and they don't get even half
of their salary. Supposing &  small
stainlesy steel vessel is losi—some
gentlemanly passenger might have
put it unknowingly inside his box—
then the bearer is to foot the bill

Bhri Krishuapal Singh (Jalesar):
Is there any time-limit, Sir?

® Mr. Cbatrman: Time is allotted to
the parties.

Bhri Warlor: I am not taking more
than the limit. According to the re-
cent circular, these people are to be
penalised for all the losses. In addi-
tion to their physical suffering of serv-
ing in the running trains, they are
also to suffer financially, The Minis-
ter of State, Dr. Ram Subhag Singh,
must look into these things parti-
cularly and do something. This is
more a human problem. 1 have seen
that one casual bearer, who was re-
cruited from the platform of Madras,
who did not know how to
board the running train or how to
get out of the running train, fell
down and died by catching hold of
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the handle. What is a casual worker
getting? Rs. 1.25 per day, Should
1t be so low? Is not the lLife of people
valuable in this country even now?
‘There are riff-raff on the platform and
when there is shortage of hand any-
body is recruited. Why should there
be so much absenteeism in the ranks
of regular service people? That is an
indication to show that all iz not well
there. Before the passengers they
look very humble and they may pose
that everything is all right. Inside
they feel that they are not given
justice, That is why I want to bring
to your pointed attention these things.

Now, there are a few lines which
are of urgent necemity like Cape
«Camorin-Tirunelveli line and I hops
my friend from Tirunelveli will sup-
port me, But there is one thing to
be noted. Whatever line we may get
in Kerala, 75 per cent advantage i
for Madras State.

in regard to the allowances of the
rworkers, there are certain anomalous:
‘positions today. The workers in Ola-
wakkot sitting on the eastern side of
the Railway line do not get a parti-
«ular allowance which the people mit-
‘ting on the western side get.

Dr. Ram Babhag Siagh; They will
:get now,

Shri Warler: Thank you, BSir.
Bo that iy decided.

About the general pay scales efc.
1 am not dealing with it as my hon.
“friend, Shri Priya Gupta, is awaiting
his opportunity to speak

Then there is the need to construct
a coasta]l line in the Ernakulam-
Kayamkulam-Alleppey belt. It i5 very
important, Alleppey is one of the
finest towns which tourists used to
call the Venice of the south. It once
employed 25,000—30,000 coir workers.
It is g completely dead city today.
How many Gujarati business people
have packed off? Because therg is no
business, Such a commercially im-
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portant cily between two cansgls, a
beautiful place, is now like a desert
No railway, nc worthwhile system of
communication. The old canoey can-
not carry all these good. to Cochin
port,

‘Then about the opening of the
Kumli line. We export so much of
tea from BO0O ft. so, much wf rubber
from 5,000 feet and 30 much of car-
damum from 6,000 feet high. Even
then you cannot glve us even a small
railway to hau] all these goods
to Cochin port. What i3 this?

Mr. Chalrman: One minute more.

Shri Wartor: 1 do not want any
more minute. I hope the Railway
Ministry will wake up to its respon-
sibility, not only to the giants that
are doming up in certain fortunate
parts of this unhappy country....

An ben. Member: Bihar and UP.

Shri Warlor: I do not name any—
but also to the unfortunate state of
affairg of a State in the extreme
south neglected not baly by the pre-
sent but the past masters also, criml-
nally peglected. I hope the Ministry
will give us if not our due gshare at
least & small share for the develop-
ment of the potential of the Btate of
Kerala.

8hri V. B Gandhi (Bombay Cen-
tral South): Mr. Chairman, while
supporting these Demzndy for Grants,
I would like to say a few ‘words
about the measuresx of industrial
safety obtaining in our railway work-
shops. In o‘her wards, I would like
to say a few words out wha! we are
doing in the railway workshops in the
matter of sccident prevention setivi-
ties and also the messurey we are
taking to arouse gafely-conscic usness
among the railway staff,

1 know quite a lot of good work s
being done, very valuable work 8
being done, among the staff oa the
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[Shri V. B. Gandhi]

open lines. But I would like to draw
pointed attention to what is actually
being done among the staff of ur
rallway workshops,

15.55 hrs.
[Mr. DeruTY-SpPEAKIR in the Chair.]

D.G. and

The railways have a large respon-
sibility in the sphers of provsion of
industrial safety, They are one of
the biggest employers of industrial
labour. They have a vast net work
of workshops, I think over 200 of
them, and employ a large working
population of almuvat half 3 million.

As we know, in thiz country, gene-
rally the rate of accidents is on the
increase. That iz only to be expected
because the machines that the worker
has to use are getting more complica-
ted and miore sophisticated demanding
greater intelligence and activity onthe
part of the worker in thair use. In
1962, the rate of accidents was 42.40
per thousand workers. This compares
with the rate of accidents of 20 per
thousand workers in prewar dayn
‘That is a clear indication of how
things are going in terms of indus-
trial accidents. But what 1 am in-
formed is that the rate of accidents
in railway workshops is almost dou-
ble the all-Indiag average of I do not
wvouchsafe for my figures; T hope they
are correct. I hope at least they are
not very far wrong.

In an gpecident, the worker is the
first victim, If he suffers injury or loss
of limb; or if he loses his life, his
tamily is the next sufferer. The em-
ployer ton suffers considerably; he
suffers in loss of productivity and
working time. Multiplication of these
accidenly bringy no good to anybody.
In fact, they mean a contiderable loss
of productivity to the country. The
Toss is, of course shared on  both
gides. the employers and the emp-
loyees, since production iy a joint
venture,
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Now  actually in the railway
workshops, the arrangements are

somewhat like this. The ovfficer dire-
ctly responsible for safety is the
works manager who exerciseg auth-
ority on the shop floor through the
supervising staff. In some cases, there
may be a separate safety department,
but generally these safety department
officery function in an advisory capae
city or their functioning is of an ad-
visory nature. In a railway with »
number of workshops, the ief Me-
chanieal Engineer will be in charge
of these worksheps and the varlous
Chief Mechanica} Engineers. will be
responsible to the Member (Mechani-
cal), Railway Board, Accident pre-
vention work has to be progressively
planmed and persistently pursued. It
is not just accomplished without
effort. There are certain accepted
standards of safety work in  work-
shops. One hag to conduct safety
courses; one has to conduct surveym
in an organised manner and maintain
accident statistics, All this has to be
done; they all form part of the stan-
dard accident preventlon programme.
Now, Sir. ag you know, as science de-
velopes new sciences come up and
safety engineering has now become to
separate science. Judging the situation
as wo see it some of us from outside,
we do not know it from the inside of
these workshops, we feel gnd we
come to the conclusion that something
more than what js being done at pre-
sent has to be attempted, At present
the workshops are administcred on
the basis of ench individual workshop
as @ unit by itself. 1 hope I am right.
That does not help very much o
making it possible 1o have a proper
collection of statistics, proper clssifi-
cation of data and co-ordination of ac-
cident prevention mcasures. All this
has to be done and it has to be done
in the interest of greater produclivity
and safety of human lives and also the
progress of rallway workshops. Oma
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would come to the conclusion that it
might perhaps be bugun by having
some kind of a separate organisation,
a seporate department, some kind  of
department for industrial gafety, by
having an uficer who can co-ordinate
al] these acuvities connected with ac-
citlent prevention. I know  from our
experience in these mutters that the
Rallway Eoard hag 5 liberal gttitude,
g kind of a receptive attitude, 1 hope
the Railway bourd will consider this
suggestion rather serivusly. Before 1
close 1 have tg say this, I do not want
to give the impression that not enough
is being done by the ruilways. From
the literature supplics to us we can
see that quite a lot of excellent and
first-class work is being cone in the
matter of safety. For instance, in the
speech  of the Railway minister in
parg 28 on Page 23, we read a  very
good account of what ig being done;
it is of very advanced quality and
sophisticated nature. That sort of
thing should be appreciated by this
House. For instance the Railway
fminister says:

“A psycho-technical cell ig now
functioning in the Safety Direct-
vrate of the Railway Board for
studying the personality characte-
ristics that tend to make some
employees accident prone. Points-
men, cabinmen, drivers and mo-
tormen are the categories so far
covered in the studies.”

That is exactly the point. Much is
being done. That s the impression we
gel. Much is done in respect of the
open line staff gnd that should also be
taken up now in respect of the staff
in the railway workshops.

ot wo e Wy : IITEIw WETTT,
tow AT ¥ w A frate
65-66 4T 66~67 ¥ I ¥ 1
uvft ¥t 39 fral & qz 0 s fordy
ft T mfeai TR ff T AR O K
& 7 ¥ ag wgm fe it 7w gaTT agt
91 T e ward w3 koo
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Mr. Deputy-Speaker; Hon. Members

may now move the cut motions to the
Demands for Granty in respect of
Railway Budget for 1968-67, Subjects
to thoir being otherwise admissible,

Bhrl Wardor: 1 beg to move:

“That the demand under the
bead TRailway Board' by reduced
by Rs. 100.7
[Need for giving promotion to the
commercial clerks working in
Howrah strictly on the bass of
semiority (20)).
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“That the demang under the
head Railway Board' by reduced
by Rs. 100."

[Need for making all the local traine
in Howrah-Bandel and Howrghe
Tarakerwar sections three unit
coaches instead of two (21)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100"

[Nerd for the introduction of another
four up and down trains in Howrah-
Burdwan chord line (22)).

“That the demand under the
head ‘Railway Doard’ be reduced
by Rs. 100."

[Need for the arrangement of water-
ing of station platforms in the
Howrah-Burdwan section (23)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for introducing thre; more up
and down traing in Howrah-Tara-
keghwar gection (24)].

“That the demand under the
head ‘Raiway Board' be reduced
by Rs. 100"

[Need for the construction of foot
over-bridge in the nurthern side of

Haripal and Serampore stations
25)].
*“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100”

[Need for miving weekly rest ar per
Adjudicator’s Award to the Train
Examinery of Mughal Sarui C. & W,
shed (20)].

“That the demand under the
head Railway Board' be reduced
by Rs. 100."

[Need for maintaining seniority st
of the Train Exeminers of grade C
and above in Farterm Rallway
).



ARSI D.G. and

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for rationalising the procedure
fur giving training to Train Eza-
miners (28)].

“That the demand under the
head ‘Railway Board' be reduced
by Hs. 100"

[Need for payment of full wages to
the employees of Lilooah Workshop
for the lock-out period (29)].

“That the demand under the
head ‘Railway Board' be reduced
by Hs. 100."

[Need to absorb in the permanent job
the electrification project employees
after the completion of the projects
in different zones (30)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100"

[Need for sanctioning more cabin
men for the cabins on both sides of
Rishra Station on Easterm Railway
(31 ].

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100."

[Discrimination in regard to the entry
grade pay scaler of direct recruit
train examinery and departmentally

ted iners (32].

*“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100"

¥ e

[Discriminatory treatment in declar-
ing 80 per cent of the posty from
entry grade to next hipher grade as
reserved for the train eraminers
recruited directly and only 20 per
cent for the train examiners promoi-
ed departmentally (33)].

*“That the demand under the
head ‘Railway Board' be reduced
by Ra. 100~
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[Question of declaring the non-szelec-
tion grade of Rs. 205—280 for train
examiners as selection grade (34)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100"

[Need for distribution of higher grade
posts for Train Exraminers (35)].
“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100"

[Chaotic condition prevailing in the

C. & W. repairing departments
(36)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for giving night duty allow-
ances to all the train examiners
(3Nl

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100."

[Denial of opportunities of promotion
to the Train Ezaminers of grade
Rs. 250—280 against the increased
number of posty created (38)].

*“That the demand under the
head "Rallway Board' be reduced
by Rs. 100."

[Denial of opportunities of promotion
to the train examiners of Adra unit
to the grade of R 250—380 and
above (39)].

“That the demand under the
head Railway Board' be reduced
by Rs. 100"

[Denial of promotiom to the artlsan
staff qualifled for absorption as train
eraminers grade ‘D’ in [Eastern,
South Eastern and Central Railways
(40)1.

“That the demand under the
head Railway Board' be reduced
by Rs. 100."
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[Non-payment of Night Duty Allow-
ance to the Train Eraminers of
Mughal Szrai C. & W. Depot in
Eastern Roilway 41)).

“That the demand under the
head Rai'way Board' by reduced
by Rs. 100"

[Need to confirm the Trawn Examincrs
officiating in grade ‘'C’ and grade ‘D"
posts (42)].

Shri Krishnapal Singh (Jalesar): 1
beg to move:

“*That the demand under the
head 'Railway Board' be reduced
by Rs. 100.”

[Need for ertension of Barhan-Etah
Line (#4)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100."

[Need for stoppage of Express Trains
at Bhadan, Northern Railway (43)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100"

{Need for improvement im calering
between Barauni and Tinsukhia
(48)].

Shri P. E. Deo: T beg to move:

““That the demand under the
head ‘Railway Board' be reduced
by Rs. 100."

[Neced for providing winter uniforms
to the bearers of the Dining Cars,
whether temporary or permanent
cadre (85)].

“That the demand under the
head Railway Board®' be reduced
by Rs. 100.”

[Need for absorbing the staff on
temporary cadre in permanent codre
(86)].

“That the demand under the
head TRailway Board' be reduced
by Rs. 1007
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the Howrgh-
Waltair via

[Need for extending
Rourkela Express 1p
Tatilagarh (87)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for constructing g new hroad
gauge  railway ling conmnecting
Kesinga (South-Eastern  Railweay)
to Jeypore (D.BK. Rly.) (88)]).

*That the demang under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need for ertending the D.B.K, Rail-
way ling from Bailadila in Bastar
to Ramagundam or Chanda on
Wardha-Vijayawada  section  of
Central Railway (88)).

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100"

[Need for providing an over-bridge
near Kesinga (S.E. Rly.) (90)).

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100."

[Need for providing a platform to-
wardy the Town at Keringa Railway
Station and & foot over-bridge
1)1,

*That the demand under the
head Rallway Board' be reduced
by Rs 100"

[Need for having o ladies waiting
room at Kepnga, South-Eastern
Railway (92].

8hri Warlor: I becg to move:

*That the demand under the
head ‘Hallway Board' be reduced

by As. 100"

[Nead for improvement in the quality
and ity of diet supplied in the
Railway hospitals (93)).
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“That the demand under the
head ‘Rallway Board' be reduced
by Rs. 100"

[Nesd for looking into the complaints
and grievances of subordinate staff
of the Signal Branch of Olavakkot
(M) ].

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100."

[Need to convert the Delhi-Cochin
coach into @ Third Class sleeper
coach (95)].

“That the demand under the
head 'Railway Board' be reduced
by Rs. 100."

[Need to start an express train from
Bombay to Cochin (98)].

*“That the demand under the
head Rallway Board' be reduced
by Rs. 100"

[Need to expedite the construction of
more quarters for the railwaymen
(81,

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100"

[Need to discusy the grievances of the
dining car employess (08)].

“That the demand under the
head TRallway Board’ be reduced
by Rs. 100"

[Need for providing wmore delure
trains (99)].

“That the demany under the
bead "Miscellaneous Expenditure’
be reduced by Rs. 100."

[Need to provide adequate funds for
apesdy traffic survey for a new line
from Tirunelveli to Trivondrum via
Nagar Coil with a branch t; Cape
Camorin  (104)].

*“That the demang under the
head ‘'Ordinary Working Ex-
penses—Administration’

be reduc-
o by Ra, 100"
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[Need to revise the pay-scales and
increase the running allowamce of
guards (108)].

“That the demang under the
head ‘Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100"

[Need to give house rent allowance to
employees residing within 8 k.m,
area of Palghat town at Olavakkot
(108)].

“That the demang under the
head ‘Ordinary Working Ex-
penses—Administration’ be redu--
ed by Rs. 100.

[Need to revise the pay-scales and
service conditiong of class IV stoff
without any delay (107)].

“That the demanq under the
head ‘Construction of New Lines—
Capital and Depreciation Reserve
Fund' be reduced by Rs. 100."

[Need to start ney railway liner im
Keralg State (108)].

“That the demang under the
head ‘Construction of New Lines—
Capital and Depreciation Reserve
Fund' be reduced by Rs. 100"

[Need to construct a new coastal rail.
way ling connecting Ernakulam and
Kayamkulam in Keralg State
(109)].

“That the demang under the
head ‘Construction of New Lines—
Capital and Depreciation Reserve
Fund' be reduced by Rs. 100"

[Need to convert the Ernakulam-
Trivandrum line from Metre gauge
into Broad gauge (110)).

Bhri Priya Gupta: I beg to move:

“That the demang under the
head Railway Board® be reduced
to Re. 1"

[Need for sanction of Border Allow-
ance to employees of Northeast
Mﬂwmmwﬂm
troubley ond threats
(111)].
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“That the demand under the
head ‘Railway Board' be reduced
to Re. 1.7

[Need for granting three increments
to clasy III and class IV staff of
Northeast Frontier Railway at par
with gazetted officers (112)].

“That the demang under the
head Railway Board' be reduced
to Re. 1"

[Neei for payment of arrears of C.P.C.
acales of pay to casual labour relat-
ing to period prior to lst January,
1962 held up on ground of Limita-
tion Act (113)].

“That the demang under the
head ‘Railway Board' be reduced
to Re 1"

[Need to reinstate in rervice and pay
arrear salary beyond 3 years count-
ed from date of Supreme Court
Judgement in respect of those re-
moved under Rules. 148/149 of IRE
Code (114)).

“That the demang under the
head ‘Railway Board' be reduced
to Re. 1"

[Failure to give chance for option to
er—company staff while liberalizing
the leave rules on gcceptance of
recommendation of Second Pay
Commission (115)].

“That the demang under the
head ‘Railway Board' be reduced
to Re. 17

[Failure to [ive chance :o ntlml

ployees for opti

nchm as well as to othtr mpb-
yeeg fresh optiom for pension while
liberaliring pension rules (118)].

“That the demang under the
bead Railway Board' be reduced
to Re. 1.”

Northeast Frontier Rallway (lll’)]
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“That the d under the
head Railway Board’ be reduced
to Re. 1"

[Manning Personnel Branch by Ere-
outives from other Departments on
a tenure basiy resulting in want of
undform and regular implementation
of Rules (118)],

“That the demang under the
head ‘Rallway Board' be reduced
to Re. 1"

[Nead to revise the yardsticks and
increase sanctioned strength with
the increased workload (119)].

“That the demang under the
head ‘Rallway Board be reduced
to Re. 1"

[Indiscriminately retiring the staff
below B8 years of age when ths
superannuation age has been elevat-
od from B85 years to 58 years—thus
debarring many  employees the
retirement benefits, ax they do not
complete 30 yeurs at B5 years of age
(1200].

“That the demang under the
head ‘Rallway Board' be reduced
to Re. 1"

[Introduction of written examination
in class I Gazetted Cadre for all
promotion to Distt, or Administra-
tive ranky at par with other stafl
(121)].

“That the demang under the
head ‘Railway Board' be reduced
to Re. 1"

[Failure to declare licentiate medical
Assistant Swurgeons left ocut, ar class
In AMUOs (122))

“That the demang under the
head ‘Rallway Board’' be reduced
by Rs. 100.”

[Need to Implﬂum upgrading in
loco  shed,
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“That the demang under the
head ‘Rallway Board' be reduced
by Rs. 100"

[Need to introduce upgrading of all
oategories of staff (124)].

*“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to increase rates of incentive
bonus in workshops while imple-
menting outhorised scale of pay
angd to pay agrrears thereof retros-
pectively (125)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100.”

{Need to revise pay scaleg of Guards,
implement 33-1/3 per cent upgrad-
ing and revise rate of running
allowance (126)].

“That the demanq under the
head Railway Board' be reduced
by Rs. 100."

{Necessity of quick disposal of stock
lying in store depots (127)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100"

[Need to provide more amenities to
3rd clasy travelling public by intro-
duction of more 3rd class coaches
(128) ).

“That the demang under the
head ‘Rallway Board' be reduced
by Rs. 100."

{Need to reconstruct Katihar Stotion
building, connecting the Broad
Gauge Line upto the Meire Gauge
Katihar Station and comnecting
Barauni with Katihar by Broad
Gauge (129)].

“That the demang under the
head Railway Board' be reduced
by Re. 100"

r[Irregular application »f DIR. put-
ting employees under suspension on
flimsy grounds for unlimited periods
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and disposing the cases with minor
punishments (130)].

Shri M. Mubammad Ismall
jeri): 1 beg to move:

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100"

(Mun-

[Need to take up construction of a
railway over-bridge or subway near
Vaniyambadi Railway Station
(Southern Railway) (139)].

“That the demang under the
head Railway Board' be reduced
by Rs. 100."

[Need to modernise the Railway Sta-
tion of Ambur (Southern Railway)
(140)].

“That the demang under the
head 'Railway Board' be reduced
by Rs. 100."

[Need to take up comstruction of a
railway line to place Pernambut, on
the railway map connecting this
town with Mailpatti, Gudiyattam
and Ambur (Southern Railway)
(141)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to erpedite payment; of com-
pensation claimg to persons involu-
¢d in accident at Valathoor, South-
ern Railway (142)].

“That the demang under the
head ‘Railway Board' be reduced
by Re. 100."

[Neglect of Kerala and Madras in
Railway development works (143)].

“That the demang under the
head ‘Railwey Board' be reduced
by Ra. 100.

[Need to take wp the comstruction of
a new ling from Melathur to Ferok
(144) ).

“That the demang under the
head Board’ be reduced
by Re. 1007
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[Need to convert the Ilamburam-
Villupuram line into a double line
(145)].
“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100"

[Need for a Railway overbridge ot

Tirur  (Southerm  Railway—West
Coast) (148)].
“That the demang under the

head Railway Board' be reduced
by Rs. 100"

[Need for comstructing a new broad
gauge line between the Nilambur—
Shoranur (147)].

“That the demang under the
head Railway Board' be reduced
by Rs. 100.”

|Need for a covered platform at the
Chromepet Station (Madras subur-
ban electrified line) (148)].

“That the demang under the
head 'Railway Board' be reduced
by Rs. 100.”

[Need to improve the small approach
road to the Chromepet Station
(149) ).

“That the demang under the
head Railway Board' be reduced
by Rs. 100.”

[Need to provide adequate office
accommodation at Chromepet Sto-
tim, Madras, Southern Railway
(150) ].

Shrj Warlor: I beg to move:

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100."

[Discriminatory treatment in granting
o higher entry grade pay scale of
Rs. 205280 only for the directly
recruited Train Eraminers end
denial of the same to the deport-
mentally promated Train Eraminers
(152)].

“That the demang under the
head ‘Railway Board’' be reduced
by Rs. 100.”
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[Discriminatory treatment for declar-
ing 80 per cent of the next higher
grade post of Troin Examiners
grade ‘D’ for directly recruited pur-
gons and allowing only 20 per cent
for departmentally promoted Train
Examiners (153)).

“That the demang under the
head Railway Board' be reduced
by Rs. 100."

[Need for declaring mnon-selection
grade of Rs, 205—280 for Train
Examiners as selection grade for
departmentally promoted  Train
Examiners (154)).

“That the demang under the
head ‘Railway Board' be reduced

by Rs. 100"

[Failure to implement a uniform
yardstick of worth of the charges
for Train Examiners, Head Train
Examiners, C. & W, Inspectory und
Carriage Foremen on Indian Rall-
ways as demanded by All India
Train Erxaminers Welfare Commit-
tee in ity 13th Annual Conference
(155)].

“That the demang under the
head '‘Railway Board' be reduced

by Re. 100"

[Chaatic conditions prevailing in all
the carriage and wagon repairing
depots to repair coaches and wagong
in sick lines and on trains in absence
of any un:form yardstick of man-
hours, materials and requisite tools
(138)].

*That the demang under the
head ‘Railway Board' be reduced
by Re 100"

[Failure ta give night duty allowance
tg all the Train Exraminers in Indian
Railwaye without any discriming-
tion (157)].

“That the demangq under the
head Railway Board' be reduced
by Re 100."

[Denial of opportunities of promotion
to the Train Eraminers of grade
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Rs. 250—380 against the increased
number of posty created as per
adjustment of the distribution of
posts from 7.5 per cent to 8 per cent
as per New Deal (158)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100."

[ Disproportionate distribution  of
selection posts in South Eastern
Ruilway and consequent denmial of
promotion to Train Examinerg of

Adra Division of gradse Rs, 250—380
(158)].

“That the demang under the
head ‘Rallway Board' be reduced
by Rs. 100."

[Denial of promotion to the artisan
staff of C.& W, Department in
Eastern, South-Eastern and Central
Railwayy who have quablified them—
selver after pcuing m:mw Ere-

ination and giving tion to
direct recruits npormung such
artisans (160)].

“That the demang under the
head Rallway Board' be reduced
by Rs. 100.”

[Failure to pay arrears of might duty
allowance to the Train Examiners
of Mughal Sarai in Eastern Railway
(161)].

“That the demang under the
head Railway Board" be reduced
by Rs. 100"

[Denial of weekly rest ay per Adjudi-
cator's Award to the Train Exa-
miners of Mughal Sarai Carriage &
Wagon Depot of Easterm Railway
(162)].

“That the demang under the
head ‘Railway Board" be reduced
by Rs. 100"

[Need to maintain seniority list of
Train Examiners of Grade Rs. 203—
280 ang above Eastern Railway
(163)].

“That the demang under the
head ‘Railway Board" be reduced
by Rs 100"
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[Need to implement uniformity in the
procedure of training of Train Exao-
miners at different Technical Insti-
tutiong in Indion Railways (164)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100."

[Need for providing the Train Exs-
miners melsing arrangements at
Jamaipur, Bhusaval und Alumba.u
C.&W, Training Ins
(185)].

Shri Priya Gupta 1 beg to move:

“That the demang under the
head Railway Board' be reduced
by Ra. 100.”

[Need to supply to all staff summer
ond winter uniformas o well as
lement recent ne of uni-
j'm'm acales (160)].

“That the demang under the
head ‘Railway Board" be reduced
by Rs. 100"

[Need to take over Bangaigaon, Mari-
ani, Katihar angd other schools by
Railway Administration (167)].

“That the demany under the
head Railway Board' be reduced
by Rs. 100"

[Need to revise running allowance
rates and T. A, rates im the context
of spiralling rise in the cost of
living (168)).

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100."

[Need to increase number of teachers
and accommodation of Railway Pri-
mary Schools to cope with increas-
ed number of children (169)].

*“That the demang under the
head ‘Rallway Board' be reduced
by Rs. 100."

[Need to improve amenitie; of travel-
ling public of Manihari, Sonalll,
Barsoi, Sudhani by introducing more
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traing and providing foot over-
bridges, lodier waiting rooms
(170)1.

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100"

[Need for conversion of workcharged
posts in gignal workshop in North
Eastern  Railvay and  Northeast
Frontier Raoilway into regular cadre
(171

“That thg demand wunder the
head Railway Board' be reduced
by Rs. 100."

{Need to allot higher scales of pay
to artisan staff employed on sewer-
age plants in Engineering and
Electrical Departments (172)).

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100."

ENeed to allot higher acale of pay
and classification ag running raff
to courriers of General Manager
andi  District/Divisional Ofices
1m).

“That the demand under the
head Railway Board' be reduced
by Rs. 100.”

INeed to confirm all Class Il and
clazg IV employees to the posty held
by them for 3 years (174)].

“That the demand under the
head Raitway Board’ be reduced
by Rse. 100."

{Need to prescride planned ways to
Al up vacanciey in diese] shedy and
running of diesel and electric loco-
motives from steam locomotive sride
(173)].

“That the demand under the
head Railway Board' be reduced
by Rs. 100.7

{Need to allot higher scales to Gang-
man, Station Masters, A.SM. TXR's
according to the recommendation of
Accident Committee's Report
{176) 1.
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“That the demand under the
head ‘Railway Board' be reduced
by Re. 100

[Need to implement rucommendations
of Marine Committee’s Report im
respect of scales of pay, allowances,
uniforms, etc. and to publish the
report (177)].

“That the demand under the
head 'Railway Board' be reduced
by Rs. 100"

[Need to extend might duty gllowance
to all clasg IIT and clags IV emplo-
vees who work in night {rrespective
of classification ay continuows, in-
termittent ete. (178)].

“That the demand wunder the
bhead Railway Board' be reduced
by Rs. 100.”

[Need to stop the practice of utilizing
BTM's in regular shifts and against
regular working cadre and conver-
tion of such posts into regular
skilled cadre (179)].

“That the demand under the
head TRailway Board' be reduced
by Rs. 100.”

[Need to introduce pass book system
for maintenance of Provident Fund
Accounts correctly (180)].

“That the demand under the
head Rallway Board' be reduced
by Rs. 100."

[Need to tmplement JAC gscaler to
Loeo omd Traffic Running staff
retrospectively and then give autho-
rised scales of pay (181)].

“That the demand under the
head ‘Rallway Board' be reduced
by Rs. 100."

[Need to elassify pump drivers, SPA's
as gkilled artisan workers (182)].

“That the demand under the
head ‘Rallway Board' be reduced
by Rs. 100"

[Need to give Switchman, cabin manm,
leverman and other yard staff re-
vised scale of pay (183)].
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Shri P, K, Deo: I beg to move:

“That the demang under the
head ‘Rallway Board' be reduced
by Rs. 100."

[Need to exteng the Bondomunda-
Barsuan Railway line to Talcher so
as to connect Rourkels with the
State Capital (184)].

“That the demand under the
head ‘Railway Board' be reduced
by n' lm_n

[Need to connect Paradip Port with
a railway line (188)].

Shri Kashi Ram Gupia:
move:

“That the demand under the
head Rallway Board' be reduced
by Rs. 100."

I beg to

[Need for constructing a new line
(broad gauge) between Alwar
(Rajasthan) and Mathura (UP)
(188)].

“That the demand under the
head Rallway Board' be reduced
by Rs. 100"

[Need to revite pay scales of Guards
and to upgrade and revise their
rates of running allowance (187)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100."

[Need to remove the disparity in pay
scales of directly recruited Train
Examincrs and those promoted
departmentally (188)].

Shrl Madhu Limaye: T beg to move:

“That the demand under the
hend ‘Rallway Board® be reduced
to Re. 1"

[Failure to formulate a 23-year-
phased programme of eonverting all
metre pruge railiay lines to hroad
gauge lines (189)].

“That the demand under the
head Rallway Board' be reduced
to Re. 1"
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[Failure to formulate a 25-year
phased programme to switch from
steam traction to electric and diesel
traction (190)].

“That the demand under the
head ‘Railway Board' be reduced
to Re. 1."

[Failure to undertake immediate con=
version of the metre gauge Miraj-
Kolhapur line to broad gauge a»
part of the programme of conver=
gion of the Miraj-Poona line to
broad pauge and to extend further
the programme to Marmagoa
(181) 1.

“That the demand under the
head Railway Board’' be reduced
to Re. 1"

[Failure to undertake survey of the
‘Sultanganj Deoghar broad gauge
line in Bihar (192)].

“That the demand under the
head Rallway Board' bs reduced
to Re. 1.

[Failure to accord top priority to
work of conversion to broad gauge
of the important Barauni-Gauhatd
line from defence standpoint
(193 ].

“That the demand under the
head ‘Railway Board' be reduced
to Re. 1.”

[Failure to scientifically evaluate all
iobs in Railway Workshops (104)].

“That the demand under the
head ‘Raiiway Board' be reduced
1o Re. 1"

[Failure to appoint to a separate Wage
Board jor Railways (185)].

“That the demand under the
head 'Rai'way Board' be reduced
to Re. 1"

(Failure to reintroduce chcap graim
shops for Railway workers (196)1.

“That the demand under the
bead ‘Railway Board' be reduced
to Re. 1"
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[Failure to remove the ban on the
Railway employees (other than

policy-making officer cadres) be-
coming membérs of political parties
(197 ].

“That the demand under the
bead ‘Railway Board' be reduced
to Re. 1."

[Failure to provide gdditional punch-
ing machines in Railway workshop
or extend the time for the punching
operation (198)].

“That the demand under the
head ‘Rai’way Board' be reduced
to Re. 1.

[Failure to withdraw air-conditioned
passes given to Labour leaders
which iz having a negative ¢ffect on
the development of healthy trade
unionism  amongst  Railwaymen
(189)].

“That the demand under the
head ‘Rai.way Board' be reduced
to Re. 1."

{Failure to hold zone-wire referen-
dum to determine the represeniative
character of rival uniong; on Rail.
ways (200} ],

“That the demand under the
head ‘Raiiway Board' be reduced
by Rs. 100"

[Failure to construct a platform at
Purab Sarai Station in  Monghyr
District on Eastern Railway (212)].

“That thg demand under the
hesd ‘Raliway Board' be reduced
by Rs. 100"

[Failure to provide Il class waiting
halls with all amenities at Purab
Sarai and Monghyr Stations, Eastern
Railway (213)].

“That the demand wunder the

head ‘Rai'way Board' be reduced
by Rs. 100."

[Failure to provide adequate sheds
and sheltéry at Jhajha and Kl
, Eastern Railway (214)].
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“That the demand under the
head 'Rai way Board' be reduced
by Rs. 100."

[Failure to introduce an additional

train on the Sahibganj Kiul loop
line, Eastern Railway (215)), i
“That the demand under the

head 'Rai’'way Board' be reduced
by Rs. 100.”

[Failure to extend the Howrah-
Barauni Fast Passenger upto Samas-
tipur, Eastern Railway (216)].

“That the demand under I.'IIO.'
heag ‘Rai ' way Board' ba reduced
by Rs. 100"

[Failure to provide a stop at Telwa
Bazar, near Simultaliq, Fastern
Railway (217)].

“That the demand under the
head Ral’'way Board' be reduced
by Rs. 100"

1
[Failure to extend the Gcw-xlll
shuttle upto Jamalpur, * Eaiters
Railway (218)).

“That the demand under the
head ‘Rai’'way Board' be reduced
by Rs. 100"

[Fallure to extend the run of the
Howrah-Bhagalpur Slasper coach
right up to Danapur on 327 UP,
Eastern Raoilway (219)].

“That the demand under the
bepd ‘Rai way Board' bg reduced
by Rs. 100"

[Failure to adjust Sahibganj Lloop
timings to enable passengers to
catch To>fan Expresy UP, Easterm
Railway (220)].

*“That the demand under the
head ‘Rai'way Board' be redund
by Rs. 100"

[Failure to provide additiona] traing
on the Kiul Jomalpur Section, East-
em Railway and adequate stops [or
the intermediate stations which can-
not be reached by mesme of bus
transport (221)]. -
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Shri Warlor: 1 beg to move:

“That the demang under the
head Rallway Board' be reduced
by Rs. 100

[Failure to wmake permanent the
sasua!l and temporary workers in
the class IV category (238)].

“That the demang under the
bead ‘Railway Board' be reduced
by Rs. 100"

[Need to give same pay scale when an
employee gets partially dizabled and
he is offered an alternative job
(237)).

“That ths demand under the
head ‘Rai'way Board' be reduced
by Rs. 100."

[Foilure to undertake the full control
of Howrah-Amta and Howrah-
Sheakhala Light R.wllwag (238) ).

“That thy demand under the
head 'Railway Board' be reduced
by Rs. 100.”

{Poliure to reduce thy fare of season
ticket in Howrah-Burdwen Subwr-
ban gection (239)).

*That thy demand under the
heag 'Rai'way Board' be reduced
by Rs. 100"

[Need to have overbridpe, conmecting
Kasba and Ballygunje and Tiljala
end Bondel Road mear Ballygunje in
the Sealdgh Division of Easterm
Railway (240)].

*That thy demand wunder the
head ‘Rai'way Board" be reduced
by Ra 180"

[Failure to construct a foot overbridpe
connecting two platforms at the
southern end of the Dhakuria
Bation in Sealdah Division of East-
em Railway (341)].

*That thy demand under the
beag Tal'way Board' be reduced
by Rs. 100"

MARCH 21, 1968

D.S.G. (Raflwayr) 6872

[Need for settling up a flag station
ot the midpoint belween Garia and
Jadavpur Stations near Haltu areg
in Sealdah Division of Eastern Rail-
way (242)].

*"That the demang under the
head Rai'way Board' be reduced
by Rs. 100."

[Need for better amenities for vas-
sengers in Ultadanga, Dhakuria,
Jadavpur ang Kalighat Stations of
Sealdah Division of Eastern Rail-
way (243)].

“That the demang under the
head 'Ral'way Board' be reduced
by Rs. 100"

[Need for absorption of staff emplo-
yed wnder Railway Electrification
in permanent categories (244)].

“That the demang under the
heaq ‘Rai'way Board' be reduced
by Rs. 100."

[Need to ret up ¢ Wage Board for the
Roilway employees (245)).

“That the demang urder the
heag ‘Rai'way Board" be reduced
by Rs. 100"

(Failure to provide sufficient mumber
of local passenger traing for Howrah
and Sealdoh Divirions of Eastern
Nailway (246)].

“That the demang under the
heag ‘Ordinary working ex-
pnses—"Administration’ be reduced
reduced by Rs. 100.”

[Eviction of persons staying in Pam-

chanantala Burtee near Ballygunje

Station and in Railway colony near

Tollygunje bridge amd Dhakuria

Station of Sealdah Division of East-
e Railway (247)].

"That the demany under the
head ‘Ordinary working cx-
penses—Administration be reduc-
ed by Rs 100~
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[Introduction of electronic machines
in Railways (248)].

“That the demand under the
bhead ‘Ordinary working ox-
penses—Repairs and Mainlesance'
be reduced by Rs. 100"

[Need to wmodernise Ultadanga,
Dhakuria, Jadavpur and Garia
Stations of Sealdah Division of
Eastern Railway (249)).

*“That the demand under the
head ‘Ordinary working rx-
pensrs—Repairs and Maintenance’

be reduced by Rs. 100."

[(Need to modernise Sealdah Station
of Eastern Railway (250)).

*That the demand under the
head ‘Ordinary working cx-
penses—Repair; and Maintenance'
be reduced by Rs. 100"

(Non-provision of ghat section engings
on the Western Railway (251)].

“That the demand under the
head ‘Ordinary working ex-
penses—Repairs and Maintenance'
be reduced by Rs. 100"

{Track re-laying om the broad gauge
and metre gauge (252)].

“That the demand under the
heag ‘Ordinary working ex-
penses—Operating Staff be reduc-
ed by Rs 100"

[Need to pive winter uniform to the
Dining Car staff (253)).

Shri Madha Limaye: I beg to move:

“That the demand under the
heag ‘Rai'way Board' be reduced
by Rs. 100"

{Failure to investigate the death of
the ron of a worker at Kivl &1 a
rerult of the carelessmess of the
Railway doctor (283)).

*That the demand under the
heag Rai'way Bosrd' be reduced
by Re 100
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Workers

[Failure to encourage the
Railway

Co-gperative Union of
porters at Kiul (264)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100"

|Failure to remove the inconvenience
caused to passengers by the smoke
emitted by the engines whil, sta-
tioned under the bridge at Jhajha
Station (265)).

“That the demand under the

head ‘Railway Board' be reduced
b’r Rs. 100."

[Failure to stop Down Express traim
at Simultala in order to check
ticketless travel and for the come
venience of pasgengery of 18 UP
Mithila Express (266)).

“That ths demand undear the
head ‘Rallway Board' be reduced
by Rs. 100.”

[Failure to repair properly the third
class waiting room at Simultais
(287)1.

*“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100."

[Failure tp give facililes to and re-
vise pay scales of attendants in class
I compartments (268)].

“That the demand under the
head ‘Rallway Board’ be reduced
by Rs. 100"

[Failure to take comcrete rteps (n
order to reduce the overcrowding in
local traing of Bombay and the
ac idents taking place ar a resull
thereof (269)).

Bhri Priva Gupta: [ beg to move:

“That the demand under the
head ‘Railway Board' be reduced
to Re. )"

[Failure to introduce coordinated In-
land Transport by bringing Rallway
Marine Service in its  fold for
augmenting tramsport facility for
Asmam (2T0) ).

“That thy demand under the
head Railway Board" be reduced
by Rs. 100"
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[Shri Priya Gupta]
[Need to construct broad gauge lines
connecting Jogigopa by bridge over

Brahmaputra with Dibrugarh by a
shorter route (271)].

“That the demand under the
head ‘Railway Board" be reduced
by Rs, 100.”

[Need to remove anomaly by allotting
Rs. 250 380 scale to all Assistant
Inspectors in Commercial, Trans-
portation, Engineering Depariments
at par with independent charpes
held by them (272)].

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to allot s;ale Rs. 335—425 ta
all claims Inspectors ag 7
ed by Second Central Pay Commis-
sion (273)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100"

[Neced to enquire into charges of cor-
ruption by the Railways Advertis-
ing Canvassers and Agents Asso-
ciation, Bombay against Western
Railway  Publicity Department
(274) 1.

“That the demang under the
head ‘Railway Board' be reduced
by Rs. 100.”

[Need to introduce an additional train
in Jubbelpur-Itarsi Section of Cen-
tral Railway to reach Itarsi by fore-
noon (275)1.

“That the demang under the
head ‘Railway Board' be reduced
by Rs, 100"

[Need to re introduce through trains
for passengers gnd perishable goods
between Katihar and Gauhati in

North  East Fromfier Railway
(276) ).
“That the demang under the

head ‘Railway Board' be rtduced
by Rs, 100."

[Need to allot higher gcales of pay to
commercial tracers to remove ano-
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maly of their juniors getting higher
pay (277)].

“That’ the demang under the
head ‘Rallway Board' be reduced
by Rs. 100"

[Need to stop mass transfers of com=
mercial staff and pay eclerks in
order to avoid hardshipy of accom—
modation, food and children’s edw—
cation (278)].

“That the demang under the
head ‘Railway Board' be reduced
by Rs, 100"

[Need to ensure regular supply of rice,
atta and other essential commodities
to railwaymen in Madhya Pradesh,

West Bengal, Bihar ang Assam
(279)].
“That the demang under the

head ‘Railway Board' be reduced
by Rs. 100."

[Need to sanction special comepnsa-
tory allowance to clerks in Loco
Sheds, Carriage, Power House and
IOW, BRI, PWI and Signal Offices
for performing 8 hours duty daily
and for foregoing of gazetted holie
days (280)].

8hri Kishen Pattnayak: I beg to

move:

“That the demang under the
head Railway Board" be reduced
by Rs, 100"

[Need to comnect Rourkela with Tal-
cher by rail (281)].

“That the demang under the
head 'Railway Board' be reduced
by Rs. 100"

[Need to extend Puri-Ta':her |lma
upto Sambalpur (282)}).

o w§ : IIeIY AERT, WA W
auiizdl quz wwE gu ¥ ow A
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“A study has already been made
by Dr, Nagaraj Rao of the Plan-
ing Commission. A list of indust=
ries suggested by him...... "
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o dar & ®gr ewd 250 fAfw
Sr( § | A AW A AT AN
AR ITaT @ AT gt WA AN
& qrawt FATAT q1L § 5 dez frary
¥ &Y, ¥ @ a7 ad grvg A7 fez-
FEEHRIF WA AT AR AT AL ]
qai % e &Y 3 39 9 3@ A &
wa wt & fedt wfzardt &1 37 3
KR AT F, AT AZ ZAAT AL ATT Y
AT §—aF WL W9 XA 9T 5w
T § WR o & fedr 71 qTAY
I §, A 7 WY AL arg ATy IACA
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&, wiife o awwen § s WA w99
1w F Ay

weg w3w O wifzandt &= 8,
ugt 56 wra wrfaamEr @Y & 1 W
%9 ofer w1 #3a9 @ fean s,
a1 F1 O W wrATAw a0
€9 &3 a1 o @t # Faeandy &, afew
xAx A T IW T S 767 TG &
W g FEAT WIwIRA & §WIA
@A g | R T WA § FAT AT
Wewia § W W ¥ ¢OR @
wE R § | T qredl & wiafo aa
¥ &, ¥7 & e qF-afie Wi g
<faw & G § A FTeE g A

w2t IF WH-ATEE FAIF W
@t §, g1 aof ¥aw 7% wad §,
&Y g AT F 719 F § 1 0@F wamaw
a3t AR #1199 W16 w479 g
& 1 wfag ¥ g § s gret-oara-
HTIAICATTAT-UTIqgr ok
WA £ T FF F w7 7 77 qmH
W 3T T5 7 & s O ana
IIHA BT AT ISET AT 4T | wEAT
T T wreA fode ot {fe & aga
sy §

&1 g § Fs grl WY g et @
o fesd Wk o1 R & | O £F AT WA
t fs 2w & wies tw-miyat gt
enfou, @t FoRTT ¥ 91 ¥ 7 ovar §
fw gart are O 2wt § 1 TR
ag & i W gy AT wraewaaT &
fq wafe qraw 4t § , a1 fex e
w1 AT XGT WAT AT T § 1 A@H AW
dedia # 9w §, qfrat fesd 4
et & w8 ¢, @@ faq vam @
WA T T WU QTAHATHT BT ST
AT NAAE § |
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RO s ¥4 o
AT AT § 1% gTaife X o 2w
q< ferar @Y & : “sE A, e
T AT At 9T g @ Ag g W ar
Wi QT graT § 1 g UF 2 9T qT
3% & a1 wwird famgt g 1 x@ At
¥ AT wY & e Tfr $i9eTw goy
ta wfawifa & &, qafag au= goid
arag g

a7 w AT I 97 ¥ @ A
arg 4% F¢ faur o @, SfEw 7 T
T gidr g 1 & w1 g v & ey
gug I9 A9 F AT F 7T T 9T
FaFT oAAfEE U oAt qgRy &
qrg W, AIfF ITw o1 w7 5 qF
¥ATH & AT A g T A e f
ot § 1 @A wTAw e § fE wiw &
EqT T @71 AT Faeg faar gar oY
faar sman § 1 et of oo 7 T @
fs a7 w1 w1 wmar w9 § W
TEY TR FATHT B A T 6
@

oft fare wrevaw (af) g A
gy

To T AN o : vt ?

die: @ T eRm ey
wa e & gt § | 3 W feF s
8, erife 9w & T a9 T THL 4y
o< fed g & 1 @ & 9 efor g
8, @ ¥ I17 Y wnfady W) ot g
g € & 1 0T QW N FRaTad 9
WH @ § IS0 § 6 O & I
oF ¥ wiiweaT wd g1 §, g7 foway
freram § 1 @ ¥ AR 3§ OF qUAT AT
gy § | OF wE ot & gw any ¥ fag
T% AT T gun o | ag ST I@
Q% ¥ qF § 99 6T 9T AT WK
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qry W F9 F O JAT 47 | 7 W I
¥3 7 79 AHH IG-ATH A F AT
O FHITET @ | AT F 99 (TR
& 77 o 9T WX g & Sar g, e We
W ot F dfag | gawT of o 83
g f& A W faiRT a9 T
T g7 TR 7 T W IaF v 0
QF ¥ g9 A "o T @AY Tmen Ay
o wT ¥ ST Y dar e ogw St
wnfadt sarer g gy vk 3, 4 v
oF W §aIeT Tar WK F.7 w3,
v $§ WA o | dfFTgw ag e
qTa W g9 7y AT FAqT, T 9T {4-
¥ Fran W 9T AT ¢ 3T fHARET
#aT W 7 OF JTFT H 19 a1 qrAy
wre fagm omar | 9w ¥ W A F WK
cEIT @, drag 39 [ S Y@
QT ZY T |

ot g defor frurddz § oF
gxiveT g1 & IW 9 oF §EA
QI d ft 8 ™ 6K
getaet g1aT @ 1 1w 99 qan fgear
fimen §, @ o 9 qerme & 69
)t =Y s A frert § 1 qgw 97
® gy faerdlt oY, afe7 @9 d=fm
€M & 1% 37 ®t @a 17 fiaedt 10

qi W & feaf 7 iy & a2
dgnaram & farer | § f
wafrd =t fassdt & & wemar
qzar & | Tho Glo TA7 & arx A Ew
Y S FATT T ATAT § FT GNTq
wra gt 8, afeT g 3w & froaw
Gz A, 93 TIA A AW @ fag
fazvr & & wrrraway aen gfers @
g 19 ot R § s AN 5
wilgraria? s9e & feiq &
q§ ¥ 39 | g R T WE g
frafed & & wraEt @27 9 qrar
&) TN N AT o= ghET &
AT WIG W WX 3@ T 3, qT q2 &
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WIS B gRET & g T W &
i

g7 v e aw=f & ) @O
rmig foed? Wt &, Sawt sl
®TC B: a9 FreT § s awdr , frawr
Tug ¥ frdt &1 @ & fasar 30
W @t # am aga faow et ag
WET FT § 6 BT 67 ag FfeET AR
=d wfrwfot & fret gar § 0 R
foar, oft g#0 T ®FIT, AgA AL H
fimran #rgf &, ¥feT gora s
¢ 5 %@ g9 A fawred s ®
I F ofr @ § 0 ot s A ag
qam fear § e ag aefn w1 wark
HIUR # weAr gy | i gw "
ag i faedt ¥ @ g, o ah
w1 FATE ATEgT F Fmk sy Sfgg o

Tt § e =18 9w 9w, -
®: q1 Q% g g §, e gEw
ZawT AE fiear smar § ) R W
0T WL ©: AT ¥ g g Y | W
FE® AR A T W 8, e T
TGl & AT A fear amar g
7 fgraa 1 § s z-zmax WRqY
T fesi & af & fag szt o
¢ 7 fegmafor WX wrar-odt it
§ o woy Bafew w o frr oy
£ | T a1t )1 T & fore ag wrave
¢ s = S1—% wra 4 framq adt
g W@ §—310H F@ @ A1y

s &9 & T w T wWIw
o i <& amar &, fowa awg ¥ I
war i faear & 1 97 B T ww
% Taam wifgy

Rar v o aifeae & =0 4, fe
g W 3w & awfafes ded Wk
HATHATE FT TqIIAT FCT A §. . .

% WAWIT ®I : T AT
& gATITR # favare @ § 7
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ot wy ;.. .xq fag gart agt
fafwa sfaw & i =ufgm 1 gl
agt Z-me oK a'Y zras g =i o
I 7 sfafadry et & O i &
w1 3 g E
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g 2 § fr oY oo fesl @
ST F w1 e 7g A8 fasar g0
wg T WL FA ¥ OF diE 9 31 @aAr
& | 9= 3| F1 e A Wi g, ot g
off 43 43 &Y wrar § 1 HA fem w1
g faar § & a7 aax § & &
W Fre &1 5 & foo x4 faemn
wifgw 1

0 AR 77 W @ fe e ¥
wrdd At dear s g ¢, T8 @
aral & fod gt wardd aff § 1w
st off ¥ & qg wgw wgw g
g Wt & @ oot W@ ogh, @
STYRT &4 qThiaT FC W@ § |

Wo O qWT Tag : § oY wrok ozt
s &

oft w§ : g # wrdd afwfindee
wff & w ey agr ® |0 A wmr
T qFAT §, 4T gar ATdIgT W™
quat @ | afs e agt ;Ardd agrd at
agi SWT . & arey Agfaga g argEt )

Shri L, N, Bhanja Deo (Keonjhar):
I am glad the Railways' finances have
been very good this time. That is
why there was no increase in passen-
ger fare, but I am disappointed on
account of the 3 per cent surcharge on
freight. Of course, I am glad that
certaip commoditieg for export are not
going to be taxed, specially commodi-
ties like manganese ore and iron ore.
1 would have been glad if this con-
cession had been extended also to
those manganese ore and iron ore
which are meant for supply to steel
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plants because otherwise eventually
this will increase the cost of the steel
and iron. That is why I hope th2 hon
Minister will consider this. These are
special commodities and sghould be
given certain concession as far as the
surcharge on freight is concerned.

I would have been happy to cone
gratulate the Minister on the perfor-
mance of the Railways, but when I
went through the Estimates Com-
mittee’'s report on the South-Eastern
Railway, I was disappointed. The
performance of this Railway has not
been upto the standard of the old
Bengal-Nagpur Railway of which this
formed a part. They are also disap-
pointed that it has not even reached
the efficiency of the Eastern Railway
of which it was a part till 1855-56. My
hon. friend, Maharaja Pratap Kesari
Deo, has already spoken about the
development of under-developed areas
like Madhya Pradesh, Midnapur in
West Bengal and my own area. BSo,
8o far as the South-Eastern Railway
is concerned, it should be given parti-
cular attention.

I would then come to the vital con-
nection about which the Estiinates
Committee recommended, i.e., about
the line from Banspani to Paradeep. I
would like very much to guote from
the Estimates Committee's report. The
hon, Minister will then be inclined to
consider this matter favourably be-
cause it comes from the Estimates
Committee and, therefore, must be
based on facts which are justifiable.
1 am quoting from the Estimates Come~
tee's report:

“The Committee understand
that, at a meeting held on the
fth October, 1962, at which the
representatives of the Railway
Board, Ministry of Transport and
the Government of Orissa were
present, it was agreed “that the
Nayagarh-Banspani area must be
connected by rail with Paradecp
passing through the Tomka area
and that for that purpose, the
entire railway line from Banspani
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to Paradeep should be included as
a priority scheme in the Fourth
Plan"., The Committee would like
in this connection to refer to the
recommendation made by them in
their Seventieth Report on  the
Minisiry of Transport—Paradeep
Port (1964-66)."

Having said that, I come to another
vital matter with which the Estimates
Committee has dealt at great length,
ie., about terminal facilities provided
for the passengers in a city like Cal-
cutta where there is great congestion;
my hon, friends, who come from West
Bengal, wil bear me out. It Is often
very difficult to get a conveyance to
go to the City proper if a person
arrives during peak houra. That is
why, the Estimates Committee quite
rightly pointed out in their report
that it should be right and proper if
the Government—though It is not &
matter about which the Rallways are
directly concerned, but considering
the amenities for the passangers—
take this mater into consideration and
did something to alleviate the miseries
of passengers which are felt parti-
cular'y at the peak hours—as I have
said, generally in mornings and even-
ings when important trains leave ar
arrive at Howrah. That is why I
would like to draw the attention of
Government to this wery important
fact. it

Another aspect which has already
been discussed by wvarious Mcmbers
is in regard to catering on  which
the Estimates Committee has made
some  observations; The  Estimates
Committee has pointed out hcw this
has generally deteriorated and ‘this
should be taken up seriously snd
something should be done so  that
the catering on the railways oway
improve. If the standard was main-
tained well when it was dealt with
by private individuals, I cannot umns
derstand why the standard of rater-
ing should not improve when the rail-
ways have taken it upon themse'ves
The o'd Bengal-Nagpur Railway was
also a railway concern, though it was
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run by a private company aos a rail-
way, and the catering on that railway
was very good. The amenities that
they used to give were superb practi-
cally on the whole of Indian Rail-
ways, and even the railway hotels like
the B. N. Railway hotel and the rail=
way hotel at Ranchi were supposed to
be ideal for catering. Of course, the
South-Eastern Railway at Puri still
maintains a very high standard, as far
as catering is concerned, in the hnotel
there, and I must congratulatc them
for it. But I cannot understand why
the same should not be the case in all
the railways.

The other day I was travelling by
the Kalka mail and the tea supplied
wag of a wvery bad kind and bad
quality, T had drawn the aitention
of the railways to this matter by writ-
ing to them and also by making &
complaint in the complaint book.
But even though nine months have
nearly elapsed after I had made that
complaint, the standard has not im-
proved; rather, it has detcriorated.
While making that complaint I had
specifically pointed out the fact that
the catering arrangements eapecially
relating to food had gone down so
badly that we were forced to carry
food with us, If the Railway Board
wants that along with the railway
ticket we should also carry a gtove to
have our tea prepared in our compart-
ments, I would not be reluctant to do
so. I hope Government will consider
this particular aspect about catering
and do what they can to improve the
standard of catering.

Another matter which T would like
to bring to the notice of the Railway
Ministry is about the development of
the areas round about Paradeep port
about which I have already given ihe
views of the Estimates Commitiee.
Orissa is rich in minerals and also in
timber. That is why it is very neces-
sary that the interior regions of Orissa
shou'd be connected by railway com-
munication so that this deep water
port of Paradeep becomes wiable.
Otherwise, it would be waste of Gove
ernment of India's money, if this pors



6887 D.G. and

[Shri L. N. Bhanja Deo]

is not properly developed. The same
is the case in regard to Haldia also.
That also must be linked with railway
line from now onwards so that whcn
the port comes into full operatioa it
will be of advantage to that port slsa.

T would also like to draw the atten-
tion of the Ministry to anolher line
which does not go through my area
but which goes through my State,
namely the railway line from Bari-
pada in Mayurbhanj to Jamshcdpur.
Though there have been recommanda-
tions in the past that this line should
be converted into broad gauge and
developed properly so that that im-
portant area may be served, [ am
sory that due attention has not been
given to that fact,

Before concluding, I would like to
ask a question of the Railway Minis-
ter about the function of the Amortiza.
tion Fund which has been suggested
by the Railway Convention Commit-
tee. 1 quite understand that there is
overcapitalisation in the railways and
that is why they are going to form
this Amortization Fund which will be
a sort of fund operating, as I under-
stand it, in this way, that whalever
savings there will be from the De-
velopment Fund will be put there to
the tune of the interest so that even-
tually it will reduce the overcapitalisa-
tion in the railways. But the nuclears
of the fund that has been suggested
to be created on the percentage of in-
terest would, I think, be very small,
1 quite realise that this is a sort of
sinking fund which will eventually
reduce the overcapitalisation in  the
railways, but when the Development
Fund is there, I do not understand
what is the necessity for crealing
snother fund? There are already so
many Funds; there is the Railway
Development Fund, there is the Pas-
sengers' Amenities Fund; there is a
Fund for opening new lines. All
these are there. So I cannot under-
stand what will be the actual function
of this Amortization Fund when the
object could have been met from the
Development Fund
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I would be failing in my duty i 1
do not also congratulate the railway
staff on the admirable way in which
they discharged their duty during
the time of emergency. The  staft
stood at their posts at considerable
risk to their personal lives and dis-
charged their responsibility admir-
ably.

I support the Demands for Grants

Shri Muthiah (Tiruneiveli): Mr.
Deputy-Speaker, the railways arc the
biggest public undertaking in India.
employing more than a million people,
and contributing most to the general
exchequer, The railway staff have
done splendid services to the country
during the emergency.

The Railway Budget for 1966-67 is
a balanced budget with a surplus of
Rs, 2219 crores. Passenger varnings
for 1966-67 come to Rs. 227.20 crores
and goods earnings amount to
Rs. 50653 crores. The total {raffic
receipts are Rs. 785.33 crores. The
general surcharge of 3 per cent and
the increase in the freight ratcs are
expected to yield an additional ve-
venue of Rs 1810 crores

Freight rate has been increased on
coal and salt. The increase in the
freight rate on salt affects galt pro-
ducrrs and salt merchants. Sait is
one of the most essential commodities
used by the common man, Further,
it is associated with the freedom
movement. So much sentiment is at-
tached to it. FPopular sentiment can-
not be ignored by Government. The
Minister says that the increase cceurs
only beyond 800 kilometres and that
50 per cent of the salt transport is
within B0 kilometres. This is not
trug in the case of Tuticorin salt,
most of it is transported to distant
areas beyond 2,000 kilometres to West
Bengal and the Bengal-Assam border.
A bag of salt containing 80 kgs. cnsts
He. 1 excluding the bag. The freight
rate now proposed comes to 40 paise
per bag for Tuticorin salt which is
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exported beyond 2,000 kilometres, if
we calculate at the rate of 1,2 paisa
per kilo of salt. This is really a hard-
ship to the salt producers and salt
merchants of Tuticorin, who have to
send most of their salt only by train,
I request the Railway Minister to view
the case of Tuticorin salt pruducers
and merchants with sympathy + and
cancel the proposed increase in the
freight rate on salt

The Railways have developed con-
siderably  during the Third Plan
period. They have  spent Rs, 1,677
crores in the Third Plan and  huve
achieved complete self-sufficiency in
wagon and coach manufature, and
laid the foundations for diescl and
electric locomotive production. They
have produced in the Third Plan 1273
locomotives, 5000 coaches and 117,000
wagons.

I come to safety works. The rail-
ways are taking varioug measures to
arouse safety consciousness among the
railway staff, capecially among pointi-
men, cabinmen and drivers. The
railway ministry made a good pro-
posal in  respect of safety works,
which was accepted by Parliamcnt,
namely, that the railways should con-
tribute to the general revenues about
Rs. 2 crores annually in the Fourth
Plan period to  assist the States in
providing their share of the resources
required to finance safety works such
as unmanned level-crossings and
overbridges, In this connection, I
want to plead for central aid lo the
Madras government for the proposed
over bridge near Tirunelveli junction
level crossing, It deserves the highest
priority in the Madras State. The
traffic there is the heaviest and the
most congested in peak hours. The
gate remains closed for more than
thirty times every day and it remains
closed for half an hour every time
during day time, causing extreme
hardship to the people. The hon
minister, Dr. Ram Subhag Singk was
kind enough to visit the level cross-
ing on the 5th August 18685 in res-
ponse to my request and received
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several memoranda from the promi-
nent people there, including the
municipal chairman and commissioner,

Shri Warior: He wants Dr. Ram
Subhag Singh to visit a level crossing.

Shri Muthiah: They urged the im-
mediate construction of the overbriige
there, and the hon. Minister graciously
promised help in the malter, The
Chief Minister of Madras is most sym-
pathetic to the request of the Tinne-
veli and ig prepared to implement it
in the Fourth Plan. 1 saw the Chief
Minister of Madrag twice, on 28th
October and on 6th November, 1963
angd talked with him about this; I sub-
mitted a detailed memorandum to him
regarding the overbridge and epproach
roads. 1 understand that the Railway
Minister and the General Manager of
the Southern Railway are in corres-
pondence with the Chief Minister of
Madras regarding the projeci. On be-
half of the people of Tinncveli and on
my own behalf [ express deep gratitude
to the Minister of State for railways,
Dr, Ram Subhag Singh for the sincere
interest he is taking in this matter, 1
request him to implement the scheme
by the end of 1968,

I now come to the demands and take
up demand No. 2. It concerng surveys
and ten lakhs have been =et apart for
surveyg for 1966-87. The engineering
and the traffic survevs for the Tinne-
velli-Kanyakumari line were complet-
ed several months ago and yet the
two survey reportg have not been sub-
mitted to the railway board till now.
Steps should be taken immediately to
sec that the survey reports are sub-
mitted to the railway board without
delay and to see that the estimates
for this railway line are preparcd in
1866. T request the Railway Minister
to include and implement this long-
pending railway line in the Fourth
Plan. He may implement it in stages.
First, the line may be construrted upto
Kanvakumarj and then to Magarcoil
and later it may be extended to
Trivandrum,  This line ig important
because it is gure to develop the in-
dustrial potential of the two districta.
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[Shri Muthiah]

Tinnevelli and Kanyakumari and to
cnsure the exploitation of luabl
minerals in the districts, like ilmenite,
monizite sands, limestone, etc, I am
glad to hear that the Madies Govern-
ment has accorded the highert priority
to this line in their Fourth plan

1 now come to demand No, 8 which
«concerns repairs and maintcnance of
buildings, tracks, etc. The Trioelvell
junction railway station requises a lot
of improvement. The wailing hall for
the Third-class passengery ig too small
for the ever increasing number of
passengers, It has to be extended
1o accommodate more peopic. J\ bath-
room for third-class passengers is
absolutely essential and urgent.
‘Thousands of pilgrims and tourists
travelling third class from North India
come there every year aud have to
stay there for a few hours before they
get into the bus for Kanya<umari
They suffer from want of bath-room
facilities. The hon. Minister of State
in the Ministry of Railways, Dr. Ram
Subhag Singh, promised to constouet
a bath-room there is 1965, for the third
class passcngers when he visited
“Tirunelveli junction statirn on 5th
August, 1865. The bath-rccm has not
been constructei so far, I appeal to
the Railway Minister to take up the
work and finish it in 1936.

Again, the platforms in the
Tirunelveli junction station onre mnot
completely covered. This cauvses

great inconvenience to the passengers
and the RM.S. stall. The Railway
Minister promised to take up tlhie cum-
plete covering of the threz pletforms—
Nos. 1, 2 and 3—in 1965 itself, But it
has not been done. Receatly, 1n reply
to my question, the Minister replied
that work was in progress ‘or the com-
plete covering of platform No. 1 in 1966
and that platform Nos. 2 and 3 would
be completely covered In the succed-
ing years. I appeal to the Railway
Minister to take steps to sce that the
thre: platformg are completelv eovered
In 1988 itself. It will not cost much
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I come to Demand No, 14 which
concerns the construction of new lines.
Rs, 581 crores have bagn allotte] for
1968-67 for the Southern Reilway for
this purpose. I repeat and emphasise
that the Tirunelveli-Kanyakumari line
should be taken up and implemented
in the Fourth Plan. A broad gauge
line from Tiruchirapalli ty Tuticorin
is an absolute necessity in view of the
Tuticorin port becoming a major har-
bour and the hinterlanid tecoming
speedily industrialised, and also in
view of the fact that exports and
imports are on the increase at the
Tuticorin harbour and the cargo
handled there has exceeded one
mi'lion tons and will reach two
million tons soon,

Then I come to Demand No. 15 con-
cerning development expenditure. This
covers expenditure on passenger
amenities and stalf we.fare including
quarters for Clasg 1II and Class IV
staff. For passenger  amenities
Rs, 3.98 crores have beun allotted for
1986-87. For 1965-£3, Ra. 4 crores were
allotted. But much of jt was not spcnt
for passenger welfare. Only a small
fraction of the passenger earningg is
spent on passenger amenities, That is
what I understand. 1 am told that it is
less than one per cent. At least, five
per cent of the total passenger earn-
ings should be spant on passcnger
amenities,

The Railway Minister should parti-
cularly care for thc convenienes of the
third class passengers as our State is a
welfare State and as our goal is the
establishment of a democratic socialist
soriety. The third class passengers
still suffer from s2veral hardships.
Every third-c’ass compartment should
be fitted with electric fans nnd wash-
bagins. The three-tier sleeping coach-
es should be replaced by two-tier
sleeping coaches,

Finally, I have to make a8 few re-
quests to the Railway Minister. Over-
crowding Iin trains ghould he stipped.
Punctuality shoul{ be maintainej for
all the trains particularly for long-
distance trains. Autamatic signals
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should be set up Caution-boards
with the words “STOP AND PRO-
CEED"” should be put up on. both
sides of the unmanned level crossings
to precvent accidents. Catering
arrangements in all truins should be
improved.

16.53 hrs,

STATEMENT RE., COMMITTEE TO
REVIEW WORKING OF ADVO-
CATES ACT.

The Minister of State In the Minis-
try of Law (Shri C. R. Pattabhi
Raman): Sir, as the House is aware,
the Government has decided to ap-
point a small Committee, consisting of
the Law Minister ag Chairman, myself,
the Attorney-General of India and
nine Members of Parliament to review
the working of the Advocates Act, 1961,
in all its aspects. The names of the
Members of Parliament, whp have
agreed to serve on the Committee ure:
Shri P. N. Sapru, Shri Diwan Chaman
Lall and Shri Debabrata Mookerjee—
all from Rajya Sabha—Shri Hem
Raj, Shri S, V. Ramaswamy, Shri N, C.
Chatterjee, Dr. L. M Singhvi, Shri
Frank Anthony and Dr (Shrimati)
Sarojini Mahishi—all from Lok Sabha.

16.54 hra,

DEMANDS FOR GRANTS (RAIL-

WAYS), 1088-87, AND DEMANDS

FOR SUPPLEMENTARY GRANTS
(RAILWAYS). 1965-66—tontd,

Mr. Deputy-Speaker: Shri Priya
Gupta.
Shri Priva Gupta: Only a few

minute are left,

Mr, Deputy-Speaker: Yes; but he

ean continue afterwards also.

8hri Priya Gupta: Sir, I rise to
make a few obs:rvations on the Supp-
lementary Demands for Grants
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Before 1 come to the details 1 would
bring to your notice and through you
to the Railway Minister as well as the
Home Minister, a circular whose num-
ber is F3|27|GS-CS-II dated 25th Feb-
ruary, 1966 issuej by the Ministry of
Home Affairs in respect of deployment
of staff rendered surplus, that is, the
absorption and retrenchment etc, and
the benefits to be given to them. The
circular states that those who have
put in 15 years' service and above will
be given another five years welightage
for the purpose of calculation of pen-
sion rates. This should also apply te
surplus Railwaymen. [ do not know
whether the Railway Ministry is in
receipt of this circular or not. There
are many other circularg issued by the
Home Ministry which controls all the
ministrias, but the Railway Ministry
is either unaware of them or if they
are aware of them, they are not allow.
ed to be made public.

Regarding the circular issued by the
Home Ministry as to how confidential
reports are to be submitted, the Rail-
way Ministry hag issued a circular and
it is kept confldential at the General
Managers' level. It has not been
adhered to and it has not been given
publicity. The result is, if I may use
a Hindi expression, najaiz faida Le.
undue advantage is derived by some.

Coming to Night Duty Allowance,
the Central Pay Commission recom-
mended that whosoever ls doing work
at night must be given night duty
allowance. There are three points in
this. Firstly, what is the definition of
night? The Railway Board came out
with the clarification that from
12 am, the night starts and it is upto
8 o'clock. But 12 A.m. is day time
since A.m, means day, and they say it
is night! My submission is this
Under the Factories Act, when the sun
sets the night starts and when the sun
rises the day starts. That can be fol-
lowed by the Railway Board. or,
after 9 p.m. no first class pascenger
can be disturbed by the TTEs till
6 AmM,  So, that period from 9 pm.
to 8 A.mM. can be called night. Afler
a great deal of discussion, the Rallway
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Board has accepted that from 10 p.
to 8 A, is night.

Reorganisation

The second question is, who are eli-
gible for it. According to the railway,
whosoever is on duty for 8 hours are
eligible and within that 8 hours, he
must have a certain quantum of work
load to make him eligible for night
duty allowance. 12 hours duty men
have been deprived of it. May I ask
whether government will allow an
employee on night duty to lie down
or have a wink of sleep during the
time he i3 on night duty, when he has
no particular work to do for the
moment? If that iz not allowed, why
should not night duty allowance be
paid to him?

Thirdly, regarding the payment of
night duty allowance, for 8 manths or
even for 1 or 2 years, the prescribed
night duty allowance is not paid even
for the very small number of catego-
ries who have been sanctioned night
duty allowance,

I submit there should be a uniform
rate of night duty allowance to be
paig to all staff on night duty irrespec-
tive of classification of work.

Mr. Deputy-Speaker: He can con-
tinue after the Home Minister's state-
ment.

1658 hra.

STATEMENT RE. REORGANISA-
TION OF PUNJAB ON LINGUISTIC
BASIS

The Minister of Home Affalry (Shri
Nanda): Sir, the Committee of Mem-
bers of Parliament, headed by the
Hon'ble Speaker, has made its report
which was laid on the Table of the
House on 18th March, 1968,

The Committee has come to the con-
clusion that if would be in the larger
interests of the people of Punjab and
of the country as a whble, that the
present State of Punjab be re-organis
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ed on a linguistic basis and has recom-
mended that:

(a) the Punjabi Region should
from a unilingual Punjabi
State:

(b) the hill areas of Punjab in-
cluded in the Hindi Region,
which are contiguous to Hima-
chal Pradesh and have linguis-
tic and cultural affinity with
that territory, should be mer-
ged with Himachal Pradesh;
and

that the remaining areas
should be formed as a separate
unit which may be called the
Hariyana State.

(c

-

The Government have given careful
thought to these recommendiations.
They have decided to accept, in prin-
ciple, that the present Stat: of Punjab
be reorganised on a linguistic basis.

The Committee further recommend.
ed that in case there were any bound-
ary adjustments to be made, a Com-
mittee of experts be set up immediate-
Ty to suggest the necessary adjust-
ments, Government accept, in princi-
ple, that the boundaries may be
determined with the help of experts,
‘They intenj 1o take early steps to give
effect to the decision to reorganise the
State of Punjab on the lines mentioned
in the preceding paragraphs,

Before announcing these decisions,
Gavernment took into full and careful
consideration representations made to
them by various interests including
those who were opposed to the re-
organisation of the Punjab on the
lines propased. In the course of the
long meetings held with some of them,
misunderstandings and misgivings re-
garling the reorganisation that was
under consideration were largely re-
moved. The Government have made
it clear to them:

(i) that the proposed reorganisa-
tion of Punjab will follow the
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linguistic basis, without any
communal or religious factors
being allowed to come into
consideration,

such common links between
the units resulting from the
proposed reorganisation as
are found feasible will be
provided in consultation with
the concerned interests;

the legitimate rights and in-
terests of the minorities,
linguistic anj others, will
naturally be fully safeguard-
ed in the units

17 hra

(i)

(1ii)

Government trust and hope that the
leaders and people of Punjab, repre-
senting all shares of gpinion, will lend
their constructive co-operation to Gov=
ernment in the maintenance of peace-
ful conditions, unity and amity bet-
ween all sections of the people, and
above all in th> creation of appropriate
eonditions for the smooth and early
tmplementation of the decisions relat-
ing to the reorganisation of Punjab.

Sir, I woul] like to take this oppor-
tunity, once again, on behalt of the
Government and, if I may, on behalf
of this Hous>, to express our profound
sympathies for the families of those
who have lost their liveg in the recent
disturbances,

May I also add, Sir, that Govern-
ment welcome the decision of Shrl
Yagna Dutt Sharma, announced a little
while ago, to break his fast

Bome hon. Members rose—

Mr. Deputy-Speaker: Please
rule 372
Shri Surendranath Dwivedy (Ken-

drapara): We want to have some
clarification on the statement,

Mr, Deputy-Speaker: If I allow one,
1 will have to allow several.

Bhri Surendranath Dwivedy: That Is
always done

read
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Mr. Deputy-Speaker: Please resd
Rule No, 372,

Shri Surendranath Dwivedy: The
rules are there, but we are following
a convention here. We wunt to seek
some clarification.

Mr. Depuiy-Speaker;: All right,
you want clarification, I will allow two
or three,

Sir,

Shrl P K Deo (Kalahandi):
the hon_ Minister...,

8Shri Harish Chandra  Mathur
(Jalore): Sir, when you say “two or
three” you will have o say who are
those chosen two or three. If you
once permit, you will have to permit
all those who want to seek clarifica-
tion. Let that be absolutely clear
to you. Thero is no question of any
drawing of the line,

Shrl P, K, Deo; Sir, you have al-
ready called me.

Mr. Deputy-Speaker: Rule 372 s
very clear on this point.

ot uy femd (%) @@ Fraw &
aayz ug far ot 8 fe owm
wet frddt ow & T & qEE g

8hri Surendranath Dwivedy: It is
always at the discretion of the Chalr.

Mr, Deputy-Speaker: Rule 372 reads
like this:

“A statement may be made by
a Minister on g matter of public
importance with the consent of the
Spoaker but no question shall be
asked at the time the statement Is
made.”

Bhri Hem Barua (Gauhati): That hes
been violatei so many times,

Shri Nanda: Sir, it is not merely the
technica]l protection of the rule that
T seck, but T also seek protection, he-
cause at thiz junecture, the Cabinet
having just considered this and
wpeedily taken a certain decisiom, 1
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would not be in a position to answer
any questions about other aspects
which have yet to be considered in
detail.

Shri Surendranath Dwivedy: Sir, a
very important point remains,

Shri P. K. Deo: Sir, you called me

and I was on my legs. (Interrup-
tions).

Mr. Depuiy-Speaker: Order, order.
One at a time,

Bhri Surendranath Dwivedy: He has
made the statement that on the basis
of the recommendations of the Parlia-
mentary Committee they have come to
the conclusion that they accept the
recommendation so far as the prinel-
ple of the division of Punjab is con-
cerned. But he is silent on two of the
other specific recommendations. One
is whether the Government

Mr. Deputy-Speaker: We are not
concerned with that now.

Shri Suremdranath Dwivedy: One is
about Hariana Prant and the other
pahari areas which were recommend-
ed by the Committee to be attached
to Himachal Pradesh, whether that
has been agreed to and also Hariana
Prant wou)q be constituted.

Mr. Deputy-Speaker: Hg hus said
that.

Shrl Surendranath Dwivedl: He has
not said that. Let himp say whether
he ha: said that He has not said
that. He only said that a Boundary
Commission would be appointed. 1
repeat that it has not been categori-
cally stated in the Miniser's state-
merit. Secondly, we want to know
‘whether this expert commission would
be asked to report sufficiently before
the general elections so that the three
Stales could participate in the general
elections as new administrative units.

Mr. Deputy-Speaker: I would again
appeal to the House not to ask ques-
tions. They may take any other op-
portunity, but not at this stage. I am
Very Bsorry (Interruption).
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Shri P. E. Deo: You called me, .]
was on my legs and you made me sit
down . (Interruption).

Mr. Deputy-Speaker: 1 am very
sorry; I cannot allow any questions
. . (Interruption). 1f I allow
one, I will have to allow all. I am
very sorty (Interruption). 1
refuse to allow any questions now.

Shri Surendranath Dwivedy: Let
him elarify this . . (Interrup-
tion).

Mr. Deputy-Speaker: If I allow one,
1 will have to allow all . . (In=

terruption). Every party wants some
clarification and there will be no

limit (Interruption). 1 am
very sorry; 1 am not allowing any
questions.

Shri Surendranath D'h‘ed.‘l': Let
himgiveman.:wermthu
(Interruption).

Mr. Deputy-Speaker: Order, order.
You may take other opportunities to
raise this point, not now.

Shri Surendranath levelll;; 1 pur
the question with your permission and
he should reply to it. It is on record.

Mr, Deputy-Speaker: Shri Priya
Gupta may continue his speech.

Shri Surendranath Dwivedy: It »
very unfair. I have put the question.
If you hag not permitted me to put
the question, it was another matter.
Having put the question, 1 must get
an answer. This is very funny.

Mr. Deputy-Speaker: 1
sorry. The rule is very clear. 1
cannot allow . . lIntenupﬁonl)-
Shri Priya Gupla will continue his
speech (Interruption). 1 am
very sorry . . (Interruption),

am Very

Shri H. N. Mokerjee (Calcutta Cen-
tral): He has asked a question; the
question is on record. It will be re-
poried to the country. . . . (Im-
terruption).
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Mr. Deputy-Speaker: 1 did not allow

any question. He himself got up ana

went on putting the question

( Interruption).

Shri Surendranath Dwivedy: No.

Mr. Deputy-Speaker: 1 did not cali
him (Interruption)

Shri Surendranath Dwivedy: Whal

are you sorry for then (In-
ierruption)?
Shri Hem Barua: Mav 1 submn

about the rule that the rule is there
but that rule has been violated on su
many occasions bv he Chair and even
now you violated the rule when you
asked Shri Dwivedy to speak.

Mr. Deputy-Speaker: The rule s
very clear. All of us must observe
the rule (Interruption), 1
cannot allow any questions now. Shri
Priya Gupta will continue his gpeech

i (Interruption).

Shri H. N. Mukerjee: Why did you
permit him to ask the question? That
has gone on the record. It wil] be
reported In {he papers.

Mr. Deputy-Speaker: [ did not pe:.

mit him. He got up and wen! on
(Interruption).

Dwivedy:

Shri Surendranath Nu,

that is not correct.

Shri H. N. Mukerjee: That is mom

unfair (Interruption), That
iz a reflection on yourself . (In-
terription) .

Mr. Deputy-Speaker: 1 might have
committed a mistake, but I own jt. 1
am nol going (o allow any question.

Shri 8 dranath D dy: It may
be a mistake but il is on record.

Shri H. N. Mukerjee: Are you to tell
us . . . (Interruption).

2010(Ai)LSD—9.
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An. hon. Member: An impression
will go to the couniry that the Chair
disallowed the question tn-
terriuption).

Shri H. N. Mukerjee: You talk about
the present impression in the country,
The country will learn tomorrow that
this question was asked, [ had an
idea that he would give an answer

. {Interruption),

Mr. Deputy-Speaker: 1 did noi per-
mit him. | am very sorry L In-
1eFrupion),

Shri Harl Vishnu Kamath (Hoshan-
gabad): May 1 submit that only lust
week when the Speaker was in the
Chair, Sardar Swaran Singh made a
statement on Rhodesia on his own, suo
motu, and we all put questiony to
him . (Interruption).

Mr. Depiity-Speaker: Thali may be
su.  Rule 372 is quite cleur. [ am not
allowing any question P (In-
terruption). Shri Priva Gupla will gn
on with his speech . (Interrup-
tinn).

wit oy fowa : Praw F 414 g W
Tt a7 oqeT w aR v e o
g

Shri Borendranath Dwivedy: On a
statement made by the Prime Minis-
ter or any minister questions are bein‘
asked. Tt is |being followed in the
House, not only today but all these
yeurs,

Mr, Deputy-Speaker: On this ques-
tion I am not going to allow any
que 'tion (Interruption).

Shri Surendranath Dwivedy: On this
question you have permitted one
question (Interruption)

Mr. Deputy-Speaker: No. [ am
Very SOFTy { [nterruption)

Shri Surendranath Dwivedy: If thi:
is the manner to conduct the proceed-
ings of the House, we have po faith

. (Interruptign)
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Mr. Deputy-Speaker: You may do
anything. You may move a motion to
remove me from my office. I have no
objection, but I am not allowing any
question.

Shri Surendranath Dwivedy: You
know fully well that the Opposition is
nol in a position to remove you; so.
do not say that.

Mr. Deputy-Speaker: You may take
other opportunities.

Shri Surendranath Dwivedy: Hav-
ing permilted me to put a question

Mr. Deputy-Speaker:
mit.

Shri Surendranath Dwivedy:
not think anvbody will have
faith (Interruption).
permitted (Interruption).

I did not per-

I do
any
You

Mr. Deputy-Speaker: Order, order.

Shri Hem Barua:
(Interruption).

Shri H. N. Mukerjee: You say, you
did not permit him. It is a long
question that he asked and you did
permit him to clarify, It is on the
record.

Mr. Deputy-Speaker: [ did not call
him.

Shri Surendranath
called me.

1 walk out....

Dwivedy: You

Mr. Deputy-Speaker:
S0TTY.

Shri Surendranath Dwivedy: If the
Chair changed its mind like this, there

I am wvery

is no use sitting in this House. Let
us, as g protest, walk out . (In-
terruption).

mr. Deputy-Speaker: I am  very
sorry. 1 am not allowing any ques-
tion (Interruption).

Shri H. N. Muokerjee: Why did you
allow it ( Interruption) ?

Sh:i Hari Vishpu Kamath: [t s
must objectionable (Inter-
ruption),

**Not recorded.
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it Ry fowrd - w19 g A DA
AT TEF FATT FIAT TEAT WY € AT
Lk
Shri Surendranath Dwivedy:

remove him from the Chair .
{Interruption). 1f the Chair behav-

You

es like this, what is (Inter-
ruption).

I walk out as a protest.

Mr. Depuly-Speaker: Shri Priva

Gupla may continue his speech .
(Interruptions).

ot TwEwE aww (aTrEET)
TeE wErEE, foww sy atA "
ATETT 7 47 qTEF ®1 famar & 21 59
FEH AR 0% ArfA G4 A &
(wawra™)

JITTW WA [qTET, JIET |

ol TReaE T e TR
7q 4% 7 & o Gger fen §, o fw
TO1 9T NI GBAAT & | AORTT A
U TH BET %1 9 q%4 ¥ AT & |
(v ) |

JATVaw WEIYT  ATET, AR

oY CTHYE T 34 TR AT
TR 459 H AW ag it @ & fn
T AT TIHIT FT A F w1E @
ATAT g, A ST F AT T omATT AT
wrf TeF T AT fz@r A F 1w
Fq q7.q77 7Y A1y 7§ § W gwedt w1
AETE aTA #7 AT A T R E K
FATAT ATEAT Z R e w1 omnEe
5§ TIET AT R 1 (SWwET) o

Shri Surendranath Dwivedy and some
other Members then left the House.

Mr. Deputy-Speaker: Order, order.
If they want to go out, let them go
out. | am not allowing any question.

All these things will not be record-
ed (Interruptions)**.
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Shri Priya Gupta may continue his
speech.

Shri Priya Gupta (Katihar): You
said, “You may pleased continue on
the next day."

Mr. Deputy-Speaker: 1 never said
that. I saii that you may continue
your speech after the Home Minister's
statement. Are you continuing your
speech or not?

Shri Priya Gupta: I do not want to
continue my speech as & protest, as
vou have insulted our leaders by not
compelling the Home Minister to reply
the question, and you have gone back
from what you had allowed.

Shri Priya Gupta then left the Flouse.
st ferw e (@iq) 0 FITeEE

HE®A, HIT 9147 WIE ATET 1 W19
HT mqe mHo f33d w1 ddvm QA ®
fam gefwz 77 fF01 | t4 waewr @
§ 3 AES W2, A7 AN §S HAGA
#1 war sfam

Mr. Deputy-Speaker:
yangadan.

Shri Sheo Naraim: May I know your
ruling, Sir?

Mr, Deputy-Speaker: Whatever |
said will not be recorded that will
not go into the record,

Shri  Mani-

17.13 hrs.

DEMANDS FOR GRANTS (DAIL-

WAYS. 1986-67, AND DEMANDS

FOR SUPPLEMENTARY GRANTS
(RAILWAYS) 1966—contd.

Shri Maniyangadan {Kotta-
yam): Mr. Deputy Speaker, Sir, 1
have been listening to the speech

made by the Railway Minister. The
Railway Minister in his Budget
Speech referred to the policy adopted
by the Railway Ministry in the con-
struction of new lines. He said:
“New line construction in the
Third Plan has been mainly to
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meet the requirements of indus-
trial, mineral and major port
developments on a large siale
or to secure the objectives of
Defence.™
1 have no gquarrel with the policy
that was being adopted, Knowing
very well the limitation of the re-
sources, I have to request him not to
confine himselif absolutely to this.
For the growth of industry in any
part of the country, transport is an
essential ingredient. In that respect
if the construction of the new rail-
way lines is conflned to the existing
industrial areas only, the other re-
gions will remain as ‘backward as
they are. The industrially backward
areas have also to be opened up by
transport facilities like the railways.

Mr. Warior was referring to this
matter and [ fully agree with him.
When the question of industries is
thought of in the States like Kerala.
the main objection is the |ack of
transport facilities. The policy now
adopted in the Third Pian by the
Railway Ministry is to open up new
lines only in industrial areas. of
course, there are Defence require-
ments and other things and I have
no objection to that, What [ submit
is that this point of view must be
accepted by the Ministry and back-
ward arcas must be opened up by

the Railways. I have in mind mainly
the State of Kerala.
The total lengih of railway lines

in our State has remained stationary
for a number of years; it is 888 kilo-
metres. No investment on construc-
tion of new line has been made in
that State during the Second or Third
Plan periods. The mileage per lakh
of population is 3.4 or one-third of
the all-India figure which iz 95 miles
per lakh of population.

Kerala ig an industrially lack-
ward area and the reason is lack of
transport facilities. The Minister,
Dr. Ram Sublag Singh, very well
knows the area and I hope he will
take these factors into consideration,
1 am grateful to him: he recently
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|Shri Maniyangadan]
called a meeting of all the M.Ps. from
Kerala and all those points were
raised before him. I believe he will
implement those decisions,

In this connection, | may be per-
mitted to refer to a certain passage
from a Memorandum submitted by
tne Government of Kerala regarding
the Fourth Five Year Plan. This is
what the Memorandum says:

“The different sections of the
State's railways system  suffer
from imbalance, In certain areas,
the traffic is so heavy that con-
struction of parallel lines to reli-
eve pressure of traffic has be-
come urgent. The need for crea-
tion of additional lines to meet
the expanding passenger and
goods traffic will be felt in the
coming years especially in view
of the rapid growth of industries
envisaged. The area south of
Ernakulam is served by the meaire
gauge system and the north by
the broad gauge scystem. ‘Lhe
main railway route, wviz,, Trivan-
drum-Kasargod line traverses
mostly the coastal belt. There-
fore, a large geographical area
to the east of this line, rich in
cash crops and other products,
is lefy unserved by the railway
system.

“The National Council of Appli-
ed Economic Research has esti-
mated that about 2§ million tons
of additional goods traffic will
have to be borne by the State's
railways by 1971. The load will
go up still further with the com-
missioning of the vil refinery
at Cochin.

“Out of an expected total goods
traffic of about P million tons by
1971, the railways share will be
about a third. The passenger
traffic is also expected to increase
considerably during the Fourth
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Plan period. There is no broad
gauge line south of Ernakulam.
The break of gauge at Ernakulam
is a great handicap hampering
the movement of goods between
Cochin and Trivandrum."

Taking all these factors into con-
sideration, they have given a list of
works to be wundertaken. The first
thing that I have to stress is the con-
version of the metre gauge line bet-
ween Ernakulam and Trivandrum intv
4 broad geuge. In what 1 have read
just now, the reason is given, If any-
body wants to go from the northern
c¢nd of the State to the Capital of the
State, Trivandrum, they have to break
their journey at Ernakulam; if the
travel is performed by train, upto
Ernakulam there is a broad gauge and
then there is only this metre gauge.
This is the difficulty that is experien-
ced by all, be it passengers or ofliciuls.
So many people want to go from one
end of the State to the other, especially
to the Capital and this jg the difficul-
ty that they have to experience. It is.

therefore, absolutely essential that
this work should be immediately
taken up. In this connection | may

also say that, when this line was con-
structed, it was constructed in such a
way that conversion would be easier.
The cogt Involved in this would also
not be very much. I, therefare, sub-
mit that this work should be taken up
immediately.

Regarding some new lines also, 1
have to submit that the State Govern-
ment have given a list of new lines
to be included in the Fourth Plan and
I submit that that list with the prio-
rity given by the State Government
be accepted.

One such line is a link line from
Kottayam to Bodinakannur via Peer-
made and Kumili. This is a line which
will contribute to the development of
the port. The development of port
also 13 one of the criteria adopted in
opening mew lines.



6909 D.G. and

Cash crops like tea, rubber, coco-
nut and other things are cultivated
and produced in those areas. If this
line is opened up it will be very
easy and it will encourage the culti-
vators and it will provide easy trans-
port; and more than that, Madurai
and other towns will also be linked
up with the Cochin port. So, I sub-
mit that this line should be taken
up immediately.

Another suggestion is in regard lo
doubling of the existing railway line
between Cochin and Coimbatore.
Shri Warior has already refcrred to
it in detail and so I do not want to
go into that matter. 1 do not also
want to go into the details of the
further new lines that are necessary,
because the State Government have
already submitted their list. I hope
that these lines would be taken up
with the topmost priority pessible.

As regards the facilities for travel
for people from Delhi to the southern
most State, namely Kerala, there is
the Sovuthern Express now, and after
long requests, a combined first and
thirg class bogie is now attached from
Delhi to Cochin and from Delhi to
Mangalore. There are so many com-
plaints that we have to put forward
in that connection. We are thankful
that this has been done. Bul my
hon, friend Shri Warior has aiready
referred to the difficulties faced by
the third class passengers there be-
cause there is no sleeper accommo-
dation. Think of the difficulties that
a third class passenger has to un-
dergo when he has to spend threc
nights in the train without and slee-
per accommodation, because he has
to sit all through; the windows are
not safe; thera is no safety and
there is convenience.

Perhaps in his anger Shri Warior
said that first class may be abolished.
I, for one, would request that first
class should not be abolished and I
am sure that i the railways want it
they can have the first class facili-
ties and also third class facilities with
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sleeper accommodaion. Perhaps Shri
Wharior was angry, seeing the diffi-
culties of the third class passengers.
But it is not only the pass-holders
that travel by first class, but there
are also others. So, first class &c-
commodation must be there. If possi-
ble 1 would suggest that there should
be a first class bogie and a third
class bogie separately with sleeper
accommodation. Anyhow, the third
clasg facilities have to be increased
and there is no doubt about it.

The Southern Express now reaches
Madras at 10.20 hours, according to
the new time-table, and the connec-
ting train leaves at 1535 hours. For
more than five hours, it is delayed
there. The Delhi-Cochin coach is
shunted far away from the plaform
to g place where the passengers have
to suffer from rain or the hot sun
as the case may be. Moreover,
there is no guard here; the pas®en-
gers if they want their lugguge
to be saved will have to remain
in the bogie itself for more than five
hours. That is the present situation.
If the timing of the train which
leaves Madras could be advanced a
bit from 1535 hours to some conve-
nient hour, then the interval could
be lessened. Some guard also should
be provided there so that the passen-
gers could at least go out and re-
main outside the bogie.

Then, again, the train which r;:
ches Cochin does so at 8.30 hours; the
nexi train that goes south towards
Trivandrum city is at 11.35 hours.
There is a train now at 11.35 hours
up to Kottayam. If that also could
be made to start by 9200 or 9.30
hours, then it wil] be very cunve-
nient for the passengers. 1 request
that the hon. Minister may please
look into this matter.

A greater difficulty is experienced
while travelling this side. The train
from Cochin reaches Madras at 11.43
hours, and the connecting train
leave Madras only at 2030 hours.
For & hours, the passengers huve
to remain there at Madras. This may
ulso kindly be looked into.
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[Shri Maniyangadan|

1 have now to refer to one or two
minor matters. One is regarding the
level crossing at Kottayam, near the
Kottayam railway station. When
you go there, you find that due to
shunting or passage of passenger
trains, almost for half the day it is
closed. I have seen at limes more
than 50 buses waiting for clearance.
Something must be done to remove
this bottleneck. An overbridge may
be built at that place; or it may be
hunded over to the State Government
to do that. Something must bz done
1o overcome this difficulty.

The other point is regarding the
licentiate doctors in the railways.
Recently Government have been
pleased to raise the status of the doc-
tors to Class II. But what happened
to the licentiates who have been
there for ten or more years and who
were working on a par with the
other degree holders in all respects?
Certain licentiates have been in char-
ge of medical units with MBBS
doctors working under them. But
now all the degree-holders have
been upgraded to class II  status
whereas the licentiates remain where
they were, with the result that licen-
tiates who were senior are now
junlors. This is a very sorry state
of affairs. I request that at least
those licentialvs who are now serv-

ing may be upgraded to class II
status.
Shri A, S. Alva (Mangaane).

Sir, I vome from a stale where the
development of railways has been
very meagre and has been neglect-
cd for a very long time. At the same
lime, I am thankful to the Ministry
for the Hassan-Mangalore Railway
and also for the remodelling of the
Bangalore railway station. As a
matter of fact, the Hassan-Mangalore
railway had to come into existence
on account of the development of
the Mangalore port as a major one,
Even now some of the foodgrains
which we are getting from abroad are
also unloaded at Mamgalore go much
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s0 that the necessily of connecling
Mangalore with the hinterland of
Mysore has became very urgent.

Bn this connection, I would urge
that the work on thal railway may
be speeded up. As a matter of fact,
the budget provision does nut seem
to be adequate. 1 hope thal the
work on this railway line will not be
slowed down on account of the mea-
gre allotment in the budget.

There is another thing. The rail-
way line which connects Mangalore
from the south ix broad gauge. But
the system of the line at Hassan is
metre gauge, So the Ministry has
decided to have a track for broad
gauge. But actually the line will be
laid for metre gauge. 1 submit that
in the first instance itself, it will be
advisable to have it broad gauged
because there has been a great de-
mand from the Mysore Goverr.ment
and also from the public that the line
from Poona to Bangalore should
be broad-gauged. As a first stage,
it is already broad-gauged from
Poona to Miraj. In the second lup,
the line between Miraj and Hubli
must be made broad gauge. Further,
the line from Guntakal (v Hospet
which is metre gauge has noa heen
made broad gauge also. The con-
nection between Hospet (o Hubli
also may be broad gauged. Gov-
ernment should take steps 21 an
caryl date to make a survey and
complete this work,

We have been pressing for a long-
time the construction of the Chamra-
janagar-Satyamangalam line angd the
Kottur and Harihar line the latter of
which is an tmportant link that will
convey the iron ore to the western
ports. After coming tw Harihar 1t
will go either to Hassan or to Hubli
and from there it will go to Karwar
or Mangalore. So this small line
connecting Kottur and Harihar may
be surveyed at an early stage. I am
sure the railway ministry will realise
its importance which should not be
missed. We are told that there is
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a litt'e  re-thinking as regards the
Bungalore railway station. It is a
very important centre and the
capital of a State. The ministry
should stick 1o the original plan of
putting up a meodern railway station
with up-to-date amenities.

Hon. friends mentioned about the
through coaches running between
Delhi and West coast, cither Manga-
lore or Cochin. There is only first
vlass and third class accommodation.
People have to spend three nights.
Besides retaining the first class, 1
urge that sleeper coaches should be
provided in third class so that people
may not become very much tired of
the journey on account of sleepless
night:.

The government's policy in respect
of overbridges, is well-known. The
railways are always prepared to
have an overbridge or underbridgc
provided the concerned local autho-
rities of municipalities provide the
approach roads. Tiptur is a very im-
portant commercial place and a lot
of vopra and other goods are Leing
transporied from that station, The
absence of an over bridge creates a
lol of difficulty. Some of the impor-
tant irains do not halt there! I sug-
gest that they may be permitted to
halt at the station. There are other
local grievance; but I would not
menlion them here because therc are
zonal committees and DRUCC.

T have to make a submission about
the reservation of retiring rooms.
Often it ix in a confused state. Even
in big stations, we see the reserva-
tion boards and find rooms are em-
pty. From the registers also we find
that the rooms are empty. But when
vou actually go there and demand
the rooms. the attendants will say
that they are occupied and some sort
of explanation is given that the occu-
pants arrived late in the night and
so they could not be entered into

the register. Some such explanation
is given,
After probing further we realise

that actually these rooms are not let
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oul, and after some time the atten-
dants come and ask that we can
occupy, saying that the persons who
promised to come have not come. The
rooms are so given especially il they
are Members of Parliament. For
others, they try to hide the facts,
and afier great difficulty, if at all,
they say that “we asked somebody to
come but he has not come; there is

room for you." This should not
happen. After all, it is not the con-
venience of MPs alone that should

count. As a matter of fact, why we
are not complaining of such matters
is becausc the matler becomes too
personal. Members of Parliament
feel that in respect of inconvenience
suffered by them, they should be re-
U'cant. But this is a matter which
nust be thoroughly examined by the
Mlinistry 1o sea that such malprac-
tices do not happen.

Then, it may be pointed out that
in important stations they charge
about Rs. 5 per bed and in other sta-
lions it is about Rs 3 per bed. It is
really very cheap, considering the
hotel rents which are twice or thrise
as much. Sometimes, people who are
not hona fide travellers are also ac-
commodated in  such rooms, The
prople incharge would just wait for
an opportunity to say that the rooms
are filled up, and then, for the local
people who are waiting for it, mcco-
mmodation is given in these rooms.
This should be thoroughly checked
and some register or book should be
kept and it should be open to inspec-
tion by any body. This matter should
be looked into and the Ministry must
make efforts particularly to see that
malpractices do not happen in this

respect.

There is another matter also which
| would like to mention and that is
about ticketless travel. Some times
we are told that on some short dis-

tances in some railways, actually
nobody purchases any ticket. Re-
cently., 1 had been to Rameswaram,

From Rameswaram to Mandapam, it
in only a short distance; you just cross
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the Palk Strait. There is a train
which leaves Rameswaram ecarly in

the morning, about 530 a.m, 1 belie-
ve. We travelled by that train and

we came to Mandapam; it takes
about an hour. The guard or some
body take the checking Inspector

cameg there. There is no first-class
in that train; it is a&ll third-class, and
we were about 15 to 20 people in
one compartment, all travelling third
class. That railway official came
there and checked the tickets of one
or two of us who are MPs and
strangers; he did not check the
tickets of anybody else. I was given
to understand that all the other peo-
ple were actually travelling dally
without tickets, and the checking
Inspector knows them and they do
not purchase tickets. In lieu of these
tickets, we heard that money is paid
either at the starting station or at the
place where the passengers detrain.
This malpractice must be thoroughly
checked. I was told that on this
short route nobody purchases any
tickets. I request that there should
be a special check in respect of this
matter.

As far as catering is concerned, I
algo join issue with Shri Warlor, The
servers or the bearers are penalised
mostly, and the supervisor or the
supervising staff goes scot-free. Al-
ways you will find that the catering
department runs at a loss. Instances
have been given when the catering
department was privately managed
they were making lots of money.
Even now, I know of several caterers
in the Southern Railway especially,
because I 2m alsp 8 member of a
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DRUCC. In that particular division,
there are private contractors who give
a very good fare and also make plenty
of money. I do not see any reason
why government should be suffering
a loss in running these catering es-
tablishments. Of late there is some
little improvement, but formerly T
have found that no receipts were
being issued. After the passengers
have finished their food, some amount
is mentioned and the amount
is collected. Very often receipts are
not given on some pretext or other.
I am told that after the amounts are
collectad. some receipts arg made for
a lessee amount and that is how this
defleit occurs.

! UWHEE qrew (aTaEr)
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Mr. Deputy-Speaker: The
being Tung.

bell im

The bell has stopped ringing and
there is no quorum.

The House stands adjourned til]l 11
A.M, tomorrow,
17.44 hre

The Lok Sabha then adjourned till

Tleven of the Clock on Tuesday,
March 22, 1908|Chaitra 1, 1888 (Saka).
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